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The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable .Sir Abdur Rahim) in 
the Chair. 

QUESTIONS AND ,ANSWERS. 

ABOLItION OJ!' leosT DUTY ON PIG IRON IN THE UNI'J.'IJID KINGDOM. 

687. . *JIr. T. S. .A. vlnaHlnl1m Chettiar: Will Government state: 

(a) wlifltilel' it is true thAt the duty OIl foreign pig iron has been 
abolished by the British Government and they hne thus 
depraved hdia of the ' ~  ·.hiilherio ·.earioyed on·' pig 
iroJli 

(b) whether the Government of India were consulted in the matter; 
and • 

(c) what step they propose to take in view of this step taken by ~  

British Government? 

. T.be Honourable 8Jr ;.uhulmad Zatrull&h Khan: (a), (b) and (c). I 
would invit.e the I.lttaWon ol the Honourable Member to the replies given 
hy me to questJions on the subject yesterday. 

IIr. '1'; S. AvlJJabllfnlam OIltitt4ar: I understood the Honourahle Mer(!.. 
ber to say the ct.her day that preference was not given for pig iron under 
-tftf' Ottawa Agreement. Ia it not a fact that in the OUawa diRcussi.:>n 
great point was made in tbi' Asaembly that pig iron was given free entry in 
England:1 

The Konourable IIr .Muhammad .Z&frullah Khan: There iR still free entry 
for pig irc:n. 

JIr. T.S. AvlnubUlDgam OhetUar: If there is no preference, but only 
fteo entry, and if there ~  duty on pig iron from. other countries, ud where-
as that duty has been removed and there is no more prefE<rence, is not Inlio. 
put on a par with other countries? . 

The Honourable Sir ."" .. ., .. Zafrallah DID: Yes; but what I said 
the other day was that the only thing that the Ottawa Agreement guaran-
~  was nee. entry and n~ preference. .  . .. 

JIr .•. AIwlt.halaY&nam .A.yy&DIar: Is it not a fact that the free entry 
for lJldian pig iron into Engll)Jld as ~  ~ some import. duty on foreign 
pig iron in England was the quid 'proquo fOr ... UowiBg ~ i  on gal-
vanized sheets from England? . .' .' ~ . '. . .  .  . 

( 2059 ) .l 

~ .. 
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The Honourable Sir Xvbammad Za.frullab Dan: I would require notioG 
of that question. Though, of course, if the duty has been abolished on pig 
iron from other countries, as a matter of fact Indian and other countries 
have been placed on a par. What I said the other day, and what I ~ i  

to emphasize today, is that no part of 'the agreement has been contravened. 
'l'ho s'ituation has been changed no doubt. I may also inform Honourable 
Members that on the prices t,hat are still ruling there is a good deal of 
advantage in favour of India. Although there is no preference in favour of 
Indian pig iron, exports from India are not being affected. 

Mr. M. Anantbasayanam Ayyangar: IR it not a fact that, in the Blue 
Book published by the Director of Commercial Intelligence regarding the 
Ottawa Agreement giving facts and figures, he has stated that preference 
has been shown to Indian pig iron in United Kingdom iq cons,ideration of 
similar prt>ferenee for galvanized sheets from the United' ' ~n  

The Bonourable ·Sir Jfahammad Zafrollah Khan: I would ~i  notice 
t('l look up the hook and inform the Honourable Member.' i 

lIIr. Saml Vencatachelam Ohetty: To the extent that the duty on 
foreign pig iron was reJl1oved, it did not affect the prefert>nce for t,he Indian 
pig ~ n enjoyed so far? 

The Bonourable Sir Muhammad Zafrullah Khan: I have already answer-
ed ~  

CoMMITTEE OF ENQUIRY INTO THE CAtTSES oJ'DBTBm01U.TION IN Roox CuT 
SOULPl'UBES IN ELEPBANTA CAVES. 

688. *1Ir. O. 1(. lIIuthuranga lIIudaliar: (a) Is it a fact that a committee 
was appointed in November last to enquire into the causes of deterioration 
in rock cut sculptures in Elephanta caves? 

(b) Has that Committee submitted its report? If so, will Govern-
-nent place a copy of it on the table of the House? 

Sir Glrja Shankar Bajpai: (a) Yes. 

(b) The Report of the Committee is expected to be completed shortly. 
Honourable Member's suggestion will be considered when the report is 
received. 

Pandit Lakahmi Kanta lIIaitra: What ,ue the tenos of referen(\e to this 
~  

Sir Gir!a Shankar Bajpal: The tenos of reference are to enquire into 
t.he causee of the deterioration of these sculptures. 

Pandlt Lakshmi Kanta Jlaitra: Is it not within the pnrview of this Com-
mittee to adv'ise Government as to the ways and means bV which fhese 
'thillgs could be preserved? 

Sir GirJa Shankar Ba!pal: They will enquire and make recommendations 
for dealing with the situation. 



QUESTIONS AND ANSWERS. 

PBBSBBVA.TION OJ' PAINTIlIGS IN OoNJlIllllVlIBAM AND OTHER PLAOES IN SoUTH 
INDIA. 

689. *Kr. O. B. Kuthuru,a lIudal1&r: Axe Government aware that a 
large number of paintings in South India, specially in Conjeeveram and 
.other places, are in the course of decay? Are Government prepared to 
take steps to preserve them? 

Sir Girja Shankar Bajpal: I would invite the Honourable Memb'3r's 
attention to the reply given by me toO his starred question No. 258 in this 
House on the 11th Sep'tember, 1935. The Tanjore paintings have since 
been examined by the Archreological Chemist attached to the Madras' 
Museum and hiG report is under consideration now. 

Slims IN iRE PuNJAB AND NORTH·WEST FRONTIER POSTAL CIRCLE. 
690. ·Sardar Sut Singh: (a) With reference to the reply to starred 

question No. 436 givep 0'1 the ,16tJ:t; SeBtember, 1986, will Government be 
pleased to lay on the table a statement showing the figures of the Sikhs in 
the Punjab and North·West Frontier Postal Circle in various grades and 
state if the proportion in services is .equal-to their ~ i n in population 
in the Punjab? 
(b) Will Government be pleased to state the criterion for judging whether 

Sikhs get their due share of vacancies? 
(c) Will Government be pleased to lay on the table a statement in 

the following form showing particulars of recruitment made in the Punjab 
and North·West Frontier Postal Circle during the year ending 31st Decem· 
ber, 1936: 

Grade Total number oC vacanoies filled 
by direct reoruits. 

Number oC Sikhs reoruited r 

The Honourable Sir J'raDk Boyce: (3) A statement giving such informa· 
tioa as is ava1ilable is placed on the table of the House. The reply toO the 
latter part of the question is in the negative. 

(b) No separate percentages of reservation have been fixed for the Sikh 
community, and they share with other minorities the reservation of 8t per 
cent. in the cadres of Telegraphists, clerks and other non.gazetted, non. 
clerical, superior staff and 12t per cent. in all the other cadres, in the 
runjab and North·West Frontier Circle. 

(e) A stat-ement giving the in ~ i n asked for by the Honourable 
Member is placed on the table of the House. 

Grades. Number of Bikbe. 
(as on 1st January, 1937.) 

I. Clerical Staff 440 

II. Cadres of branoh postrnaeterB, overseers, reader, 
Borting, overseer and head postmen, poBtmen, 
village postmen aDd mail guards 12'7 

III. Line Stet! 43 

IV. Telegraphilts and Telegraph Maater8 8 

V. Milcellaneoul Superior Btatr (i.e., other nOIl.gazetted. 
non'clerical, Iuperior atat!) •  • •• 18 

VI. Inferior Staff (to whum the oommunal ordera apply) 1'8 

,  I 



LBGI8LATIVB ASSBJ(IiLY', [17TH MAROH 1987. 

Grade. 

'[. Clerioal Statr 

II. Cadres of branoh postmasters, OVeI'Beers, 
reader, sorting, overseer and head 
postmen, postmen, village po8tmen and 
mall· pardi 

III. Line Staff . 

IV. Miscellaneous Superiur Staff (i.e., otber 
non· gazetted , non.olerioal, superior 
8tafl) 

V. Inferior Sta,ft' (to whom the commUMl 
orders apply) 

Total number of 
vacanoies filled 
by direct reJruits. 

168 

4.'7 
, 

12 

14 

189 

.'1 ,', 
,I 

" 

Numberof'. 
Sikhs 
recruited. 

19 

9 

RBSBRVA.TION 011' A PERCENTAGE FOR SmHS FOR APPOINTMENT IN TIlE PuNJA.B 
AND NORTII','WES1 FRoNTIER POSTAL CIRCLE. 

691. ·Sardar Sut Sblgh: (a) Is it a fact that one set of percentages of 
reservation for all recruiting units in each circle has been fixed in the Posts 
and Telegraphs Department? 

, (b) Is it a foot that 4 1/6 and 8 1/8 per cent. posts have been reserved 
for Anglo-Indians and "other minonties", respectively, in the cadre of 
telegraphists, clerks and similar posts, iJl the Punjab and North-West 
Frontier Circle? 

(c) Is it a fact that the term "other minorities" consists of Sikhs, 
Anglo·Indians and Domiciled Europeans, Indian Christians and Parsis? 

(d) Are Government aware that the percentage reserved for "other 
minorities", viz" 8 l/S per cent. is much below the proportion of the 
population of Sikhs alone? 

(e) Are Government aware that the Sikhs who occupy a strong position 
in the Punjab on various considerations, have been allowed about 20 per 
cent. representation in the Provincial Legislature? 

(f) Are Government aware that as the Sikhs are chiefly in the Punjab, 
no recruitment of the members of that community is ordinarily expected 
in circles other than the Punjab and North-West Frontier Circle? 

(g) Is it a fact that in certain provinces percentages for the recruit. 
ment of Muslims and Anglo.Indies have been fixed even at a higher rate 
than the proportion of their population? 

(h) ~  Government prepared to reserve 20 per oent. posts for Sikhs in 
the Punjab and North·West Frontier Circle (I'oats and Telegraphs Depa.rt. 
ment)? 

(i) In C8'Se the reply to part (h) be in the negative, will Government 
be pleased to (i) state reasons for according a differential prejudicial treat-
ment to the Sikh <;omDJunity n~ (ii), ~ whether they are prepared to 
iD<rease the present percentage (8 1/3) reserved for "other communities" 
in the Punjab a.nd· Nonh·West Frontier Circle so that the ~ i  figure 
should be compati\>le ~ ~ ~  of all tJJ.e •• other minorities" taken 
together? 



~  .', t' . QUBS'tlON8 AlITD A;lIT8WDf •. ·  . 

. '. '!be ~  I~ I'ruak ".,e8: (a) Yes .. 
(b) The fllcts are not as stated by the Honourable M-ember: 1ft the 

Punjab and North-West Frontier Circle, Anglo-Indians and. "other minor-
ities" Bre given a reservation of 4-1/6 and 8fper cent. respectively in ~  

cadre of 'felogI'aphists and 2-1L12 and 81 per cent. respectively in tho cadres 
()f clerks and certain non-olerical, non-gazetted, superior staff recruited 
lc.caily. In ali other cadres, 12i por cent. is reserved for other minorities 
inoludting Angle-Indians and Sikhs. .... 

(c) Yes, but where there i6 a special reserva'tion for Anglo-Indiana and 
Domiciled Europeans, the term, "other minqritios:', includes .. Sikhs-, Indi':\n 
Christians andParsis only. '  . 

(ci) Yes, 1n so far as the cadres of' Telegraphists, clerks and certain" 
~  recruited non-clerical, non-galetted., iI i ~ ' 'in . .the ':J.lunjab 
Bnd N.-W. F. Circle M8 concerned. In all other cadres, the "other 
in ~i ~' are given a'resel'vaU<)nofl2t per'bEIIIi.!in:t1le l?1II'1.jab and N,*h-
Weat Frontier Circle whioh' is morethar( the pel'Oentage of .popwation'.lf' 
t)Ie Sikh community in that i ~  

(e) They have: been.nottel 82 seats O'llt.oi'175, which ii' eqUid to· sboub· 
18 pdr cent. 

. (f) No. They ~~ ' ~i ~  in cithElt i ~~  
(g) Yes. 

(h) ~  

. . ,; 
" 

(i) Goverpmcnt do not n i ~  _ the . reservntions. fixt:d by ~II  to. he 
prejudicial to t.he 'iIiwreats of ~ i  Bnd are; t1ierefo're, :n'Ot ~ ' ~  
alter them. .  ,  . 

Satdar Set SiDp.: May i know what is 'the percentage "6f, papul1l:tio'n (1£ 
Anglo-Indians and what ~  the perceptage of pOllula'tlion of ~ i~  i~ th'e 
Punjab and North-West Frontier' in~  ' 

The Honourable Sir J"rank KOYI::II: I must ask for notice. 

COMPENSATION TO THE SUFFERBRS OF THE QUE,TTA EARTHQUAKE. 

692. *1Ir. Q. Morgan: (a) Is it a fact ~  many residents who lost 
everything in the Quetta earthquake have not as yet received any compen-
sation? .' .' . 

(b) Do ~ n n  propose to expedite the settlement of such claim')? 

Sir Aubrey Metc!alfe: ta) Government have been unable to Accept a.gainst 
public revenues the liability to grant compensation for private nroperty lost 
in the Quetta earthquake. ~  however, has been' given from ~ Ex-
cellency the Viceroy's Earthquake Relief Fund, in cases where fln applicant 
had been entirely deprived of the means of livelihood in order to enable him 
to make a fresh start. .  . 

(b) Does not arise. 

Pa.nd1t Lakahml Kania Maltn: Do 1 understand 'the Honourable Mem-
ber to say that no compensation has beeri given from the Government 
Exchequer? ' 
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Sir Aubrey Me\calfe: No. Government have accepted nO liability what-
ever in the ~  

PUldl' T·akBbmt KaD.\a llaiua: I want to know whether, as a matter of 
fact, no compensation has actually been paid out of the Indian Exchequer 
by way of compensation to people who suffered? 

Sir Aubrey Metcalfe: I want notice. This dOEls not arise out of this 
question. 

1Ir. LalcbaDd Kavalral: May I know if n~ i n hssBctuaUy been 
given to those who have applied for it? . 

Sir Aubrey Metcalfe: I require notice. 

PaDdlt LalaIhml Kana Maim; ~  I ~ if ifere. ir, any ~n  (If 
the Govemment whiclr coniftders tlie question of 8iving relief to· people whl) 
lost ever.vthing in the Quetta earthquake? Is there any ~ in  which 
receives the applications for claims, aad so on and so forth? 

Sir Aubrey •• tc&lte: There has been such an agency and I think that 
there is one stilI in existence in Quetta. It ~  an agency which still distri-
butes anything t,hat is left in the Viceroy's Earthquake Relief Fund. But 
that is not Govemment money. 

Mr. LalchaDd K .. valral: Does 'the Advisory Committee, which was ap-
pointed just at the tiime when the earthquake was over, still continue? 

SIr Aubrey .etcalfe: It does meet if required. I do not think it has 
had any meetings recently. At any rate, anything that is being done in 
this direction ii at, present being done locally. 

UNSTARRED QUESTIONS AND ANSWERS. 

GRADBS 01' POSTS 01' CLBBxs SANOTIONED J!'OB TB1II GOVlllBNMBNT 01' INDIA. 
PREss, NEW DBLHI. 

82. lIr. O. K. Muthvanga lIudaUar: Is it a fact that all the posts of 
clerks sanctioned for the Govemment of India Press, New Delhi, in the 
years 1988 and 1984 were in the grade of Rs. 00--8---105 but the additional 
posts of clerks sanctioned at present n.re in the two different grades, i ~ 

Re. 60-8--105 and Rs. 40-95? If so, what is its cause? 

The Honourable Sir Prank Koyce: No. There are two scales of pay, 
Rs. 00-3-105 and Rs. 35-2i-80, which nre applicable to those clerks 
who were in Government serviee before the 16th July, ]031. For those 
who entered Government service on or after that date, one sOlde ot 
Rs. 40-40-5/2-80---3-95 has been fixed. The applicability of the 
old and new scales does not depend on the date of !'Ianet,ion, but on ihe 
date of entry of the incumbent into Government service. 



ONSTARRBD QUB8TIONS AND ANSWBRS. 

HOLlDA.YS, LEAVE, ETC., GRANTED TO THE CLmuOAL STAJ'J' 01" THlII 

GoVEBNJU:NT 01" INDIA. PRJlSS, NEW DELHI. 

83. 1Ir. O. N. Jlu\huADaa Kudal1ar: Will Government be pleased to. 
state whether it is 6 fact that the clerical staff of the Manager, Government 
of India Press, New DE1lhi, is not treated like that of the staff of tpe Manager 
of Publications in respect of holidays, hours of attendance and leave, etc .. 
while both local offices are subordinate to the Office of the Controller of 
Printing and Stationery, New Delhi? If so, why? 

The Honourable Sir I'r&Dk Noyce: The clerical s,taft of the New Dellli 
Press and of the Central Publication Branch are tl'eated alike in '~  

of leave, but not in respect of holidays and heurs·of ~ n  which ~  

regulated in accordance with the requirements of work ~n the l'eSpectlVO: 
offices. 

DuTY 'ALI.oWA.NoBS 01; THE ~ ' ' SUP.VI80B.QpBBATOBs. 
J. J ·'1 . I' .• 

84. Sardll' Sut Sm.ah: (a) Will Government be pleased to state if it 
is a fact that the Telegraph Establillhment iEnquiry Committee, known as 
"Varma Committee" fixed the "duty allowance" or "special pay" of 
Baudot Bupervisor.operators at Rs. 20 per month. 'wheR' the'j recommended 
the creation of thl3 said cadre of supervisors? 

(b) Is it also a fact that the strength of the existing Baudot supervisors 
will ~ to be 'increased by about l'ent. per cent. in order to give eRect to 
the said recommendation namely .. Supervisor-operator" scheme which haa 
been accepted by Government? 

(c) Ie it ~  a fact that with the introduction of the Supervisor-operator 
~  expenmentaUy about two years ago, the services of B good many 

~ i  operators had to be requisitioned as the number of existing super" 
ytsors who passed the requisite departmental examination was found to be 
lOadequate to meet requirements? 

(d) Is it al90 a fact that the departmental examination i~ question, 
referred to above. had ~n n ~ indefinitely since the year 1982-, and 
repeated reque.ste from different servICe organisations to reopen the same 
were of no avad? 

(e) Is it nlso a fact thnt by a recent order of the Governor General in 
Council the "duty allowance" of Rs. 20 per month has been redul'ed to 
Rs. 10 with retrospective effect in the csse of men who have not passed the 
departmental examination? 

(f) If the replies to parts (a), (b), (c), (d) and (e)' above be in the 
affirmative, will Government be pleased to state whether they are prepared 
to restore the duty allowance to Rs. 20. as reeommended by the Committee, 
or to suspend the experiment till sufficient passed men are available, and 
reopen the departmental examination forthwith for the purpose or to allow 
the men affected the option to remain in their own substantive appoint. 
ments if they so desire? If not, why not? 

The Honourable Sir !'rank lfoyce: (a) The fact is not exactly us stated 
by the Honourable Member. His attention is invited to paragraph 8i of 
the Telegraph Establishment. Enquiry Committee's report, a copy of which 
is in the Library of the House. 
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~  No. 

(c) Yes. 
l' 

(d) The, reply to, the first part is in the affirmative.' As, regards the 
latter part, since a. large number of telegraphists who are. qualified untler 
the former examination are awaiting prcrnotif.m, no uaeful purpose is likely 
to ,be served by holding a fresh examination. 

(e) The fact is not as stat.ed by the Honourable ~  'l'he unpaseed 
but locally trained men who are not ordinHrily entitled to any ~ i  

pllly have, as a special O&8e and: 'purely as 8' t!mporary 'measure; been 
granted a "pecial pay of Be. 10 ~i' mensem. ' 

". :.(f) ~ n ~  
"I 

GAZETTED I ~ IN THE TELEGRAPI( TRAFFIO BRANCH. 

85. ,8ardU San, IlDgh: ~ i 'n ~ ~ ~  'af/the 'fact'that the 
~  Establishment Enquiry Oonamit,tee iI ~i  -qor.t, uflde.t Jlara-

graph 173, expressed difficulties in, ,selection of gazetwd oJf1cers "frem 
umongst ,the -telegraphists. who entered the service-as boya and befC!lretney 
pad time, to Q(lquir.e high'educational qualifications or a knowledge f>f 
B.ifairs?' , "  . 

,. (b) Will Goverllmentbe pleased testate the numbel'of existiiag gazet-
~  ~ i i ,in. the' Telegraph TrafiicBranch of the Posts and Telegmpha 

I ~n  who have not received high education? :. ',.r, 

The Honourable Sir Prank Boyce: (a) Yes." 

(b) It'is 'not understood what the Honourable ~  mean III exachly, 
oy "'high ,ed,ucation". In the circumstances r am unable to gh·e him the, 
information required. ' 

GRANT OF HOUSE RENT TO LINE INSPECTORS OF THE POSTS AND TELEGRAPHS 

~ '  

i 86.' Sardar San,t Sln&h: (a) Is it a fact that all employees doing out-. 
door duties in the Engineering Branch of the }"losts and Telegraphs De. 
partment are grouted house rent allowance? 

(b) Is ita fact that Line Inspectors of that Department are nOt paid 
house rent allowance? ' 

(C) Will Government be pleased. to state the reason for non-grant of the 
house l"f'nt allowllnce to Line Inspectors? 

(d) Are Government prepared to review their ~ and grant ,a suitable 
i~  rent ullowance to Line Inspectors, or provide thell1 with rent-free 

quarters? 

The Honourable Sir Prank Boyce: (a) No. 

(b) Yes. 

(c) Line Inspectors draw a high rate of pay and GOvemt't\ent do not 
~n' i  that the grant ~  a house rent allowance is justified. 

(d) No. 



teo." , " '. UNSTAlUtED QVJISTIQNIf., ~'  AH,SWERS, 

ExPLOYDNT 01' TD SONS "'ND, BELATIVlDS Oll' LrNJIlMEN IN 'PHil ~  

DllPABTMlIINT IN THE BENGAL AND AsSAl\(CuwLE, 

87. Sardar Sant Singh: (a) Is it a fact that the' majority of linemen 
of the Engineering Brancp. of .the Posts and .Telegra.phs Department now 
working in the Bengal a.nd Assam Circle, hnn from " othel" proViri.MS of 
Indill? 

(b) Is it a fact that most of those linemen h,ave lived for years ,and Bre 
practically settled in the Bengal.and Assam CIrcle?, . 

:..- .( 

. (0) If the reply to part (b)' above be in the i i~  Government 
prepared to provide their sons and reluti\'CS in the Telegraph Department 
in the Bengal and ASRam CirC!le? If not, why not? 
,. .... 

• The Honourabl. SIrJ'raDk,. -010:8: (8) .Iln'd, (Q).. (J-o:vernment ha;'c no 
information and do not propose to collect it, as an n~  8mollUt of ,time 
and laboqr would be ,involved. in doipg ~  .  '  . '.' 
J. ,I ...... ' ..... J... . 1\ .'. '., '.-' ._\ 

.  ' (0) The recruiimOlilt of li'ncmen in. a Circle is COIl fined to the . n i~ 
dates who belong to or have their d'omicile in that Circle. The .B,ons ~  
relatives of only those departmental ~  wbQ h,ave their' domicile 
tTl. the Bengal and Assam Circle are, therefore, i' i ~' for r,ec!"urtmC'nt 
'in that Circle.' Government see no reason to depart frilm the geriet-ttl 
orders regulating admissiQn to the subordin'ate services in' the Posts UTId 
,Telegraphs Department., 
. . 
GRANT OJ' INOREASED HOUSE RENT TO LINEMEN OJ' THE POSTS AND 

TELEGRAl'HS DEl'ARTMENT IN CALCUTT .... 

88. Sardar Sani Singh: (a):ls'it 8 fact· that linemen of the Engineering 
Branch of the Posts and Telegraphs Department are granted a house rent 

n ~ of Rs. 5 only per ~ n  in . Calcutta? .-' 

. (b) Is it a fuct thn:t thcllo linemen IlrEr entrusted with Government 
tools and are liable to compensate for the loS8 of those tools? 

~'  (c) Are Government prepared to consider.:tile-:ha8ship of the linemen 
III l'espect of their house rent allowance and grimt them an increased 'mte 
<;,f allowance? If. not, why not? 

The Honourable Sir ~  .Noyce: (a) and (b). Yes. 
(c) No, because Government do not consider that thc existing house 

rent allowanoe which is not in ~  of. free quarters of Rs., 5 is inadequate. 

~  OF DAILY ALLoWANCE TO LINEMEN OF TIlE POSTS AND TELJlGB.&PHS 
DEPARTMENT, ' ' 

89, Sardar Sant Singh: (a) Is it a fact that Sub-Inspectors, Line Ins-
pe.ctors, Telephone Inspectors, .Engineering Supervisol'S nnd other officer& of 
the ,Engineer.ing Branch of the Posts and' Telegraphs, ~ n  ~  in 
~ '  of dally allowance? ' 

: ~  Is it a fact that linemen of that Department have. todt) ~ ~  
dutIes at all hours of the day /lDd night /lnd, ha;ve to go out of their 
headquarters for .duty. arid remain outside for days together? . 

~ !c) II'! it a. fact ,that. ~  Iin ~  ,not granted daily. '.allowanc.e 
6nrmg the penod of theIr stayCin ~~  putsidEi. headquarters? ,::. 

' ~ _. ., .. ". ' .: j: 
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(d) H the replies to parts (a), (b) and (0) be in the affirmative are 
Government prepared to consider their hardship and grant a suitab)e 
daily allowance tolinemen? If not, why not? 

The Honourable Slr Jnnk .. ayee: (a) Yes, when on tour out of their 
headquarters. 

(b) Yes, should necessity arise. 

(c) Yes. . 

(d) No, there is no hardship, as their pay has been so fixed as to 
compensate them for the cost of ordinary journeys within their jurisdic-
tion. . 

GRANT OJ' HIGHn HOUSE RENT TO SUB-INSPEOTORS AND LINEMEN, OJ' THII 
PoSTS AND TELBGRAPHS DBPABTMBNT. 

90. S&rd&r Set i' ~  (a) Is it ''8 fact "that· In ~  and 
linemen of the Engineering Branch of the Indian Posts andi!Telegraphs 
Department are granted house rent at the rate of Rs. 2 only per month 
in moffuBil stations? 

(b) Is it a fact that those officials are required.rto attend duty at all 
how'S of the day and night and have to live with their families and keep 
Government tools in their safe custody? . 

(c) Will Government be pleased to state if they have received any 
reprf:osentation on behalf of these officials praying for increased rate of 
house· rent? 

fd) If the reply to part (c) be in the affirmative, will Government be 
pltlised to state the nature of the reply they have given to that repre-
sentation? 

(e) Are Government prepared to grant a higher rate of house-ren. 
to those officials enabling them to hire suitable quarters for family accom-
modation and also for keeping Government tools in safety? 

The Honourable Slr J'rank .. oyce: (8) No, the rate vnries at different 
8'l;ations. 

(b) Yes, except that Government do not compel them to live with 
their families. 

(c) Yes, in July 1936, from the All-India Telegraph Union. 

(d) A reply was given expressin(t the Director General's inability to 
accept any of the prayers contained in that representation. 

(e) No. Government do not consider any increase in the existing rates 
of house rent allowance justified. 

RBPLAOEMENT OF TELEGRAPH MAsTERS BY SBLECTION GRADB CLBRKS. 

91. Sardar Sant Singh: (a) Is it a fact that Government accepted the 
recommendation of the Varma Committee and issued orders for replace-
ment· of Telegraph Masters supervising the work of signal room clerks of 
Telegraph Offices by selection grade clerks in 1984? 

(b, Is it a fact that the Government order referred to in part (8) olearly 
dinlotad that the replacement should he effected when vacancies occurred 
and as i ~ clerks became available? 
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(c) Is it a fact that vacancies occurred in libe grade of Telegraph 
Masters at Bombay, Rangoon, Karachi, New Delhi and 'blimla Telegrapb 
Offices during the last two years and they were filled in by telegraphists? 

(d) If the replies to parts (a), (b) and (c) be in the affirmative, are· 
Government prepared to make necessary enquiry and issue orders for early 
replacement of Telegraph Masters by selection grade clerks in those offices'" 

(e) IR it a fact that there are still supernumeraries in the grade of 
TeJogrnph Masters? If so, how many? 
(f) Will Government be pleased to state when the replacement of' 

Telegraph Masters by selection grade clerks can be expected? 

The Honourable Sir )'rank :Royce: (a) and (b). Yes. 

(c) and (d). '-Government ha.ve no infonnation. The 111 otter referred to 
is one with which the Director Gener&l is fully competent to deal, and' 
a copy,,of ,the ~ i n is tbeins ~  to bim fpr sq9h action as he may 
considet suital:Jle. 
(e) The fact is not as stated. The latter part of the question does not-

arise. 

(f) Government are unable to say. 

APPoINTIOlNT OF A PBoTJDOTOR OF bonoBANTS IN AsSAM. 
92. 1Ir. V. V. Girl: Have Government appointed any protector o£' 

im1:ligrnnts in Assam and elsewhere to look after the interests of immig--
rants there and elsewhere, as recommended by the Whitley Commission: 
("ide page 374)? 

The Honourable Sir !'rank Boyce: The Royal Commission on Labour 
recommended the appointment of a Protector of Immigrants in Assam t,(). 
look after the interests of emigrants from other provinces who have not 
settled in Assam. That recommendation has been implemented. The 
officer appointed is designated Controller of Emigrant Labour. 

STATUTORY PB.OVISIOlf TO RAVlII AOOBSS TO WOBKlDBS' HOUSBS IN AssA.K. 

93. Mr. V.  V. Girl: Have Government made any statutory provision' 
to ~ access to workers' houses without any let or hindrance from. 
numagers of tea plantations in Assam as recommended by the Whitley 
Comrois3ion? 

The Honourable Sir !'rank Boyce: No. The attention of the Honour-
able Member is invited to the remarks against Recommendation 291 in 
Part IV of the Fourth Report. showing the action taken by the Central Bnd 
Provincial Governments on the recommendations made by the Royal 
Commission on Labour in Inelia, copies of which are in the Library of the 
House. 

OoNSTITUTION OF BOARDS OJ' HBALTH A.J.II'D WBLJ'A.BlI: FOB WOBKBBS IN TBlr' 
TEA PLANTATIONS. 

94. Mr. V.  V. Girl: Have Government constituted any Boards of 
Health and Welfare for workers in the tea plantations as suggested in the· 
Whitley Commission? 

The Honourable Sir )'rank :Royce: No: this is not; a matter for thEt 
Government of India. 
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llbwBBS·,GlVU ·'J!o,OPl'lClJlllrS Uf· THE TBLBGRUH ,'!'Rum ~ I FOB 
Ie.' . PiWfISllMBN'f OJ!' SUi80BDlllfAUlS. 

, 96; Bardar Sat i ~ (a) Is it 8 fact tht under the eXistitlg rules of 
punishment lihe officers in the Telegraph Traffic Branch oftha Poets and 
~  DeparbmeDAI have been given extensive powers over their' 
subordinate.? 

(b} Will Goverluuent be pleased to l!ltate if these officers have been 
authorised to try cases of offences under the IndiaD TelelJl'aph Act and the 
-OjJioial. Seqrets Act?: . 

(c) Is it a fadtl that the i~ Superintendent, n ~  Telegraph 
Office, Oalcutta, punished twoufficials under. the Indian Telegraph Act and 
the Official Secrets Act and, in so in ~ privileges under provisions laid 
-down. in 'Rule, ·5p ,of . the Civil S8lIv:ices (Claesification, Control and Appeal) 
llules were denied, to· the offioials punished? ' 

(d) Wm Government bepleased to state ~ rules,: if any, ou'the rela· 
tions between controlling officers 'and their ~ i in  t.IWhethEir in 
,gazetted or non-gazetted ranks? 

, 

The Honourable Sir Prank :Moyce: .(n) I dQ not n ~  ihe Honour· 
'able Member means by ,extensive powers; the powers of punishment ,ue 
laid down. ~  ini ~ Government ~  , .., .., .,,.,,,; 
(b) No'; such cascs ~  tried in a Court ot luw,.but ~  CjlBell, ,in .w,hich 

GQvernment . servants' are involved, depnrtmenbll prdceeaings 'IlTe mstitu· 
~  sirnurt(lheously QY competent officers. . 

• '. (c) ~ n ' have no inforilHltion. It 'h; open to the otfLCials cou· 
cerned to appeal to the proper authority, '. 

. (d) ~  attp.ntion of the i' ~ ~  Men;l:Jt't':is' ~' to. the' ~~ n  
merit" . Servants , Condi1et Rules. .. ,. .  , ,  . , 

THE INDIAN FINANCE BILL-contd. 

'Kr. President (Tbe Honourable Sir Abdur Rahim).: 'I.'he House will now 
'take' up the considerQtioncri. the Indian Fin'nuce Bill, clause by clause. 
'The question is: . 

"That claule 2 stand part of the Bill." 

Mr. II~ An&llthaaayanam Ayy&llgar (Madras ceded Districts and Chit· 
teor' Non-Muhammadan Rural): Sir, I beg to move: 

"That in clause 2 of the Bill, for the words 'one rupee. and four anna." the worda 
'.ae rupee' be lubltituted." , 

This amendment relates to the imposition of salt duty of ::as. 1·4-0 per 
Maund. This has' become a hardy annual, but it is not a mere matter 
df' senti'tnent;but one of growing conviC'tion in us. Sir, next to !tirand 
water salt is the one article of food of universal consumption. There is 
another point on account of which we believe t.hat this salt tax, sooner or 
tater, mMt be entirely Bbolished, for this reason that the incidenoe fallw 
more on the poor than on the rich. On these two grounds, if left to my-
.elf, I would certainly prefer to move for the abolition of. this-duty al· 
to8lethet. In additioJ;,\. to the Rs. 1·4-0 per maund that is imposed under 
this Act, there is already a surcharge under the Sul'Charge Duties AiJt (jf 
~  ,per cent, In all ,the ,poor consuII).er pays Rs. ~ ~  ~' ~ n ~  
,tnrrund of salt. . .' ,  .  . .. .• : ... ...... ~ ~ .' \ 

.,".' 
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Sir, by moving ~  amendment, I !,m giving tdlopportunity to the 
:Finance Member to gIVe full proof of IllS concern for the ,poor cOJ).sumer-
of whom he has been talking in season and out .of selloSOIl, ~  we 
spoke of some protection for some in~  or other. No do!Jht the only 
justificf;ltion for the imposition of ~i  tax ,qr t:be excise. duty is that it 
sits lightly upon the. co!"sumer, ~  It ~ an ~ i  of universal cODsum:p-
tion. That is the prInCiple on whICh thiS eXCise duty has been all?wed In 
the report of the 'l'axation Inquiry Committee that was publ,ished In 1926. 
I would say that the principle on which they proceeded is entirel;r ~  
and anyhow circumstu.nces have completely altered. For ~  thmg, 1£ It 
is an article of consumption and the incidence of ta!l:ation sIts lightly. upon 
the poor, inasmuch as it is distributed over a large extent of ~ n . 
nearly 37 crores of people here,-I would say that you must Judge from 
the ~  as to whether in spite of the imposition of this excise duty the· 
consumption has been growing and is-sufficiently adequate for the needs, 
of society. '. 
An yrdinaryhuman being,-:"",let alone agriculture' and cattle,-requires 

according to the best n ~' at least 40 pounds of &alt per head per 
yea1·. That is the consumption rate in England where there is ubsolutely 
no excisc duty on salt. In ''Portugal, we find that 1)5 potlnds of salt are 
consumed per yeur on 'un IIveruge by an. individual. In, countries ~  
salt is taxed, 0$ in France and Italy, we find the per. head consumptIOn 
is 20 pounds and 18 pounds respectively. But the average in. this country 
is not more than 12 pounds per year per hend. I would suy that con-
sidering the largest coastal extent that this country possesses and the 
need for the consumption of salt in this count.ry which is a tropical country, 
much more than any other country on the face of the globe, the consump-
t,ion per head is absolutely inadequate. It is much lower than is neces--
RaT}' for ordinary human existence. In the jails of the Madras Presidency, 
the amount of salt that is given is 17 pounds per head. I have found that 
in provinces like Madras and Bengal where rice is consumed as the staple 
food product, it is 17 pounds per head that is allowed in jails as the jail 
diet. In other provinces lil{e the Punjab and the North West Frontier' 
Province where not ri('e but. wheat iF; the main article of food, the quantity 
allowed is 12 pounds per head. Therefore, it is clear ·that having rega.rd' 
to the naturc of rice consumption in this country, tbe large tracts of area 
where rice is the staple food product, salt is required in abundance. There 
is, therefore, no gainsaying the fact that in so far as it goes India is 
absolutely underfed in salt. The output of salt per year in this country 
is 530 lakhR of maunds which yields un income of nearly 8 crores of rupees, 
and that includes imports from foreign countries 8'lso. Recently on ac-
oount of the Gandhi-ll'win agreement, some few maunds, here and there, 
have been allowed to be manufacturf,d by individuals for domestic eon-
sumption; but on account of the rigorous manner in which these rules have. 
been worked, even the small quantity that the poor consumer could manu-
facture ho.s been denied to him. 

I would, therefore, say that on account of the imposition of this duty 
an essential article of food ho.s not been allowed to be consumed in the. 
proper proportion in which it is consumed in other parts of the world where-
it is not taxed. That is the main reason why J oppose this salt tax It 
i~ not as if it sits lightly upon the poor conSllmer. If in spite of ~ in-
CIdence the consuI?er were able to consume the quantity which is neoe8-
sary for .human exultience, there would. be .no compla.int.B1,1t, that is not 
so. He IS unable on IICcount of this tax to purchase the n ~ ' quantity 
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.for hilnself. That is the state of things with respect to the human beings 
'in this country, 87 crores of whom are not able to provide themselves with 
.the necessary quantity of salt. What about cattle? Their number is 
·-growing almost every day. Even for cattle, salt is necessary. Without the 
necessary quantities of salt mixed properly in food, even Clrttle cannot 
exlst. 

1Ir. 5 ••• oTOIhl (Nominated Non-Official): Only stuQ,-bulls can have 
-salt now. 

JIr .•. AlaaDthuaJaDaIIl Anangar: Yes, if they are provided by the 
munificence of His Excellency the Viceroy. But I have seen many stud-
bulls roaming about in the City of Delhi which do not get even drinking 
wa1ier, not to speak of salt. That is the unfortunate position, though no 
· doubt there is now a tendency to lat them loose on society .indiscriminately. 
Sir, I would say that with respect to cattle it is the same tale of woe. 
Even the small pinch of 961t that the 'poor . CoDsumer by' his labour is able 
-to earn is denied to the cattle, because there is a race between the animal 
and the poor rrgriculturist for whom so much is talked about by His 
'Excellency the Viceroy and by my Honourable friend, the Finance Mem-
ber, who talks every minute about the poor consumer. There is every day 
this competition or race between the poor agriculturist and his buffalo or 
cow or bullock for this neceBSary food material. For coconut cultivation, 
salt is necessary. For industries also salt is necessary. No doubt R regu-
lation is made whereby Bome BaIt iB given free for curing or preserving fish. 
· That is the only boon, that has been provided. With respect to the others, 
I am sure the House will agree with me that, in this country, both human 
beings and cattle are being grossly starved in the matter of salt. That is 
the one complaint that I have to make with regard to this excise duty on 
'salt. Excise duties certainly can be imposed on local production, on even 
,articles of consumption if it is intended that a restriction is to be imposed 
· on the consumption of those articles, as in t,he case of spirituous liquors 
and other RTticles of luxury, where an excise duty can certainly be imposed 
in order to put down the consumption. But with respect to a necessary 
article of food, I would say that if the tax injuriously affects the people and 
they are not sufficiently rich to provide themselves  with this essential 
article of food, it is an improper tax. Government may not get revenue 
out of it, but they must find other sources of revenue to fill their coffers 
and not impose a tax on the poor man's salt. That is why I raise my 
voice of protest against this. 

There is another reason why this excise duty ought not to be imposed. 
I have gathered statistics to ~  that in ~ the imposition .of this excise 
duty as the incidence, has rlsen the quantlty of conBllmptlon, has gone 

~  That must be an eye-opener to Members on the Treasury Benches 
who hll'Ve brought forward this Bill today for the reimposition of the saIt 
duty. The figures are given in the Taxation Enquiry Committee's rep.:>rt 
at pages 134-135. I shall go back to 1878-79 when the duty on a maund 
of salt was Rs. 2-14-0: the consumption rate was then 8·9 pounds per 
head. Taking that as the starting point, let us see the subsequent figures. 
In the year 1882-83, the rate Wfl'B reduced-to somewhere between Rs. 2 
'and Rs. 2-8-0 a maund-the index figure then went up to 116 from 109. 
Coming again to 1904 to 1907 when the rate was one rupee a maund, it 
rose to 136. Then in 1922-23 when the rate was Rs. 1-4-0, there was an 
increase and it went up to 175. In 1928-24 when the duty was increased 
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from 1-4-0 to 2-8-0 or almost doubled there was a sharp decline from 175 1.0 
158' and the rate came back to 1-4-0 in 1924 and ever since it has beeu 
stable. Twelve years have passed since then, but what is the quantity 
of consumption of salt? It has not progressed from 510 lakhs of maunds 
during the whole course of these twelve years. From the above figures we 
find t,hat the cODsumption of salt has increased by nearly 50 per cent. 
when the salt duty was reduced from 2-14 to 1-4 a maund. I say even 
a blind man can read the inference from these figures: they show that if 
the duty goes up, the consumption goes down; and if the duty goes down, 
the consumption goes up. Today the consumption is not what it ought 
to be: we are underfed in salt after the imposition of this salt duty at 1-4-0. 
It mllY be a tamasha for the Treasury Benches: they may say it is a matter. 
of sentiment with us-the Dandi march and so on-and, therefore, we are 
saying all this. But I say it is not a matter of mere sentiment: it is a 
matter of entire conviction, and it is  growing in our minds that the poor 
man ought not to be taxed for this small necessity of life: I have seen 
various households where it is even a luxury for the 'Poor man to get a pinch 
of suit· for his gruel or conj.ee; though it does not cost him more than one 
pice a day, a pinch of salt is a luxury for him. From the figures I have 
cited, it is necessary in the in ~  of the consumer, for whom the 
Honourable the Finance Member and His Excellency the Viceroy are 
shedding tears pvery day, that they must take this duty away, if they are 
really sincere and bona fide, let them fall bRCk upon other resources. Un-
fortunately, Sir, the Taxation Inquiry Committee came to a wrong con-
clusion after weighing the pros and cons. At page 188, in para. 164, they 
'lay: 

"The chief of the exciaea levied in India is that on 8&lt. The objections to thi. 
tax are wrell known: it fall. on a neces8&ry of life, and to the extent that salt i. 
usential for physical existence, it is in the nature of a poll tax. The bulk of it i. 
paid by thOle who are least able to contribute anything towards the State ezpendi-
ture". 

In the next paragraph, they justify the levy of this duty on the ground, 
-quoting an extract from the writings of an American writer who says that 
on an article which is universally consumed, and the incidence of tax on 
which might not sit heavily on the poor consumer, excise duty might be 
imposed and Rs. 8 crores distributed over 87 crores of people might not 
be a heavy incidence, and, therefore, they accept this and say it might be 
allowed to stand. But I say with very great respect that that argument 
does not hold good for this reason, that at the time t,hey made this report, 
they had ignored many other factors. They evidently thought the poor 
man uses only salt R'I'ld that his other necessaries of life are not taxed. 
I need not say that almost every necessity of life is taxed-food, clothes, 
-etc. ,--and, therefore, the poor man is indirectly taxed in many ways. 
His cloth is taxed; his kerosene is taxed; his sugar is taxed; even his 
matches are taxed. It may be that the Honourable the Finance Member 
will say that it was at our request that rice WAS taxed and an import duty 
'Was put on rice. We wanted a protective duty-I am not clamouring 
against the imposition of a rice import duty, nor do I sav that the wheat 
import duty should be aboliRhed. They are very necessary in the interest.s 
of the producer. But that does not mean that you should have an excise 
duty on the production of t,he necessaries of life, like salt, food or cloth-
ing. 

~  I say that t.he argument advanced by the Taxation Inquiry 
tCommlttee no longer holds good. They unfortunately failed to see that 
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it is nQt Qnly the PQQr man's snIt that is taxed, but m8TlY other thingS 
withQut which existence would be impQssible are alsO" taxed. It' is time, 
therefQre, that the HQnQurable t.he Finance Member re-wadl! or at any rate 
gQes over UIose principles which were debated .sometime ago. I have 
'shQwn that in' respect Qf this aTticle' 8S taxation increas.6s, consumption 
decreases and as taxatiQn decreases, consumption increases. From these 
facts, it is clear that this excise duty Qught to be removed\altogether. 

" The' next point is that this excise duty sits more heavily on the pOQr 
than upon the rich. No authQrity is required to prove that the poor use 
.salt much more than the rich: the rich do not go in directly for salt: they 
take vegetables and various O'ther things which contain flalt as one of their 
ingredients naturally. The richer classes go in largely fQr other things,-
tea, ~ i  etc., which contain sugar, in preference to' salt. Thus, it is 
the PO'or man whO' pays much more of this salt duty. and it is mO're bur-
densome to him than .to the rich man. The bro principles laid dO'wn in 
the TaxatiO'n Inquiry Committee 'sReport as, a justificatiO'n for f"the imposi-
tion O'f an excise duty ,on an article of consumption are ,that it must be 
light and it must not restrict cQnsumption. and it ought not to sit heavily 
on the poor man. I would say in all humility that lteitheor of these crueris 
is sati.fied by the imJlOlrition of this salt tax. It restricts consumptiQn on 
the one hand and on the other it sits heavily on the poor man who hlB to 
bear many other .burdens as it is. On these grounds the  tax should be 
relQoved. The circumstances prevailing in other countries like France, 
Italy and others are quite different. There salt is not required in such large 
quantities as in this country. In those countries the purchasing power O'f 
the individual and the average income are much mQre. Moreover there ~ 

indil'lect ta;xes are much lighter. That Waf! brought forward as an argument 
,by the HonoW'able the Finance Member for reducing the import duties Qn 
various articles. It is only the other day that he suggested that the import 
duties were regressive: he also said the law of diminishing returns had 
begun to work. I would ask the Honourable the Finance Membel;' to a.pply 
the same prinoiple here and see whether the law of diminishing returns has 
not come into operation in this matter also, in that for over 12 years, the 
510 lakhs of ma.unds of salt has not increased, thougb this year it is 580 
lakhs of maunds which has been consumed. for whtch the Finance Member 
has already given an explanation. I need not grope about fQr finding an 
explanatiQn as to how this ye"r salt has increased to 530 lakhs Qf maunds. 
He hO'8 said that on account of the lighthearted represent&tions or promises 
that were made by Members of the party to' which I have the honour to' 
belong the merchants did not go in for purchase O'f salt under the expectation 
that salt would be taxed more lightly, and that is why peQple or merchants 
did nO't stock salt as they bad dQne last year, and that is why yQU find 
there is a larger purchase Qf salt, i.e., 530 lakhs of maunds, a portion of 
which should have been shared with the previQus year. At page 22 of the 
Explanatory Memorandum by the Fimmoial Secretary, he gives the figures: 
of salt oQnsumption for the last five years. This is what he has given: 

1931-32 
1932-33 
1933-34 
1934315 
19311-36 '. 
19:')6·37,. • 
1137-88 es:oluding Burma 

. '.' 

In lakh. of Dl6undB. 
11,39 
11.111 
lI,a, 
11,08 
6,,'!a 
5,30 
11,10 



;. •••• f ~ 

Now, Sir, if these are the figures--w wbiobthe ooD8ump'ion bas moved 
"p aDd down duringtbe'last 12 years, I would say that the law of diminish-
iug reliUI'DB has certainly, begun to work. I am certain that if tomorrow' 
tite nIt duty W8l'e abolished, four times the quantity, that is nearly 2,500 
lakhs of maunds of BaIt would be consumed in this country by the 37 crores' 
of people, and an equal quantity of salt will be necessary for cattle; and' 
for agricultural and industrial operations, 0. like quantity would be neces-
sary. Therefore, I say that if tomorrow the duty on salt were abolished" 
the figures of consumption would swell enormously in the next year. We 
may not bave to wait too long in this direction. If instead of abolishing 
the duty altogether there is even an appreciable reduction in the excise 
duty, 1 am confident the figures would swell enorInQusly. What is lost by 
a reduction in the exoise duty would oertainly be made up by the larger, 
quantity of salt consumed in the country by human beings and by cattle. 
Therefore, I say that a bold attempt may be made in that direction and 
the figures of consumption will go up very rapidly. The Honourable the 
FinanCE! Member, :bas exp.ed <&0 DWeh anxiety for the poor consumer, 
but let ilimltJtdlate his I i~  Ifile ipOOr into amaon by abolishing the 
salt duty if net at once, at least in progressive stages witbin a period of, say 
ten years. 

'Then, Sir, apart from thereveJ'lUe duty and the primciples on which 
this taxation iR imposed, hmng regard to the munril:lr in' whieh the ~ 

partment of Education, Health and Lands has been trying m find the 
nutritive values of various articles of food in this country, I would make 
an appeal to my Honourable friend, Sir Girja Shankar Bajpai. Has be 
discovered that, after all, salt is not a necessary ingredient in the food 
of the poor man? Has he found that salt has no nutritive value? If he 
lurs done that, then I am prepared to accept his analysis of the nutritive 
vaIneR of various articles. I am sure he will not go to such lengths, even 
though he may justify the tax on other grounds, as to say that salt is not 
B neceRsary ingredient in the poor man's food or that it has no nutritive 
value; on the other hand, I am sure he will agree with me that salt is 
absolutely essential for' the poor man. Then what should be his duty? 
Instead of !lsking us to drink more milk, a thing which is not so readily 
available for the poor man, he should try and enable the poor man to hII'Ve 
one more pinch of salt by having' it distributed more freely, not entirely 
free of charge, but at' cost price, in various parts of this country. Sir, the 
cost. price of salt is only three annas, and this I have, found by a personal 
examination. I find that from the report of the Salt Survey i ~ 
who have gone into this question in detail, that the cost price per maund 
of salt, making all allqwances for all kinds of excess expenditure, and ~ 
ing a deoent margin, is only RE!. 0-5-3 per maund. If that is so today, let 
us go to the bazar Rnd see at what rate a bag of salt sells. It sells Hi 
RR. 4-10-0, because the excise dut,y is TIs. 1-4-0, the surcharge is Rs. 0-5-0; 
which comes to Rs. 1-9-0 on a maund and to this you should add the middlel 
man's profit and the freight charges up and ~n  and all these have to 
be borne by the poor consumer. ' Sir, r would repeat a 'thousand' 'tfhnes 
that the Finsnce Member should translate his concern for the poor, con-
sumer into ~i n  Let h\m, ~  supply thiA neeesB8ry article ,oJ. 
food at cost pnee, J¥Lmely, Bs. 0·0.3, If he has really the i ~  af.. the 
poor at heart. "  '  , 

Sil', by ~i  i i~n ~I ~  bot '~ ~ i  for the absolute removal ~ 
the excise dtit10f 'Its. 'Ji-4L0 ~  Mya.-ndment ill a mode.rt.tt 

B 
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one, because' now we have to cRTry tbe other Membel'8 of this House. 
with us. Even the Honourable ~  in charge should accept my 
amendment most unhesitatingly and with a clean conscience, and I would 
ask Members belonging to aU parties in this House to vote for my amend-
ment. Sir, today the excise duty remains and with it the surcharge. Is 
it not right that before nIl other surcharges are removed, the surcharge 
on salt should be removed ? Was it necessary for the Govemmentto' 
restore the cut before the surcharge on salt was removed? Whatever 
emergency or additional taxation was brought into existence in 1981-82, 
did not the :Finance Member say that they were adopted for emergency 
purposes and they would be removed 8S soon 8S the emergency WII'S over? 
Did he not say that on account of the pledges given by his predecessors 
that as soon as the emergency disappeared, the emergency measures would 
be removed, and that the cuts in sRlary would be restored, and 'was it not 
in accordance with such ~  that the salary cuts were restored? Sir, 
we moved an amendment that salary cuts should not be restored with 
reference to salariea below Rs. 200, I beline. ·-fl'h6l'e ~~~ ~ ~ ~n  
inconvenience caused to anybody getting Rs. 200 and above if his . .cut 
had not be,en rest<;>red. A Govel'Por who receives Rs. 10,000 or the .ViceJ:oy 
who receives ~ 21,000 per ~ n  would not ~ died if his salary ~  
had not been ~  I say, Sir, these ~ would live long, they 
wo.uld prosper much better, by the blessings of the 37 crores of hungry 
mouths. Where is the pledge? If there is that pledge with respect. to 
the rich man regarding his salary cut given by the Finance Member's 
predecessor and his successor is in duty bound to carry out that pledge, 
though when carrying out that pledge he told that the country had not 
recovered completely from the depression, what about the poor consumer, 
for whom our friend, the Finance Member, eJtpresses 80 great an anxiety? 
Whatever the position may be, Sir, I strongly hold that the lIurcharge on 
salt ought to be removed at once. I would appeal to my friends of the 
European group al80 to aSllist us in our demand because last year they 
were anxious that the surcharge imposed on all articles imported into this 
country and other surcharges whether produced or imported into this 
COUl1t.ry. should be removed. When they ore so anxious about the removal 
of all surcharges, they must agree with us that at least with respect to 
the salt tax, the surcharge should be removed. It is not a new matter. 
This is a matter upon which all sections of the House have been anxiously 
bestowing attention in order to give relief to the poor in some manner or 
other. I, therefore, appeal to all sections of the House to support this 
amendment, which is, after all, a modest one. It is not such 8 dangerous 
amendment a8 would bring down the finances of the Government so as 
to need the certification of the Viceroy. By this reduction, you will simply 
be indirectly removing the surcharge on the salt duty. Sir, I move. 
(Applause.) 

JIr. PreIldlllt (The Honourable Sir Abdur Rahim): Amendment moved: 

"That in elaulle 2 of the Bill, for the wordll 'one rupee and four annaa' the word. 
'one rup'" be i1lbltituted." 

Kr. Lalchand ••• alrat in ~ NOll-Muhammadan Rural): Sir, 8 similar 
~n n  stands in my name, and I whole-heartedly suPP('trt .the amend-

ment now moved by my Honourable friend, Mr. AJIt'angar. -This item nf 
MIt is one over which the bureauc1'8CY hy heell persistently aefying publie 



opinion from time to time. The public ni~ I ' that ~ I i  R 

n~ i  J!I,uch more !or the poor than for the rich, shoulq be free I)f any 
tax. A qtiCStiOI! is Rsked, how' is it :nora necessary for ihe 'fioor than for, 
tn£' rich? My rcplyto it is that the' poor man ~  suIt much r.lOre thaD 
tPf) rich' man docs. It must havebeeD observed thl;lt in places, poormcD 
instead of using sugar, use salt with teo.. Therefore, the necessity of 
salt for the poor maD is one which cannot be denied. 'fhis House has 
8"lced sevE-ral times that this ROU tax should be removed altogether nnd has 
e:\,(.n succl'leded in carrying ~n n  but the tax has been restored 
ulldE-r certification. I submit that the opinion with ~  to this tax being, 
condemnable. and reprehensible is even held by stateEmen in England. The 

~  al'v cf State once considered this to be a verv wrong 'tax which affects 
the poor" people. Mr. Macdonald also considered it as a blemish on Indian 

ini ' i n~ but the mentality, the attitude of the dil'l-hnrd", hp.re ean 
never n~  

The Honourable Sir James Grigg (Finance Member): Hurrah! 
., (J t ,)fl. " 'If'.' ~' I , J 

J4lr. Ilalcblbd [Kavak&!: it is 'I i i~  tdl'you, but great distress to I1S. 
We want ycur"aympllthy. 'Nobody can flBy that the present amendment 
it1an Un ~  ~n  It is not being; asied that ~  ,whole ta£ should 
be" removed; It IS not ~  Rsked that It should be conS'iderably reduced. 
It ia only fom ftnnltR that u\ being Bsked to be removed from t.he ~  instead 
of B.s. 1-4-0, t,he amendment says that it should be reduced to one rupce. 
Whflt will be the loss by this amendment if carried? Mr. Lloyd always 
save that ~ shan incur a loss, and, therefore, we cn.nnot I\fPord to reduco 
thistu. There is loss whenever a tax ~  reduced or removed. b\1't where· 

~ il'l n wiil. there is a way. There are so mnny ways suggested during 
the budget time to mnke up the 10RI>. and even now there Me mlmy WR.YIl 
for the Government io make up that loss in respect of the necessity of the 
poor man. We were told last time that the loss on this account would be 
about Ii crores of rupees when a similar amendment came up hefore the 
ROllse for discussion Inst year, it was suggE:sted by the Treasury Benches 
tbut the lOllS would bE' 1,62 lakhs of rupees. If only ten per cent. of the 

n 'i~  at the top il'l cut, it would be more than two crores,-nnd is thnt. 
difficult to do? Therefore, I submit that this amendment is rrasoran.hle. 
Thil'l count'ry produces SBlt in Ilbundance. The country hns got sen coasts 
where you ('un get nny amount of sa.lt, but, apart from thot, in the country 
it,self there are llolour landl'l where salt is gilt in large qUAntities, and if there 
be no restriction, every man, every villagl'l' CRn gct his salt without any 
difficulty from those lands. Colour SHIt used to ~ consumed in Inc1in., nnd 
it hllE been stopped only after this RUIt. t,ax has come in. It is al)!mrd in 
such circumRtances that Rny mon should he n i n ~  wit,h regard to I,is 
salt. This ql)E'IlVion of l'edu('tion ':If salt duty has ~n going on for n very 
n~ time. Mr. Gokhale tried his bes't to have this salt tax removed. 
Mahatma Gandhi also is of t,he same opinion: he went ('ven so far as to 
118ve a campaign for the making of salt and Government know how difficult 
it was for them to deal with it nnd what disturbance took place 'In 'the 
countolJ'. But Sir, Government have not profited by that too. Then. what 
118S happened in this 1Io\lse itself? IJast year, there was on amendment 
to rednce the salt tax Rnd it was ca.rried, but the salt tax was restored bv 
His Excellency the Vic£lroy., In 1935. there was an amendment to '~ 
it to twelve DnnBS and 'tpe House succeeded in carrying that amendment. 
Tb(5r,forc, it wm be adding insult to injury if this persistence on the part 

B2 
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Qf the. Treasury BeQches should n in~  and t.his very reasonable e:mend.-
menl IS not accepted. I hope the House will not care for the certificatioa 
of the Viceroy for the restoration of the tax. The House must exercise ita: 
own opiuion and show that the popular demand is that t.his salt tax ahould' 
not e:cist .liIt all, andU it could not go at once, it should go, first of all, by 
reducmg It to one rupee, and then again by more, and so on. Experienee-
hilS shown that whenever the salt tax has been reduced, the consumption 
has incrensl'd. For that there are figures which would convince the House. 
In 1902, wheD the  tax was Rs. 2-8-0, the ('onsurnpti(ln was 3·2 crores ot 
Inllunds. In the succeeding years, it was as follows: 

Year. 

1903 

1908 

1907 

1915 

1916 

Rate. 

Rs. 

I 
,I 
• !U .. 

I ~~~ ---
.-.  • '  , \'.! ~ , " f ' 

1/8 

1 • 

CGnsumption ill 
er.:Jre80C 
maands. 

"./ 

~ 

4·n 
.·27 

1·12 

1/4 The l'OnBumption went. dowq .. 

l'berefore, I submit that, even from that point of view, the consump-
tiOIl will rise, if t.he tax is less. On a matter of this sort, we should waste 
no more time. If the Government have got the will, they will accept the-
opinion (If tho House and reduce this tax and accept this amendment. 

Pandlt lfUakaIltha Daa (Orissa Division: Non-Muhammadan): 1 wish to' 
explain t.he amendment as I understand 1t. Tbis is not to reduce the salt 
tax at all. '1'he salt tax today is not 1-4-0. It is 1-9-0. 'rhere is a 25 per-
cent. ' ~ on salt by !;lome other emergency Act So now we propose 
t/l rc'lducc it really to 1-4-0. We have no other way within the limits of' 
the Bill to propose for 'the abolition of the surcharge on salt. Though we 
are the OppC'sition and we represent public opinion, it is evident that we-
hs\"e nothing tc do in shaping the }'inance Bill. So we canllot say that in 
the 1932 Act sueh nnd such a clause be omitted or repeuled. The Ronour-
able t.he Finr.nce Member mUf'.t he aware t.hat this surcharge is not aIt 
ordinary tox, and already he has been very kind to ~n sect.ions of t,he 
people of this country for whom he has always a 80ft corner in his heart os' 
every OM knows und he will admit that he has already reduced tltis ~

seney surcharge to its entire extent in their case. I mean the .inMme-tnx 
and super-tax surcharge. Though the po,or num's representatives ~  

ad that the direct tnxa'tion oftha rich man shollld first .he tnollght of m &11 
emergencies, the Finance Member ha.s been very unkind to the poor man 
ood he has never thought! of even, reducing this surcharge. So, the import 
of the amE'Ildment is not to reduce the salt-duty. It is only intended to' 
~  away the surcharge ~ this is the :way ~  cac;. ~  it toda,v. Now, in' 
this reductlion five annas win go and 1-4-0 WJll remaIn. .' . 

1 would han proposed the entire abolition of .. theS8lJ; 'tl\x. ~ .. it}. fact! 
have' been always tabling this amendment tor tne entire abolition of the-



, (,,: 

salt tax and it has been carried very often hut this ~ ~ ~ i ~  liP,pear 
to be reasonablo ~ to my Honourable fri(.nd opposite. If we 4n<l,. 
response, he Will find that we can work together for the benefit of ' ~ 

'COIintry, though we do not believe yet that he will work for it at ,aiD. 
During the last two 'speeches he appears to have mellowed into a new n~ 
of mental;ty and it :may be expected that this· would open a new chapter 
in his life and will ail<lrd him an occasion to give reasonable conB'ideration tp 
the public opinion of this count.ry or at least the opinion as represented in 
this Houso by the Oppositlion. So let us expect thnt htl will not grudge 
this abolition of the surcharge on the poor man's salt. He appeared also 
tn . yesterday's' speech to have given some encouragement when llc spoke 
nbollt the ~i  'taxation in this country. At least, so far rLS his words 
go to that ' n~  I was myself a bit encoUraged to propose this amendment 
to him. He does not like tMs way of putting indirect taxation on the poor 
mono It iSf!lwuy§the ' n~ ~ __ ~ I ~  He wants to diversify industry 
by means of taxation. This reduction will undoubtedly be effective ~ 

'vay. 

He also know8 perfectly weH thBt this salt tax is not only an indirect 
12 N tax hut it ~  something more. It has got lIomet.hing about it of 

OON. t.he primitive savage instinct of the Government. It is a poll 
tax. Whatt!ver be th:3 difference between the rich man And the poor man in 
the use of salt, {;he average cannot; be much this way or thllt so fal' os the 
tlo.lt duty is, ®ncerned. It may be a little mere in theCIl.Re of the rice 
ea.ting man Imd it may be II little les9 in {.he cnsc' of the whent eating man 
but it iS801lo11 tux nev<3rtheII.!BB and here it is again that the Finance ~

ber (;Rn expect 811re :md convenient income e"en if the poor mlln hJld been 
even bled perfectly white. For if he c:mnot: pay any other tiax; gO long -lis 
ho bRS life in him, he must pa.y this tal;. if the Honourable the Finance 
Met:aber COIn})ds him to pay it. So this is fI sa.iecomer \1p his sleeves 
where he may ~ U  calculate the money, that he will get. He may not 
he 8l1reo£ getting 1i bigger income from this import dllty or that import 
duty or he may he gettling a lesser inoome from excise on sugnr. But here 
the incoUle i!' fixed. Sir, this, however, is not what the Finanee M{.mber 
of a State oUP.'ht to do. Remust t.hink, as he has called it, of the recupe-
rnt,ive capacity or the prospects of the nutioll,. and if he can, he will calcu-
late upon t.hat, but to calcuh:te upon a source of income Iilm salt tax.a 
Finance Member 'is not nec.esc;ary. Any mlln can easily halance tho budget 
if, for in n ~  tomorrow he comes fOL:ward auel ~ that every man that; 
ia bCJrn i~ India should pay pve rupees each. That is a V("l"Y ,?ood theory 
of t.axatioll, but it is primitive, and it requires nn Fil1flnce Memher from 
OVeT!'ICftR to tfll us that ~n this wn.y ~  Budget should he bnl:lnccd. It is 
very' eaRy to ·bah·.nce the Budget in tHat way. Whenever you want, two 
crores of rupees or R little more thAn onC' nnd 0. half crore!'!, you put nve 
armar,; more on saltl Sir, so, I say, us I have aRid, the savflgc itllltinClt 
of the State is still in in~ in the Indi9.n Finance DopBrtmt111t, ond of 
tb!;! ollr Finance Member, willingly or unwillinlI1y I do not know, makes 
hImself the exponent. (An }Ionourable Mcmb8T: "Both w.ays':.) Sir, I 
am sorry for him. ." , .'. .'. 

This salt tax has a history behind it. It has ~n n~ ~ i  

~  O!lo perhaps by, th.is time knows. Sir, r have been in the ~  
beforf! and on se,rOralOCc3!ftOOIl 1 have put the amt'ndmenhyf -the llbolAIOn 
of the snIt tax, and In 1929 even 'before Mr. M. ~ 'Gandhi's monograph.1i 
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'published I tried to give a full history of this tax during the courl:le of il 
clny that I took in this House on this subject. Still, it was not complete. 
Now it is not necessary to repeat things, for the whole history hasbeeu 
common property after the publication of many monographs and brochures. 
But everyone knows that it is in the interests of Liverpool that t,his tax was 
first levied. Salt was to be introduced into this country as I)allast ~ and 
therefore the salt producers in England used thEl'ir power and compelled the 
theu Prime Ministers time after time to put this tax so that English salt 
cvuld be introduced into this country. That iEi the history behind it. Then, 
again, in this country there were the predecessors of our civil serva.nts before 
Lord Cornwallis. In. those days the civil service wus not ni ~  I have 
not the heart to tell vou in this House how this industrv was used for mak-
ing money outside the pay of the office by, our <lJd civil ~ n  ' Sir, those 
arc the two factor.;; which may ~ ~I~~ ~ intJ;te memorY,;of#i.oscwho are 
taxed in the "illages. '  "  ' " ' 

Sir, my poor Province of Orissa is a coastal province and ¥r. Stirling 
and ot,her l'eoplt', in ",those dRYS-have"said that the besb suit; in India was 
pre.duced in those da.ys in that land which has been made poor to-day /1olld 
the largeet income of that province was derived from salt. Sir, if you go 
into the aspe<.'t of the industry which you want to diversify by regulating 
your taxation, what are you doing to those poor pel/pIe on the C08St.s? If 
you cllre to come with me, I shall take you to thoRe vtillages; I shall show 
you those '~  there are no hamlets now, they have collapsed long 
ago, the coast has been deserted, the people have fled to different: placelJ 
aud they have fled, many of ' them, to Rangoon and to the tea gardens of 
A,ssam Ilnd other places; and it is rather a piece of ironical joke when you 
tell UB, "go to your provinces, handle your finances, find employment for 
y"ur peollle, and give them all sorts of comfort and service, you have got 
autonomy. II Sir, is this not. one of the main items by which you cun gtive 
the ministers in many of the Provinces, especially in Provin('es like OriSS6, 
Madras, B.:>mbay and Sind some handle, some lever by wMch they can 
give some relief even at this stage to the unemployed in their coasts '! 
Salt is free for fish-curing. It is again 8 make-belief. By industry 

some people, specially Government people, understand an organised some-
thing like the teu or coffee plantation or organised factory. Our fish-curini' 
is not like 'that. The poor fish-curer does not know of the advantage given 
to him intlpite of rules and regulations and then-publication in the Gazette. 
Had he known all this, it would not be possible for Mm to take advantage 
of it. ' 

:Now, just, take up o'ther coastal industries. Do you know that in our 
coastAl districts coconut is a big industry which is today collapsing on ac-
count of competit.ion from outside? ,Do you know, Sir, that this coconut 
induE't,r:v in Orissa. is coll9.psing and languishing due to competition from 
other areas .  .  .  .  .  . 

Mr. Prealdent (The Honourable Sir Abdur Uahim): What has c('.conut. 
got to do with salt? 

Pl,Ddi\ KUakantha Du:Sir, it requires salt. 

III. Prlllldent (The Honourable Sir Abdur Rahim): The Honourable 
Member must confine himllelf to the question of Mit duty. 



PlDdit JI'UaklDtha Du: I am going to Bay that .aIt is required by our 
plants nnd by our cattle. You come ,to I4lY part of th& country and ~ 
will finel tbat tbe coconut treeBare simply dying because of some pesta" 
probably due to want of nourishment. Wehllve got our i ~  Dc-~ 
portment, and once I sent to that Department some of the lDseets or' 
caterpillars which are eating away our coconut trees, Bnd after three year .. 
I got the reply a&king me to inundate the plants with solution of .potu8sium 
perwanganate. Sir, salt is the food for cocouut. It is said that if yc..u get 
up on a coconut tree and from the ii?P you cannot ~  the ~  then it. will' 
not grow nor produce fruit. That IS the general Impression. Salt IS the 
. tnaiu food for a coconut tree. Even in Upper India, if a coconut tree. does 
not grow fruit, you put some salt underneath it, and at least you will ~ 
a d')l'.en ftuits that year. Sir. i~ Government Are giving salt f0r fish cure,. 
but 110t for coconut trees in which casE' people could take easier nd\'snhge. 

Yqu know th(contiitiop. .. of ~~ ~ ip !ndia .. ,Perhaps my friends ~ i  
do' not kntl'tv· thh:t cattle ' ii~ ·'sttli.· . \'herr stud bulls perhaps hve on 
thp. Liverpool salt.. I do not know whether the IndiaD. salt is wholesome 
fo!' th0se'stud bulls or not. But I !mow this that salt was very wholesome 
in m,' father'll time to'our own cattle. No,"", I have·no'Jsll.lt to give them 
and the poor men some time do not get even a 'Pinch of salt for . their i~  
or ronji or rice water as my friend Mr. AnanthR8RvRnBm A:VY'angar Bald • 
. ~  being the case, how can they give salt to then-ca.ttle? 
My friend, the Financ.3 Member, is quite aware that this salt is the 

hrticle nnd this tax ~  the subject on which the Congress has very strong 
views and on the 12th of February, 1930, when Gandhi march was organised 
in UujraL. I wos moving the abolition of sRlt tax in this House. I was tell-
inq them that l\fnhntma Gandhi wail marching to lay down his life for B 
pinch of suit which you are  taxing. I appealed to them wit.h plaintive 
voice ann because that appeal was not accepted I had to resign. So, my 
friend, the Finance Member must know that salt is the article which is 
needed by t.he· common masses of the people and the Congress stands by it. 
n my friend really means what he appears to be-as I haye fmidbefore, he 
uppears to have mellowed-, he should now have some imagination and let 
Ul! hope against, hope that he will agree to this amendment. He should 
agree to t,his amendment and he should show tbat he has at lenst be.gun to 
be responsive to Indian public opinion, which is now mainly represented 
by the Congress. He will say that he will lose one and (\ half crore c..r 
more, but that does not matter. He lost much more than thn't last year in 
spite of his  calculation. Did he not? He can find money, all he has done 
by invading the revenue reilerV3 fund, and he hus so mony other sources. 
He told us e,'en yesterday that he expec'ts more expansion of trade und 
~ expects to build another revenue reserve lund. Perhups that was what 
he meant, if I understood him aright, He is very optimistic. not; light-
hearted, though it is, according to him, a s.ynonym. He mav even think 
or salar,V cut, which he never desires to do yet. But why should he not 
think of making a gesture of responsiveness todav after what he has said 
to show to the public in Iniia that he means what he says? Let him make 
n ges'ture today. Let him give up this little amount of money and he may 
devend upon his expansion of trade Rnd his optimistic expectations of 
balancing tbe budget. It was rather pathetic when I read in his budge. 
I ~  that in spite of putting 8 preferential duty of five per cent. more 'on 
Brit1ish cloth ~ could not get more money. Wliy did he not get it? 
Because people don't buy British cloth. You should at least make a gestw;e 
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. to QE: responsive to 'Indian public opinion and here is aD. occasion for you . 
. l,lElt us all hope that even in case of English' cloth he will get ~ n  prospect 
of ~ n i  of trade, otherWise the door is banned. India knows its beart 
nnu India Imows its bureaucrats. Let thos(\ bureaucrat,s begin to be 
responsibe by accepting t.his amendment which means practically nothing 
and whi.cll only seeks to abolish in the csse of. the poor man that which they 
have abolished during the last two or three yeart! in the ~  of the rioh 
mlln. It ill an emt'rgency tax of five annas and they ought Slot to ~  

it from the poor man as a poll tax. ThOll$lh I am not in the ba.bit of 'lP-
pealing. today I appeal to my friend over therc to see the drift of the public 
opinion in India lind to become responsive as I have .allked i~  ~n ~  
will get much more revenue than he expects by biB cslculabions 1n IllS 

~  speech. . 

On this subject there was a tittle;lseatwte Edane ~i  yura·4I&8o which ;is 
known all the- n i~I in pact. What happosed to that? 1.1 myself ,am 

~ aifectlm in my own distriot. In proof of that, let me tell the ~  

that I propose to move 1m amendment. Bub I may tell the, Honourable 
Member in ad'Vanoe that I will not move it if I :get a se.tnsfao.Wl'y ~

tiOD from thd Governmon·t. That amendDloElllt read thus:. 

"That to clause 2 of the Bill, the following provisos and B:rplatliltiOfl be 8!ddec! : 

"Provided that the said provisions8hall,  il1lO tar .. they enable the Governor 
General in COllncil to remit •  .  .  . 

Xr. Presiden' (The Honourable' Stir Abdur Rahim): The Rouse"is n~  
deliling ,with thut amendment D9W. 

PaDdtt lfUakantha »as; What I mean to' tell him is thnt tbis must he 
taken as nnote. If I get a 'sabisfaetory reply on 'this point, I shull' not 
mOVE:: it. . 

Kr. PreBldent (The Honourable .Sir Abdur Rahim): The Hunourable 
Memhp.f esmnot ask th3 Fimml.'e Member to deal with that now. . 

Pandtt Nilakantha Daa: I I!hall then mention it i ~  I will l'lly at 
the outset that, formerly people were allowed to m:\ke their own snIt for 
their private d()mestic eonllumpbion.. The privilege' under that agulemo'lnt. 
· has not been ·wit.hdrnwn frorn that ,l\1'en. I hate licen t.old flO on ~  floQr of 
· this House the Yf'ar before last, and ~  in·.'n'lyprovinc;e thecxpcutive I!r"y 
,80. But what hnppens there? First there was a cordon five miles beyond 
· thJ coast.. ~  man could consume salt produced in that area. Then 
grnc1unlly after two months, the cordon was put around a four mile limit. ' 

II,. Prestdent (ThA Honourable Sir Abdu; RaMm): ~in thnt. unlfJnd-
ment nas uotUug to do with this sInendment. 

Pandtt Bllak&1ltha Du: No, I 11m not speaking on that amendment. I 
~ it is relevant. . .', . . .' 

~  PreBldent (The Honourable Sir. Abdur R,ilhim): ~  is l'\otrelevant. 
> • '" '. '., , ,.", 

. Pbdlt n ~~ ~  Aml to . I ~ i  tll"f ",hn t '1 am' sa:j1hg .is 
'n ~ n i  .' ..... --., .' "J ,;, -' ••• ,. '-" i ... , .... 



Kr. Prosldenfi (The Honourable Sir Abdur ~  TQe present am-
~  only ~~  to the U~ ~i n  of reducing tho saU duty. . 

~ i :Rl1&kaD,fih,aD,,: Well,· Sir, this reduction D;leans not mueh relief 
at presen't. as much as we desire to the poor man. He will still be taxed. 
But if ~  is reduction by four annas, it wfil be a gesture. I have already 
told him that this will be beginning of a ~  go04 u.Q.dertaking given 1»' 
the Government. I do not say there will be no reliet The reliE'f so fOor os 
money is concerned will not be much. it will be only three ~ '  in l,he 
year prohlio.blyandthat is enough to the pQ9r man. Stlill the poor man in 
the villages will be heartened and he will visualiSe a future when h(\ will 
get free salt in at least two or three years or in a limited period of time. 
l'1!l!ot.wijl ~n  for the GovernmeQt .as well. as the. poor man. So, I 
,support this amendment. . 

, SU, I ~ 'I'1bD (Bohiikood.jand Kumll.QIl Divisions: Muham-
madan' Rural): l!agree with the Mover of the cut motion when htl says 
that this motion has become a hardy annual. •• ") , 

AD Honourable Kember: How ~  you ~ ~  Jln. i~ motiun? 

Sir Muhammad Yanb: A,seipl'tJIPu. (B.ut I ~  ~ ~  ~ with 
him when he savs that the cut motion on this tax is not based on sentIment. 
I think this cut all salt tax is hased totaUy .and n ~ i n  
and it means nothing but misleading the poor man. Sir. the motion 
before the House is that theliuty QIl,wlt. ShOllld::be i~~  ~  1-4·0 
per maund to one rupee 0. maund which means 0. reduction of four Ilnnas, 
namely, a rf'lduetion of 2. pies ,per seer. Ho\v :znuch, sah. isoonsumed 
by B ·poor man every day. Probably he /!Ipends salt worth two pice in 
'·Q'week or in three ·or four days..Jf we calculate the amount that will 
·be Sllved' bj reducing the duty to one rupee, there will be. a saving of 
1>wo' or three cowrie. to the poor man. But in fact, the amount which 
'Will be 'saved by reducing this tax will not go to the pocket of the poor 
'man or the poor consum.er, for the sake of whom my Honourable friends 
'sllege they move this amendment. All this money will go into the 
pocket of themiddlem&D and the broker. I am sW'e that in the name 
of the poor man, the rich men. namely. the brokers' IlDd the middle 
'men's cause is being advocated in this House. and the poor man, is beiqg 
'deeei.oo into thinlcingthat my Honourable friends have very much 
sympnthyfor the poor man, and they want to reduce the tux on him. 

Pandit NUakaQtha Das: What about the surchllrge:> It is only that 
we want to abolish. 

Sir 'lIuhammld YaJrub: Even if it were a tax on tbepOGi' man, I 
·1JUbrnit that jf there can be no taxation· without representation, the 
'eonverseof it mustolso he true, that 'is there can be no 'represontation 
'-tVitbou1\ taxation, Now, Sir, when ,the franehise has been 80 much 
widened tlnil when a vfiry large number of poor' men ,have· been ~i n 

vote and franchise,. there is no rea80n why the 'poor man ~  not pay 
~i  quot'a of a  . small tax for ~ in  expenditure of the country. 
"'When r came :tothe HOl;1Be this ,'morning, I thought there was the dawn 
ofa new em; because mjrHoD<1Urable friends, on' the Ooilgren ·side, , have 
l'esoh'ed'lailt;evening; to shl)UJderthe bUl!!Hn'of adminis1ntion 'Elf the 
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country, and I 'expected that they win taJklike respon8ible men and: will 
show a change in their mentality. But rea)ly. I was extremely dis-
appointed to find that the same atmosphere of i1"responsibility' prevails. 
I appeal to my Honourable friends . 

Some Honourable I n~ Oh, Oh I 

Jlr. Pr&Bident (The Honourable Sir Abdur Rahim): Honotuable Mem-
bers must not interrupt the speaker. They will have their Own chance 
to reply to his arguments. 

Sir Muhammad Yakub: Now, Sir, they want to take the administra. 
tion of the country in their hands, and, therefore, they mUllt try to be 
more reasonable, and they should speak Hke- responsible persons. If 
'they will go on giving false hopes' ~~  in'tDe ,00lHlt.y: and 
making promises which it will not be possible for them to raieeJD, I 8m 
!lUre they will cut their own root and, they will lose their position in the 
country, aIid the'rtlsctions in the next elections will show that they have 
lost the ('onfid'ence of .the voters. IJ 

PlDdit U n~  Du: That is your prediotion. 

Sir Muhammad Yakub: It is based on reason and Jogic. 

Paa.dJt .llakantb& Du: When was it not? 

Sir M1Jhammad Yakub: I am not talking as an irresponsible man 
like my Honourable friend who has just sat down. I submit that the 
poor man will not, in any way, be benefited by reducing the  tax while 
the exchequer of the country will lose one crore and 60 lakhs. It is 
very easy to say that Government must provide money for this thing 
and that thing. In one breath, they say that the salaries of the poor 
clerks must not be reduced, that the fares of third-class  passengers must 
be reduced', that there must he fans for the third-class passengers, and 
there must be this thing and that thing for the poor man, and in the 
same breath they say that Government must reduce aU the taxes. I 
am at a loss t,o understand how anv sensible man can approve of 8 
reasoning like this. Sir, I do not think any big speech is required from 
me in opposing this motion. I think it is a motion which is based purely 
on sentiment and deception, and I oppose it. 

111' ••• M. 10lh1: The question may now be put. 

JIr. E. Samhanam (Tanjore cum Trichinopoly: Non-MuhammadaD 
RlIral): Sir, my friends on this side are duly obliged to the Honourable 
Knight for the very friendl:v and responsible advice he has given. He 
has said that if  you reduce the duty it is the middleman who will pockefl 
it and not the consumer who will gain by it. I fancy that according to 
him, the middleman is today going a-begging, that he is not poeketing 
his share and that onl:v if you reduce the duty he will pocket bis share. 
I think he ~  to know better than that. ThemiddleJDan has his 
share today and he will not have more than that share tomorrow what-
'ever the duty is. And in fact I may tell him from my· own experience 
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that the middleman's share ranges from 8 pies to i ~  of 
salt, aad be i, IlOt likely to get more thli!D that whether the duty be, on 
this level or onaDY other, level. Next he, asked, what is the ,burd.en, ~  
the saJt tax on the poor man? How can it be reduced by reclqclDg it 
by four annas per maund? Here I should like to give some figures. 
There are nearly eight crores of families in this country and the salt 
tax is about eight crores. That is to sa.y, the tax is one rupee per,jamily. 
In my part of India, in the slack season one rupee per month is the income 
of the villager. I think it is the S8me in many other provinces; I ao 
Dot know whether it is much different in the province of the llonour-
able Member. Now, Sir, one month's income he hilS to pay for salt 
which, as you know, is an article of indispensable consumption. ~n  a 
,relief 01., foUl'<, annas on, this means one, week's wages saved: for hun for ,. 
other necessary expenditure. I oa,n also give from my experience anotner 
reason w.hy this duty ~ altogether" though in this particular 
ameooment we havo onl)1 ~ Ii ~~  I ~  and very reasonabla-
relief. YCIU all know, Sir; how under the Gandhi-Irwin pact ,salt con-
eell8ions were given to the coastaJ peqple. ,In U ~  in, my distri<;t. 
the salt pans were QPened to the"peopl'l, and ofttDI:.Reople #ocked there 
from a distance of 10 miles and 20 miles. I They wnJked, alJ., the, way ~ 
they carried it to their homes on their heads and: they were very happy 
for two years. But unfortunately the salt concession was cancelled 
simply because the revenue was a little less. When I interviewed the-
BaIt Collector at Madras a few days before coming to this AssembJy he 
said, "We will lose revenue if we reopen this salt concession". Then 
I put to hi!l1 this question: • 'When Lord Irwin agreed to the salt con-
cession did he imagine that there will be no loss of revenue?" This' 
Gandhi-Irwin concession meant that there would be some loss of revenue, 
but everywhere the concession has been cancelled Bnd today the poor-
people have been deprived of this concession. And: I say that the Govem-
ment action in this matter has been far from honest,-I would not like· 
to use the positive word. 

Then, Sir, ~  Honourable Knight said that the poor man must sbara 
~  burden of thiS ~ ~ ~ n  I suggest, Sir, that he is already bearing. 
hiS burden by ~  Knights and his class. 1 think, Sit, I 
stand for ~ party ~  hopes ~  long that they will liquidate this. 
class ~  thereby give greater rehef than even the abolition of the saU 
tal(, Su', many times during this Session we have heard the Financo 
Member ~ ~  of ~ consumer. In his own way, he has suggested that 

~  ~ IllS title he IS the only Knight in this house who is looking after 
thiS distressed ~  and: all. the others are more or less trying to hurl 
~  Of ~  posslbly he wlll tell us that this damsel will look prottier 
1:11 LancllsIlllC cloth and that Indian salt will harm her health. It is true 
In a sens,e ~  in ~  word "oonsumer" you include many &ortli of 

~  ~ consumer IS not one homogeneous set of persons. I will, 
diVide them mto two classesJ-as pure consumers and producer consumers. 
The pure consumers are those woo are, in receipt of fixed salaries, and-
of ~  for ~ the only thing that matters is that they must have 
~  specially the luxuries. very cheap. But the oase is very 
ddfere.nt for the ~  consumer. He w:ants that his product must 
sell high and the thmgs he purchases must lieU low. And all the world 
over he has come to Bee that it is better W' h&ve-If fair price. for buf prod'ucts: 
aDd a fair price for t.he things he buysJ,lather tbanmerely Jowprioes ior 
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the 1.tter. Arid itt this C9l1ntrythe producer consumer mustapin be 
,divided 'mto . two other clasaes,-the agrioultlH'aJ. producer anci the indus-
trial prOduoer. I am not ashamed to' say that I stand bere as a repre-
sentative of what I may caU the agricultural producer. In this country 
he gets only grain. Even the agricultural labourer gets only grain wages, 
and for him the price of grain is the only thing which matters. Fifty 
per' cent. of it he consumes, 40 per cent. he pays in taxes an4 in repay-
~ n  of debt. It is only 10 per cent. of the grain which he uses in 
.purchasing other ma.terials; and therefore it does not matter to him at 
what prices cloth and other luxuries sell. For him, out of the p.rice of 
,his paddy and his wheat and his cotton, he has to pay the bulk of the 
.price to the tu"gatherer and the moneylender and all thMe whom' he 
has to pay in cash. And it is this person whom this salt tax ba8 hit 
very hard. Formerly in my !Village padciy&nd gh&:in used,;(;9"be Mchafiged. 
in equal measures. Today we hWe tcY''P8:t'' ilhre:e tillnes: ~ ' i  
.have to shell out three measures of paddy in order to' get ODe ·:tneasure, M 
salt. This -is ther'measure of thel'extentto which the burden of the fl8lt 
tax has inClleasEJd, '.80 far as thei poor ,lVil1ager is concerned.' You ought 
not to judge of it ;n tenns of rapees,annas andpie\f only. Today heha8 
to give three measures of ~  for each measure of salt. And if you 
go into the villages yoo will find how much they have to stint on salt. 
Every pinch of salt tho poor womftn in the cottage ~  to measure. ,Of 
course we in this HouRe ,in Our oomfortable cushion 8e"ts snd with our 
·big allowances clmnot possibly i n ~in  it. If, however, the HoIlOUl'-
able the Finance Member CRn I I~  a' walking tour round 20dr SO 'Villages I 
in any province, he will ~ how, burdensome, how irkllOIne Bnd, how 
intolerable the price of salt is. And in our 'part the 'people can get )1'1 
without clothes, olln get on without hOUBes, "caft get 00 without any 
~ i  the only thing they want is Bait, because they' have their 
~ n rice. With riee andsaJt t,lley will ' n ' ~  whether the British 
-Government is here or not, whether there il'l invli.sion from the north .)r 
the south, for them it dues not mntter. For t,hem the price of padrly 
and the' price of salt are the two in~  that' N'nlly mat,ter. And the 
Finltnce Me'mber has so arrange'd that the price of paddy continues low 
and the price of salt continues high. And this is how he is so solicitoU!! 
for the poor consumer. I will tell him on behalf of t,he consumers and 
the agriculturists in our province that ms poHcy has utterly ruined them 
'and they are ()n the verge of revolution. Thst'is why in the moderRte 
province of Madras there was Rllch a resounding victory for the Congress; 
and the n I~ Member has' given us advice, now that we are in~ 

to assume responsibility in the provinces, as to the responsible way in 
which to deal with these matters. Sir, if we nre allowed 1\ chance I nm 
sure we can run this Central Govemment much more efficiently, III1Ieh 
moreeheaply and 'much more n i~ n  than all the gentlemen on the 
-other side. And if he WRits for a 'time and if tholle in ~  ~i  us 
a chance, it will be found thAt within a short time the rrovil1cinl Govp.m-
'ment8 ba'Ve tllmed 1m utterly dit'l'erent:ehapter I ~  In fact ~ ' ' ' 

will tab Rteps to sornp; so farsR the pl"ovinces are conr.pm'ed, ~ 'British 
'Go'Vemment altogether. . ' ' 

"\ i 

. Su,;\viflh,' the,a few, words, I support thfl ~ ~~n  ",';! 
ft, lIcIDoarabl.· SIr "._ GIlgg: Sir I have often wondered., (ft"'the 

''I'88BO!1,:for ' ' ~i i ' that ~ii ~  ~' i  
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Membertl in other parts of the House ~  potting forward one 
p .... icw8J: p1"QpositiOD and excluding from consideration aQ>, ot.her reBcting 
faetors: in other words, they have an enormous gift for considerins a: 
particular problem in vacuo, without relation to its reactions; ilDd' I 
think that JDust be an Indian characteristic-there is no inter-commum-
cation between the various brain cells: and to illustrate what I mean 
by that I take the thesis, as I' understand it, of the .  .  .  .  . 

1Ir. Blaulabllat I. D.... (Bombay Northern Division: Non-Muham-· 
madan Buml): Are there Indians on the other side whose cells work, 
Flepartttely ? 

file JI"ODourable Sir lames Grigg: I said in other parts of the House 
too. 1 ,will gi,ve a paraphrase of the thesis 01 t,he Honourable Member who 
moved this amendment 8S 1 understood him to put it forward. He wlia. 
beginning to ~i i  ii~  .tbat you cannot use the consumer fOr loe· 
purpose ·ope, day and t;s>, denYI.Bis existence on another day in another 
connection. As 1 understand his thesis, it is this:" Yes, certainly we 
realise that protection raises the burden on the consumer, increases fibe· 
cost of his cloth and even iucrellBeS the cost ~ the rice he consumes 
and so on; but nevertheless we want more and more protection, and we 
want protection carried ·to the point where thel'e is no ne.DBue derived 
from the protective duty at all. But we realiee quite freely that that. 

~  impose burdens on the ccnsumer, and so you must compensate the: 
extra burdens that we put on in the ~ of protectiOIB ~ in  ·o'her. 
consumption taxes, excise under Bolt _ so on". In other words, first 
of all put burdens on the conSUJDer and destroy your revenue by pro-
tilCtioo, and then reduce the ·burdeoaon the consumer in part compen-
sation by destroying the rest of your revenues; &fld so, very happily llt 
the end you have left the consumer on balance with a great many 
burdens and the 8aobequer 1\!itb nC). revenues at ~  Tllat· may be a 
very good theory; but on that sort of budget you cannot even puy your' 
servants Rso 500 a month: theN will have to pay you to lre a.llowed to 
work; and frankly I think that is an illustration of the species of methods 
of abstraction that Honourable Members opposite apply to particular' 
problems; and quite f!!ankly we on this side 'ore not prepared to uooept. 
a theOry of taxation which reduees the revenue to Eero. The Honourablt'l 
Member who moved the amendnlent referred to the figures given in page 
22 of the Financial Secretary's memorandum flS clear evidence of dimi-
nilihing returns. I will read two sets of figures. In 1936-37, ·the ~ i  

is 530 lakhR of maunds: in ]937-38, excluding Burma, 5101ak4t-of 
maunds: adding 25 lakhs of maunds for Burma, the figure for 1937-38 
becomes 585 lakhsof rnaul!ldfl, or· rather more than the figure. for ,the 
year before. So much for your evidence of diminishing returns. How-
ever, I do not wllnt t.o argue on the merits of the fllllt tax or on the' 
burdensomenel!s of it or anything ~I  At the moment Tellemle 'coo-
siderations make it quite imposAibJe that Government should l\C.cept the 
amendment. As h9'8 been point,ed out, it would cost in~ like a. 
crore and a half. And although HOllourable Members opposite talk about 
making a gesture, that this crore and a half is nothing vexy much and 
that we must give them a gesture, I would merelv say thnt if :vou are 
gbin&r to have many. gestures of ~  and a half at a i '~  it is ,-going 
to be rather' n i ~  I am;· receiving invitations' to make ~ ~~  
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' i ~  ~  of acrore and a half at 8 time 8S an earnest 'Uftbe . 
ultimate' removal in the next two or tmee years of the ~ t6x altogether,; 
I DlUst say I think Honourable Members opposite, when they refer· to' 'A' 
.crore 'and B half as a gesture, a pettifogging beggarly amount, "'they are 
,going to be pretty severely disillusioned in the next few yea1'8.·ln any 
case-and here 1 realise t,hat I shall be aecused of doing 8 little' tight: 
rope walking, because I 8m going to employ an argument which is capable 
of being turned against me-I think there is no doubt !.Wout it that Sir 
Muhammad Yakub is right, and that in giving a reduction of ~ king:-
five annllB gross in the salt duty-the middleman will get tbe ~ 

benefit and the consumer will get nothing. There is no doubt about that 
whatever in the present circumstances. So this gest.ure is going to be a 
:surrender of It ~ without doing any benefit to the consumer. Y'do 
not want to l)reSS that argument loo lur, because HonouratUe' Members 
<OP'posite will say "We will not be so moderate next time", But it is a 
fact. I think ,a 'reductign i ~ n i ~ .. ~  '~~ n i~ '~ ·the· 
'State would brIDg no benefit to the CODsunier. S'fio, I oppolI'e th\! ·amend ... · 
~  .. . .. '. ' ~  .. '!lr '!. 

(Mr. S;,Sat,amurli 1'088 to speak.) JI '!, 

• ',J 

JIr. ~n  (The Honourable Sir Abdur Rahim): ThaChair thought 
'the debate was going to be closed. 

Kr. S. Satyamunl (Madras City: Non-Muhammadan Urban): There is. 
'Still half an hour: it is only a quarter to one now. 

Mr. PrtlldeDt (The Honourable Sir Abdur Rahim): The convention ~  

'been to give the Govemm.3nt the right of reply. 

Kr. I. Saty&murU: The motion is our Party motion ••. 

1If. President (The Honourable Sir Abdur Rahim): Nobody has a rigbt 
-of reply. That is the convention, and it ought not to be violated. 

Kr. S. Satyamurtl: If I may make a submission on that, I think 
'these are mO'Hons which we bring forward, and we should have a right of 
reply. , .. 

Kr. Pre8ldent (The Honourable Sir Abdur Rahim): But there is no right 
<of reply in anyone. 

Mr. S. Satyamurtl: Not to the Mover: but the Party has a . right of 
Teply by another speaker. 

1If. President (The Honourable Sir Abdur Rahim): The Chair has 
' in ~  out what has beep the i~  and the convention hitherto. How-
-ever the. Chair will give the Honourable Member a chance. It must be 
~ in  however, that.a practiee like this should not be departed from 
-except in special circumstances.' . 

Mr. 8.-' Satyamunt (Madras City: NOD.MuhAmmadattUrban): Sir, . I 
Chank yeJu very much. I shall make a fj'lumi8sion on that point later (In.' 
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Now, Sir, I merely rise to ask, my Honourable friend, the F.inanc,eJdef\lber, 
if I :may vefY ~  a, question. Every time we U'~ forWard' nny 
financial motionJ his first answer and his 18.st answer is ,4Yon want 'pro-
tection, and, therefore, you must pay any taxes which I want to levy 
on this country. You do not care for the consumers: I will not care for 
thecansumerl: between us, let us murder them. I will put on the' salt 
tax. You: put on consumers' taxes, and they will thus be between the 
devil and ihe deep sea." I want to ask him this question, what is his 
idea of the Indian economic paradise? I must huy cloth from IJanc8shire, 
I must buy all other things from some other countries; I must buy my 
paddy from Siam, my wheat from Canada Bnd Australia; all my iron 
and steel from England, and my motor cars from England and America., 
my locomotives from England, and all the manufactured goods from 
England. I may produce occasionnlly s<?me paddy and some wheat rmd 
may sell, the i»te of which I ha.ve a. mO!1-opoly, which he cannot llroduce; 
otherwise thili 'country should be tl}e happy h1lnting ground for all his 
countrymw ·1iQ.vAu.mp their ,m(lnyfactures on our devoted 'heads. But, 
when ~ ~ n ~~ ~~ ' ii  then, he does not bother a,bo?t 
the consumer. Then, he tnes to see how Japan is kept out of India In 
order ·that England may have a share of that ,tra.de., ,Will he undertnke 
to see that India must buy in ilia.. cheape.st ~  Whj does he go 
on negotiating all the time? May I know why? Do you accept. t.he 
theory of the cheapest market for all our ~  ,'\Vfi,oio you 
want ilie Indo-Japanese and the Indo-British negotiations? --1 suggest, 
Sir, that thia theory of asking this country to become the producers of 
raw material., hewers of wood Bnd drawers of water, bas been told, Once 
too often. We will not stand this. We also underS'tand some economics. 
Why don't you go and tell the shipping interesta and other interests in 
England that they must buy in the cheapest market? Why don't you do 
that? You produce nothing in yoU!' oWn country, except (loal and iron, 
and yet you want to import raw i ~  manufacture them, and dump 
them on our devated heads .  .  . 

PaD.dit Lakahm1 KaDta lIaltra (Presidency Division: Non-Muhamluadan 
Rural): They produce experts. 

An Honourable lIember: They would like to abolish all our schools 
and colleges. 

1Ir. S. Satyamunl: And as my friend reminds me, they would like 
us to abolish all our schools and colleges .  .  .  . 

1Ir. PreIldent (The Honourable Sir Abdur Rahim): The Honourable 
Member should confine himself to the amendment. 

1Ir. S. Saty&m.urtI: Sir, I am answering the al'gument of my friend 
opposite. 

lIr, Prelident (The Honourable Sir Abdur Rahim): For that he need 
not embark upon general economics of the' country. 

1Ir. S. SatyamurU: I can only answer, in the way in whJch I can 
answer. 
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Mr. ':Preai4lDt (rile Honourable Sir ~  Rahim): But tttf&l in~ n  
alone is before theB;ou8e, and the 1l0nourable Member ahoUld not ~ 

the pQl'ticulai· amendment before the Mouse. 

:.r. B. Ba'Jamurtl: I am not fCll'getting it at all, Sir. i am sAyiI'tgthAt 
the a.rgument that this HouAe is for pl"Otection and that, therefore, it CA1I-I 
not consistently ask for sny further concessions in the intereste of ~  

consumer is non-sE;nse. That is my point. 
Now, Sir, on the merits of this amendment, my friend, Sir Mulun'll.; 

mad Yakub,-who, 8S usual, haR disappeared aft.er his ~ I think 
he is not here,-came to the rescue of the Govemnu>nt, and ,told us 
that it would cost us ~ crore and 16 lfl.lths. 

'ftle BOl101lr&ble IIr l&mll Gnu: One CI'ore and 60 lnkhs. 

Mr. B. Batyamunt: Very well, if that is ~  Illay I make a sugge.tbn? 
A ten per cent. cut in~ the Emlal'i.:wOOill ii ~ ~ t'tlO ~  -':hy; dO!i't 
you accept it? May 1 know who is ~  by-it't 

Aa BiIIIID.'" Ihmber: Consumet. 
Jir. Ih latyDlurtl: Where is the consum6l'? The only non-produo. 

tjve comi\tMer ii'l.' tbis eount!1· is the Govemment servant; he· simply 00IIl. 
sumes. Why should he not give up 10 per cellt. of his salary, m nrdw-
to give the much needed relief to the tax-payor? I take it, Sir; my friand 
who is R very good'stndeht of economics knows this principle of ta'ltation,-
taxes on necessities and vices like drink are very bad. Does be, like ~ 

tax cftink's, and other n ~ ii i  

TIle KcNlGarable Sir Jamll Cklgg: I don't agree with it. 

JIr. B. Batyamurt1: My friend does nat agree with any theory exoept 
hIS own. 

Sir, J believe that a tax on a necessity or i ~ should be the last resort 
of any Government. 

Now, Sir, why was this galt concesBion in the,Ganclbi·Irwin PIlOt, IP6de? 
My friend nr.rl Sir Muhammad Yakub said-after all, it is a small ~ 

cession. But ~  I lmow why the Gandhi-Irwin Pact included this salll 
concession, unless botb Mahatma Gandhi and Lord Irwin and the ~ n

ment of India hehind him thought that this was a proper ~ i i  td' do, 
and it would help the poorest in the land? My friend talks of gestures 
~ a. very contemptuou8 spirit. I put it ·bo him tllat Gover,pmenta r.re 
Judger! often enough.by their ~ of sympathy and ~i  It is nat 
merely by book mOXlnlR and by lookmg at the files all the tIme you ('ail 
,earp '~  iI~ of the pee'ple. You want i i~ ~ n  Ilympo.thy,. and 
gestures. My frlOnd, Mr, Santhanam, put. it beaut'ifully and pathetically. 
I know, in our villages, solt is a necessity, and  any small relief will be a 
very welcome relief. He who denies it docs not know h,iJI qQuntry. 

Then, my friend, Sir J .. mes Grigg, had 0. joke at our expense that ~ 

is no in ~ ni i n of brains in our party 
. , , 

The BODDUrable Sir .Tamil Grlq: t said' there . i~ :.,J riC; -n ni i ni~ 
cation between the various brain cells. 
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'" ..... s. ~ ~ ~ ~ it ·up. Dut ~ I}m sure, ~  is. a 
-great deal of inte»-oom'lulI)JcatlOn betweeq. .the' ·cells ~' ~~' frien.d's· ~  
.and those of the vi&riQUs Members of the Treasury i ~  ' I have no 
time now to pomtout 'the numerous incoDsisteame. iadiheir" i ~ ',had 
I the time, I wOuld', oertahiJy point out many things in ' i ~ they have 
::gone baekw&1"ds and,forwards. : .," ~'  .l . 
Now, Sir, I suggest ~ this argument of the middleman geu.ing Lhe 

whole thing anli the consumer getting not.hing is not cOJ)clusive. At· least 
the consumer may Dot get ~n immediate beueti:t by ~  redUction of the 
cost price of salt, but there is no doubt whatever that sooner or later the 
price mus't go down, and he will buy more. After all, ~i  I wanh t·his 
1:IOU8'3 to n ~  t.hut ~  present amendment isa ~ mpdest one,-
it does not seek to. abolish tbe salt ~  excise dllf.y· rr-IlIJlins. 
The effcC'h of'this nmendment is t.o ~  only the ~  ~ I' friend 
did not answer that point. The presen't motion is not to abolish the salt 
exci!;c duty at ali. I n'~ Iny friends, who have' made up their minds 
al'l'eady, to reennsider t,h€' matter and make up their mjnds to ~  fur the 
amendmcnt. I \VI1P.t them to rememher that the present mO'tion, spon-
son-a b'y the Conglfesb I>nrty, is not a motion for the Qooli.tion oftbe'salt 
excise duty. It merely ~  that hereafter you must. rcmovethclsur-
charge on snit. ,tax. I thinka.nybody will understana nlY poiutreadily, 
.and ngn'l\ that, if there is to be any priority of relief, relief should first be 
Mi.ven to those who consume salt, the poorest in the land, ruther 'than to 
the rich men, thEl income-tax nnd super-tux payers. On ~  s1lllple ground 
tha't relief should first be afforded to the poorest of the poor,', I ask the 
Roust: to support this amendment. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 

"That in clause 2 of the Dill, for the words ione ru'pee and four annas' the words 
'one rupee' he substituted." 

The Assembly divided: 

Aney, Mr. M. S. 
Asaf Ali, Mr. M. 

AYES-Sl. 

Ayyangar, Mr. M. Anau.,hasayanaRl. 
A1.har Ali, Mr. Muhammad. . 
nanerjea, Dr. P. N. 
nhnga.vnn Das, Dr. 
'Chaliha, Mr. Kuladhar. 
:Chat;topadhyaya, Mr. Amarendra. 
Nath. 

Chettiar, Mr. T .. B. Avinaehilingnm. 
Chet,ty, Mr. Sami Veneatachelam. 
Das, Mr. n. 
Das, Mr. Baaania Kumar. 
DUB, Pandit Nilakantba. 
Datta, Mr. Akhil Chandra. 
D('sai. Mr. Dhu!abhai J. 
Glldgil, Mr. N. V. 

n ~ in~  Mr. 
Giri. 'Mr. V. V. 
Oovind Dall, Seth. 
'Gupta, Mr. Ghanshiam Singh. 
JJanR Raj, Rll.i1.adll.. 
HORmtlni. Mr. S. K. 
Jodhe, Mr. K. M. 
Joltl'nrlra Singh, Sirdar. 
.Joshi, Mr. N. M. 

Kailash BehariLal, Baba. 
Khare, Dr. N. B. 
Lahiri ~  Mr. D. K. 
J'ltlehand NavaJrai, Mr. 
Maitra, Pandit Lakshmi Kanta. 
Malaviya, PaDdit Krishna Kant. 
Mudaliar, Mr. C. N. Muthuranga. 
Mohammad Ahmad Kazmi, Qazi. 
Nll.geawara Rao, Mr. K. 
Pant, Pandit Govind Ballabh. 
Raghubir  Narayan Singh. Choudhri. 
Raju, Mr. P. B. Kumaraswallli. 
Ranlta, Prof. N. G. 
SakBena, Mr. MohaD Lal. 
Sa.nt Singh, Sardar. 
Santhanam, Mr. K. 
Satyamurti, Mr. B. 
Sham Lal, Mr. 
Sheoda8s Daga, Seth. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Anugrah Narayan. 
Sinha, Mr. Satya Naravan. 
Sinha, Mr. Shri i~ n  
Som, Mr. SUl'yya Kumar. 
Sri Prakaaa, Mr. . 
Varma, Mr. B. B . 
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Abdoola ~  Beth Haji. . ~ '  ~  "1I1iwab 'Sahibzal..' Sir 
Abdul Hamid, Allan Bahadur Blr. Bayad Muhammad. 
Abdullah, Mr. H. M. Melrt,a, Mr. B. L. ' 
AhmaclMawu Dan, KajCH' Nawab Menon, Mr. K., B. 
Sir. Metcalfe, Sir Aubrey • 

.Aikman, Mr. A. Morgan, Mr. G. 
Bajoria. Babu Baijuth. Mukherjee, Rai 'Bahadur Bir Sat,.. 
Bajpai, Sir Girja Shankar. Cbarm. 
Banmdhar, Rai Sahib. Nagarkar. Mr. C.  B. 
Bewoor, Mr. G. V. Nauman, Mr. ~  

Bhagchand Boni, Rai Baudur Bet.h. Naidu, Diwan BabadUT B. V. Br; 
Bhide, Mr. V. 8. Han RaG. , 
BUlB, Mr. L. C. Norce, The Honourable Sir Frank. 
Chanda, Mr. A. ,K. RaJah, Raja Bir Vuudeva. 
Chapman· Mortimer, Mr. T. Rau, Sir Raghavendra. 
Craik, The Hoaourable Sir Henry. Roughton, Mr. N. J. 
Dalal. Dr. B. D. Row, lIlr. K. S&I}jiva. 
DeSouza, Dr. F. X. Bale, lIlr. J. F. 
Fazl.i.Haq Piracha, Khan ~  Sarma, Sir Srinivasa. 
Shaikh. " '" ; BccttJII, MI'. J. RamlllU'.' 

Griffiths, lIlr. P. J. Sher Muhammad ,Khan, c..p,taiD 
Grigg, The ~  Sir James. Sardar Sir. " 
HudlOn, Sir Lealie. Spence, Mr. G. H. 
James, Mr. F. E.' Thorne, Mr. J. A. 
Jawahar Singh, Bardar Bahadur Tottenham, Mr. G. R. F. 
Sardar Sir. Witherington, Mr. C. H. 

Lal Chand, Captain Baa Bahadur Yakub, Sir Muhammad. 
Chaudhri. Yamin Khan, Sir Muhammad. 

Lalit Chand, Thakur. Zafrullah Khan, ',fhe Honouraba. 
Lloyd, Mr. A. H. Sir Muhammad. 
Mackeown, Mr. J. A. Ziauddin Ahmad, Dr. 

The motion wns negatived. 

Kr. President (The Honourable Blr Abdur Rahim): 'The question ~ 

"That clauae 2 .tand part. of the Bill." 

'fh" "notion wa.s adopted. 

Clause 2 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That clause 3 stand part of tbe Bill." 

Qui Muhammad Ahmad Euml (Meerut Division: Muhammadan 
Rural): Sir, I beg to move: 
"That clause 3 of the Bill be omitted." 

In moving this amendment, I submit that the present Bill proposel:! to 
increase the excise duty on mill manufactured sugar from RA. 1·5·0 to 
Rs. 2, and on IcllIlndsari sugar from As. 10 to Rs. 1·5-0, which means 
an increase of about 52 per oent. in the case of manufactured sugar Hnd 
110 per oent. in the case of khand8ari sugar. 'fhis Governmont which 
claim to be very solicitous about the good of industry and of labour make 
an increase of 52 per cent. in one case, and, in the case of a.n indiaenous 
industry, the increase is still greater, Mutt is, it comes to 110 pe;) cent. 
The question is as to how at present the sugar factories have corne into 
existence in such large numbers, for reducing t,he number of which this 
duty has become necessary? It is. on aocount of the protection' given to the 
manufacture of sugar that so many fnctories developed in n comparatively 
very short time. A large amount of cA.pital has been invested by the 
public an those factories in the hope that this protection will continue for 
some time and that they will be ahle to stand on their legs as the time 
paHes. But what is the period of ~ i n that is n}lowed to those 
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factories? 'fhe factories are just ip. ~ ~ pf. ~ ~n  The 
sugarcane growers have .been incrt!asing i i ~ i of ' ~ ~ i  The 
acreage has 'increased, It has. not yet. ~  n~' extre!De hunt, .fIt the 
extreme amount of development that IS possIble In IndIa. Ent. Instead 
of helping the industry, nat only to stlmd on its .own legs; but to compete 
with foreign countries, the Government come In and want to le\>'y !m 
excise duty. That is, they give ~ i n with orie hand and take it 
away with the other. They nrc breaking their promise.; by acting againo,t 
them and are endangering the investment of capital and also the incrt5m:1' 
in the acreage of cultivation of sugarcBlle. ,The acreage has increllsed ~  
very cousiderably tha:t the present number of sugar factoril's Rre insufficit'nt. 
to absorb the ~  We cannot say that there is over-production. becaUSl' 
!.ndia, up till today, is importing roOme sugar. .We cannqt suy it is ovei'-
production in ·the sense that it is not needed by this country. though c\'n,l 
over-procluction iJil itself is never a bad thing. It will only be after over-
production that we"would blj",able to ~ our ~  outside. It GpPjo'II"; 
that according, ~' GoveJ;mIiDlilt-it iii all right for Java to ~ 
BUgSi'; it is all' Tight for MauritioUB to over produce sugar, but it is criminr I 
for India to over-produoe-not only to over-Ilroduce, but ~  to proc:luc.'J 
to an extent as to ,stop import of sufficient quantity of,sugar from out-
side. I maintain that this is an absolutely unjustifiable ~i i n which· t;ll'l 
Government arc tak,ing up. They say that the result of this iR1POBitb:l 
of exoise duty will be that inefficient and weak factories will be elimir.OI t • .'. t 
and only the strong faotories will remain in the field, bu·t what is I~ i 

going to happen? Weak factories will, of course, go out of the field, hilt 
the strong ones will become weak and inefficient, and in this way til;, 
further imposition of duty will gra.dually sweep off all the factories tkl t 
have come into existence. 

I am Borry to say that the Government do not cherish the idea of 
the development of this industry. This, however, is apparently tlwir 
attitudl3 towards it, as the first time they are getting an excuse or oppor-
tunity, they are laying their hands on this infant industry and are tryinh 
to strangle it. Could they not have taxed the Government servants ILnd 
cut down their rates of pay for making up the deficit of the budge&? 
Would any harm have been done if their pay had been reduced? If the 
Leo concessi')ns had been withdrawn. would the I.C.S. or the higlH!r 
services have famished? Nothing of the kind.. But they do not think 
of reducing their expenditure. At 'the first opportunity they get, they ~' 

their hands upon a nascent industry and they want to eliminnte tho wf':tk 
factories, Bnd by so doing they want 'to reduce the power of, and ulti-
mately eliminate, the stronger ones also. This is a matter which afTeds 
not only the industry of this coun·try, but also the agriculture. If VOIl 
would only just pay a visit to the places where these sugarcane mills 
arc working, you will find that the acreage of sugarcane has multiplied im-
~ ' I  The cane produced is more than can be absorbed by the mills 
wit.h the result that, in spite of the rates that have been fixed by ~ 
Government for the purchase of sugarcane, t.he sugarcane growers do not 
find a proper price for want of an outlet and have got sometimes to under-
. sell their produce to the factories and even aot these low rates the !'lUaar-
cane factories are not in a position to purchase all the n ~ " 

Now, the pOOl' cultivator is in a fix. He has not got sufficient number 
of buHocks or cattle to press that surgarcane snd tum it into gur with 
.th·" resu!t that the pugareane is left uncsred for and sometimes ~  got 
to be destroyed. Government can very well say "That is 8 vel'y goot! 

(' !t 
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~ i 11 i i ~ A.nnlad KazIl'ti.] '. 
~ II  forredue'iJ;lgthe', ~U I  Qf mills". What I, ,8ay is that, it is n ~  
sary to i ~ SODle 80rt of ~  to the development to these ~ n  ~  
so, that they may be in a position ,to absorb all theprOdu,ctlOn 10 In~  
They 'can regulate production, in India afterwa.rds, ~ n the .productlOll 
is Bufficient to meei the ~  of India, but before that litage IS reached, 
Government: have i ~  no rigM to curtail tqe limits of an indul!try-
which is a necessary industry fo1' India. " 

The Aasembly, then adjourned for I~  till Half ''l'ast Two of the 
Clock. 

The A!ijJcmbly re-aSsembled aftei Lunch at Half Past Two of' the 
Clock, Mr. DephtyPresideIlt (Mr. Akhil Chundra Dntlta)"in the Chair. 
.• .... ~ -1 .. 1 

Qazl ~ I ~  Mr. Deputy ~ i n  when 1 was 
speaking last, I ~ submiittlng' ~  tJlle'-yH&erit num'fierot mills, is not 
sufficipnt to f.'bliorb the t)roduction of t'he cnne in Indin: Thm ~ -c';ID 
fwirer be prOved bv figllreli.Before 1920, the amount of gUT prepared 10 
India ",·il.s estiriiated at ahout. threcmillion tons" nnd now it is about six 
'millkn t0m. 'The 'price of'gttTwas admittedly High before 1920, and it is 
much'ltnver at ~ present time. The qUtlstion is as' to how the qUBntity 
of gUT has increased in spite of rerluced price. The reason accounting for 
the increase of gUT is two-fold. Firstly, ·t.he main crop in India, wheat, 
which was very profitable in old days, has become I n ~ a losing concern 
at present on account, of ·the competition fr:om foreign whf'Bt nR well H.8the 
negligence of tl\e Government in 'improving the indigenous whent and 
helping the cultivator in lowering down its eost. of production. 'The only 
thing that remains with the euHivo.tor,in these: days is to take to t.he sugar-
cane crop. The seccnd factor'respomrible for the' inerMBe in the amount of 
gUT lies in tlhe hope of the cultivator that he will be able to dispose of the 
sugarcane erop ,py selling it to' the mills. All these sugarcane Il'lills have 
extendP.d the a!'ea of cuitivationimmensely, but they ure incapable of 
absorNng the sugarcane and 80 the cultivntM is form·d to re:r.ort toe other 
methods of disposin.g of the sugllrcune and has to make gUT out of it. 
So i~ i", one of the reaRons why the increase in the quuntity of gUT has 
taken pince from three million tons to six million tons. My idea is that 
at the present moment when there is already a dearth of sugureane mills, 
it is very unjust on t,he part of Go\ernment to impose It dllty and rf'duce 
the number of mills thereby, and further to impose a duty on the sugar 
which is prepared by the indigenous methods. People resort tC" the 
indigenous and old method of preparing sugar only because they are not 
in a position to dispose of their extru crop. People wit.h scanty cnttle 
have got 00 carry on their ploughing, and they can hardly press 8ugr.rC'anE.', 
but have to do it only because they have got no other method of rlispJB-
ing of the produce. So merely the increase in the production of gUT by 
the old method would not ~ n that there is any extra pron t in that 
business and that the Government can swt.ably levy an excise duty on it. 
As a matter of fact, the increll&,e has come in, because they have got no other 
outle't for the extra crop and, Bothey have got to re80rt to this met,hod. 
To impose a. duty of 110 per cent. on sugar prepared bv the indigoenollB 
• '~ ~  is, wholl! unjust, and it is bound to criPl,le the in U ~  Vn ~ Olie 
SIde and to fiIllSh the cultivator on the' other. Sir, the Honourable Sir 
Frank Nnyce, whoseema to be very much interested in ~~ 



of the sugaroaae induatry-as I read it in the ~  doea not IlMm 
to favour the idea of tbi. imposition of duty. In I/o speech before the 
Imperial Institute; of Sugar Technology, he said: 

"Whether if t.he Bill becomes law, t.he induetrY will be able to pau on the IIddi-
tiqnal duty ~ the consumer remains to be eeen. Bilt one t.hing i. certain, IIn~ that fa 
that whether the additional duty falls on the conlUmer or the prodll\18r or 11 lbare. 
by both, it. Ihould prove lin inOeDtive to the faotorie. to ~  their coats. of produo--
tion in order to keep the prioe of Bugar as low as poe.lble anel 80 to Ittmulilte ~ 
deDIlIDel for it." 

Sir, placed as he is, however interested he may be in the sugar industry, 
he could not but defend the policy of the Government. According to him, 
the incentive for the fact.ories to lower the cost of production would come 
from the ~i i n  excise duty, but in our experience ~ see that this 
cannot turn out to be true. If the Honourable Bir Frank Noyce were to 
advise ~  n ~  the" i in~~  Member t" see ~  every deficit 
in ~ ~ should prove I\JiI. in ~ n i  tQ,llim to requce the cost of r,his 
administra.tion and make it more popular with the Indians, I do not 
,think his advice would be seriously taken by the }t'inance Member. Sir, 
merely increasing ~ expenses of the l,ndustfY cannot ~  a factory-man' 
to reduce his e};penses in other directions. If he could reduce tbe expenses, 
he would reduce them in the interest of h,isown profits. So. such, advice 
can be of no avail. . 

Now. wha't BPe the circumstances in which the GOVt'rnment of India. 
have imposed this duty'? 1'hey may say that "it is we who are inter_ 
ested in the safety of Indian industry, we gave protection, and we are 
watching it, and we nre the best persons to judge whether that protection' 
should continue or not"; but I rna,)' say, Sir, that '[,he parentb way be 
~ n i  for producing a child, but if they were to strangle it, they 
woule! b(' held guilty, in all circumstances, of culpable homicide befor& 
any Court of law, whatever their method may be. Government might; 
hove stnrted and given this stimulus to the sugar inrlm!try by the protection, 
but if they I~  going to strangle the child, they would be respollsible' 
morally, politically and economically beforl' nny impartial court of justice. 

Before I close, I also want to press one further poin·t, and it is that' 
there was no necessity for thc Governmcnt. of India to prot'eed to this 
imposition of duty before the inquiry by the 'j'ariff I~n  What i.; tbe 
use of handing over the matter to It Tariff Board for making an inquiry' 
if you du not wait for their recommendations. Before IIny res1Jlt coInes 
out of the expen?iture that has to be incurred in the Tariff Hoard flllquirv. 
~ Government of India hastily impose tllis duty. It SE'ems to liS n~ 
thiS hnnJing over of t.he matter to the Tariff Bonrd and other bodies for 
eonsidE'ration is only a IurcE'. 'Vhalever the Goverrunent, in their d\\n 
inter.('!;t<'.-according to their own n~ ~ i n in  proper, they do: W 
hastily. They df) not care for the opmlon of anybody 'lncI thev tnke't,he 

~ at once. It is for t,hese ~ n  'lllllb we cannot slipport, 'thE' ~  
eXCl!;e duty proposed to be leVIed on the sugnr manufactured in ftlctories. 
and on kkandBtJri sugar. Sir, I move the amendment. ' 

Ill. Deputy PNident (M:r. Akhil I~ i  ~  Ameildment in ~  

"ThBt clnle<3 of U1e' BiD be onrittea." ' 
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: Mr. ~ i~' ~  (ltiditm Merchants' Charriber 'and' BUl?fltJ: 
J ridian ni ~ ' Mr. Deputy President,-mu!yh bas, been' said 'during, the 
debate on the :Finance Bill on this subject,&nd 80 there is .61y little: left, 
to contribut.e towards, this in any  material form. Still, I have got to say 
in~ in  abpjlfit. , It has been genetalli rilentioned that capitlal in lridia 
has always been,shy for any industrial investment. That was so n ~ i  

back, when copital used to feel conservative; and, unless it is satisfied. of 
aCiequate retum--not too much-and also of safety, i3apital used to fp.el 
shy of investing itself into any new venture. At the instance of the Advi-

~ Committee, and 011 the inception of the protection' for the imported 
sugar, capital felt that it W8S time to get into this industry, because it was 
assured of its position for&ome 1esTs t,o come. '1'he result was that where-
8S before p.rotectionwas given, only R very few factories had existed in 
India, after the protection, they mtiltiplied three-fold or four-fold. Asis 
usually the case in Buch circumstallces, people lost sigJ:iltof some pre. 
cautions. Still, nobody can be blamed for that. ImmediatelY afterwards, 
it was realised that the ' i i i~ ~ ' ~ i n dut:rrm$j"reduce the 
revenue of Government. So, "it was thought that the same a?ticle lIhould 
be made to pay for this redtiction, alld so the Excise duty was 'brought 
in. This was wrong in principIe'. The protection that was givenwRs, really 
speaking, meant to make India self-Ruffieient for'the supply of sugar. If 
that '' ~ aim, one cannot l'mderstand why Excise was brought in when 
the Industry was in its early stage, even in its infancy. Of course, Gov-
ernment mentioned that very high dividends were paid, and enormous 
profits were made, and, therefore, they should be taxed, and that Govern-
ment should have a part of that revenue. Hilt those high profits were 
made by the factories which were existing before protect,ion was given, and 
that was the natural outcome of that position. 

The position of the new factories that were brought about was never 
given the slightest cOllsideration. If that fact had heeu given the prQpel' 
QOnsideration, this position would not have llTisen. The. springing '~  of 
So many factories brought about the position that the import practically 
(fQt to the zero point. If it has not reached that. zero point, it will reach 
in the near ~  But if this excise duty is ,going to work, then the 
protection given would not be sufficient and imports of sugar will again be 
started. This is 11' wrong method adopted hy the. Government. You can-
not expect the infant industry to cope with and compete with a stout and 
robust industry like that of Java, which has been existing for the last 50 
years. In its own proper time, it could build up itself, and' it could make 
~ i n  and bring up to the highest level of production at t,he lowest 
cost possible. You can never ex,pect that to be done by the Indian industry 
.hioh is in its inftmtile stage. It is only about two years that these new 
fB,ctaries have been working. They have nqteven. gathered strength to 
make some experiments in tbeir mills iu order to bring about the best 
utraction that could be made. Unless they have got enough funds at 
their disposal, they can ill-afford to do that. At least Government ought 
to have seen that they BQo)1ld be pl8"Ced. in that position before introduc-
ing this sort of Exoise duty. . 

It is invariably the' clIBe that competition grows like wild forest. The 
springing up of so many factories and the keen competition that has been 
ereated thereby have reduced-the margin of ,profiW to' '~~ .mill. So, 
naturally the consumer is not being affected by 'the high prices or the 
profits that were to be seen at the initial stage;: : JJf'theJ profits woulclhave 
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'bee.q allowed ~~  ~  for some thne, they ' ~ '~ ~' aM'A to 
stand on their own legs. They would 'havoe, got stroriget within a' few 
years and would have been able to compete 'with any foreign rit>ncem, 
even that of' Java, wjthin about five or ten yeafs,' I do not know why thiB 
was neglected.' .I do not know what was at ~ ' ~  of the mind of ~~  
Government wInch brc..ught about, firstly, the eXCIse dl,1ty and then agam 
i ~ Nlh:.lllcementthis year. Either it would absolutely not !lilow it to ex-
rand or perhaps will let it die. That would be. the n ~ ultImate result of 
t'his excise duty. You would question me, SIr, how It would come, I 
would just give you some figures. The cost of the cane is something about 
Rs. 3-8-0 and added to it the excise duty 8S it is today,  namely, Rs. 1-7-6, 
that would mean about nearly'Re. 5. The present,prevailing price is Rs. 6. 
What is left is merely one rupee, which is the only sum len to make good 
the cost as well as the profit, if there be any at 'nIl. Can you expect the 
cosl; as well us the profit to be covered in one rupee? It is impossible aB' 
far 8S my experience goes. ~  less can you ~ a surplus to put aside .for 
expel'imentall)urpOSes or ~n for ~ n n  ~  I am not quotmg 
the figure of expE>uditure. 1 am giving the House what 'Yould he left, that 
is one rupee, and not.bing more for meeting the expenses of the factory 
snd the profits if any to be made. ': ' 
I will now come to the extraction side of it. ,Even ~ best extraction 

that could be done in the fnctories in Indio. is not more than an a;verage of 
ten per eent. Some are giving about six or seven per cent. varying up to 
11 per cent. Java maintains lID average of 11 per cent. always. You can-
not expect an infant industry to reach that stage of perfection when you 
could get a uniform percentage of extraction. Surely you must give some 
. time to build this industry so as to make experiments and come up to the 
stage of best production and at lower cost. Sir, I have got nothing more 
to "odd. I, therefore, feel that thi;; excise duty is absolutely inopportune, 
and I support the amendment moved by my Honourable friend today. 

JIr. Umar Aly Shah (North Madras: Muhammadan): Sir, I rise to sup-
port the 'motion for reduction of sugar excise duty. In this connection, I 
wish to say a few words on the Finance Bill which has been introduced 
by the Honourable the Finance Member the other day. May I agk him 
where is the finance in India? Is there real wealth in the country? When 
paper money was introduced in India, aU'the wealth of this country has 
been taker. away, all the precious metals have been taken away and' only 
paper money h8.11 been left. When the Hindu raja. nded over this country, 
they in ~  cows, elephants, precious stones, gold and other preoious 
metals whIch served as the currency of the country. We find, in Bukta, 
nitki, Manu, ParRsara and Yajur Veda, what were the things which were 
used in place of coins. When 8' discussion took place in the presence of 
King J anaka, Yagnyalkya also said what could be used as currency. After 
the period of the Vedas, foreign Arabic coins were introduced in the form 
of dina1'fl, tanka, etc., and about all ,these we find mention made byPa.nini 
in his Grammar. After that, thc Buddha period came and the Buddhist 
Kings introduced many coins such as ni.hka. We find elaborate mention 
made  about the kinds of currency that should prevail in the book written 
by. Chanakya on Artha Shastra. He gives 8 long list of the kinds of 
«lOms. 

, 'Jb. Deputy PrtIld., (Mr. Akhil Oh81ldl'a" Dlitta): The amendment 
before the House is the'reduatian of exmse duty en sugar. 
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.... ~ ~ ~  ~ I am i i ~  show is that because Gov-
.. n ~  ~  to defray a large amount of expenditure on army and 9ther 
d,(tp,.nments, they are forced to put excise duty on Bugar and raise taxes. 
UlVarious other ways. I submit this tax on sugar is got from the poor 
peqp.e who have to pay for the sugar out of their hsrd earned money, and 
the Government are spending these taxes like J umna water on so many 
useless things, detailed mention of which will be found in the budget. ~ 

~ half the amount realised in revenues is spent on the army. I think 
it is nearly 65 per cent. Everybody knows of what u!'e a huge army is i~ 
1Ihe face of modem scientific warfare. Science hus progresRed  so much in 
tbe matter of warfare that the present day distinctions between martial 
and non-murtial races, between trained and untrained army are of no use 
hereafter. When there is world war, the whole humanity will be wip.::d 
out. This ~  means that man has descended to the level of the brute 
and wants to kill other men. This is the modern so-called scientific school 
of thought. ~ n this principle is ~  there i~ no ~ ~i n f,?r 
human race. With such huge taxes, GovEljrnm'ciJ.t are domg thmgs 10 their 
ow:n way without caring for the'fgoOcf of' tHe ~  ~ n the taxes 
are derived. I submit that all the money collected' in the sbape 'of taxes 
should be spent for the uplift 6f the rural population, so that they may 
live in peace and comfort. There is no use of having a hig army, when the 
rura1 population' are stll'1'ving for their daily food.n n good denl of fund is 
given for'rural uplift peace will be maintained by thesnints and leaders 
i~ the eountry better than hy the army and the police. 

I would request Government to give more to this rural development 
fund than they are doing. These sugar duties and 80 many other things 
the poor labourers and peasants cannot bear. Sir, I support this motion. 

Bhal Parma lfa.nd (West Punjllb: Non-Muhammadan): Sir, I rise to 
support the motion. I will first refer to the speech of an oBicial 

3 P.". Member from Bengal. He said that when the first excise duty 
was levied on sugar, there was much opposition to it. It was predicted 
that the duty would prove the ruin: of the sugar industry. But nothing 
of tbe kind happened. The sugar factoties have flourished, they 'have been 
making large profits and their diVidends have also increased. He quoted 
the prices of shares of some four or five factories, and from that he came 
to the definite conclusion that ali thOie prophets wete wrong and that their 
predictions have been proved to be unfounded. He forgets that some of 
the factOries, whose dividends he has quoted, were working even before 
this protection was given. If, BCCording to him, they ~ 25 per eent. in 
dividends, I would tell him that before protection, they were making 80 
per cent. and even more. Therefore, the factories which, ~ in  to him, 
gave higher dividends are under no obligation to the protection policy of 
Government and the Government cannot be said to have done them any: 
'avour. If there were no protection, they would· have had no excise duty 
and probably would have' given more dividends. The Government h8'Ve 
flb\lS no right to levy any excise duty on these factories. It was a blow 
in this sense that a heavy tax was 'imposed on the industry after it, has 
not enjoyed protection for a year. I admit that even in the first year, a 
good many of the sugar factories made profits, but some of them had not 
even begun to work. They were just in the,ptocellt of ~  TQfFfBBlIQries 
that made profits Mea .... sort .of ·an tlJH*lreto the Finance :Me%nber' of 
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that day, and he concluded that these factories hl!rd ma,de eQarmoWi pro-
fits, and, therefore, an excise duty should be levied to make' up the loss; 
of revenue to Government. It is easy to see that if some' faetories did. 
make profits, no one can Bay that all the factories, which were establishecf 
or were going to be established, would be in a position to make large' 
profits out of this new industry. I know it ~ a fact that inthe very next: 
year follOwing the excise, a good many of the f!rctaries suffered losses Rnlf 
some of them had to raise loans and went so far os to mortgage them1!elves 
in order to carry on the work for the next year. One factory raised a loan 
of about ten lakhs from a bank 8'Ild mortgaged the whole factory and all. 
their assets in order to carry. on the work. I am talking of one factory· 
which was started by very rich people who could borrow such a large sum, 
while there were numerous other factories which had to suffer losses :md'. 
~  on. 

My Honourable friend, Dr. Ziauddin, wanted to support excise duty and'. 
~  ~ :ca'86;Hr a mctofl which made .large profits. But I will remind, 
hIm thtt lUll!;; 6S one swallow "068 not J;ll8ke a summer, so the profits of 
one lactory -do not mean that all the 146 factories are making profits. 
Some of them were running at a losll. Again, it is a simple eCOllomic .Iaw 
that the price of produce is regulated by the land on the margin of cuI·· 
tivation. That law applies to agriculture and also tQ industries. If there' 
are 100 or 150 factories, some of which, being more ~ i n  industl'ious' 
and honest will naturally make profit on account of their',economy, honesty' 
and industry, there will be others who are not 80 fortunate; they may be-
situated at a grea.t distance from the cane producing area, or ha.ve to work 
under other disadvantages, naturally they hsveto work under a loss. The 
prices or the profits are not to be deduced from the results of the most ~ i

cient factory. but rather from those of the factory which produces at the 
greatest disadvantage. There is no douht that the factories which work 
at an advantage make profits and make higher dividends than others. It 
is absurd to take five factories and say that all tM f"Ctories are inaldng; 
large profits and exploiting the consumers. 

. 'r.hen, Sir. I oome to .another point .that .was ~  by ~ H:onourable-
the Finance Member. When he was charged with l!lck of sympathy to-
wards the industries of thiR country, he replied Ilnd he always gives the 
reply that he is more careful for the budget.llry stability of the country, 
QDd, therefore, bas to look to the revenue .of Government ~  than to. t.he 
industries of tbe country. That is his. plea for levying this fresh excise 
duty. He gave us an illustration. He said that when we were importing 
sugnt' from Java, the Java people could sell their Iilllgar worth only five· 
crores. It was not 14 or 15 crores that went out from here to Java, but 
only five crores; the other ten crores· went to Government to mllke up' 
their revenue. If the Java manufacturers could sf!1I sugar worth five 
crores herest the rate at which they were .selling and yet they were in a 
position to pay ten crores to Government in revenue, from. ",here did· 
these ten crores come? It does not require to see that, these. ten crort:6 
ultimately came out. of thepoC'kets of the consumers to Government iJ;l. 
revenue .. Now, .the position is somewhat changed. It is the Indian fac-
tories that. are producing· sugar and the revenue from the excise ~  is 
only, say, ahout two crores. But we have to consider one point. ~' 

J.,va people who at that time paid ten .crores to the GovElrnment i.,. 
tevenue we.re aeIUng their sugar at Re. 10 !Ie ma.u.nd: now the price of' 
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sugar IS' ~ ~ ,ma¥Dd. ' The i ~  ~ ~~  .into, the pocketS' of the, 
OODSumers who P/i.y Rs. 6 instead of Rs. 10 ,as before. Of course th$ 
money that goes DI,lW to. the Government is rnuch less. ~~ the main . 
.question we, have to conSider is whether we should industrialis8 the country 
or not. Sir Hami Mody made an c>.;ecllent IIpeech on the lOubject. :aut 
.our Finance Member rejected his view point as of no illlportance. His' 
idea is that induBtrialisat,ion ,is no good as industrialisation m6ll.ns ,proteo-
tion of industries, and protection means high cost of products for ~  oon-
fiumers. Thus, ultimlllely, this protection really goes against the consu-, 
mers and raises the prices of articles produced in India. That is hill 
argument. I would ask him, if we give up industries, what then is the 

~~  for the poverty and staTVation of the country? If you do not want 
industries, if you do not care whether the country should be industrialised 
Qr Dot, how are you going to solve the problem of unemployment?' His 
qhief care, he says, is to get revenue, 80 thp,t ~ budget ''Pay be balanoed. 
If Government revenue alone i 'I i ~i  would ask: .him, does he 
fiimply want that the old met.hods of taxation should continue as they are 
and he need not, exert any hrain power in order to find out new sources of 
'income for. the ~  If industrialisation of the ,country by means 
{){ protection is the only remedy for the unemployment aud poverty of the 
people, then his duty, as Finance Member is not to follow blindly the old 
ways of taxation, but to find out new waY8 of getting revenue and balanc-
il;lg his budget. My point is that by one industry alone we can SR' .. e 15 
vores for our country-it is not a fact as Dr. Ziauddinsaid. that the 
whole of it goes to the manufacturer-the manufacturers have to pay the 
excise duty, they have to pay thousands, of workers inside and ,outside the 
factory, they have to pay the cultivators: and, as 1· once said, if Dr. 
Zilrl.lddin goes Bnd sees any sugar factory, he will find how cart ]oBds are 
waiting miles long to get their tum for being BOld to the factories: it is 
not the fault of the faetory owners, because they cannot ,COD8\lme all of 
it in one day, and so these people have to wait for their tum .... 

Dr. ZiauddlD Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): And by this time the juice is all dried up r 

Bhal Parma ]land: How can the factory help it? The factory can take 
~n  a certain tonnage every day: if more cane is brought, the factOry 
eannot do twice or three or eight times more work in order to, consume the 
sugarcane. My idea is this: industrialisation can only come about by pro-
tection of industries. As my Honourable friend, Mr. Mathuradas Vissanji, 
1Iaid, it is not possible for infant industries to spring up in our country 
and fight the old established capitalised industries of other countries; and, 
therefore, just as other countries like Japan are giving subsidies and free 
freight in their ships in order to sell things over here, we could compete with 
those countries if the Government of India would give us protection. That 
the Government suffers a loss in revenue it is not our business to see, it 
is the business of the Finance Member to find out ways and means of 
get.ting him money from the people who, according to him, pocketed the 
ten or eight orores. Of course, a share goes to the n ~  but 
the greater share goes to so many other, people Who ~  employed--the 
workers and their families and the cultivaton wilo get Ii living. I do n6t 
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believe that making gu, out of this cane will be of ~n  to the 
c.ultivator. ~  peeple nevar made much out ~ U  i ~ hQl1e ,t,}wy get 
their fixed wage •. and. can easily pay rent, a.s my Hop-ourable fl!iend, . Sir 
Muhammad Yamin KbfjJ'J., ,told ~  the zemindars got their rentsiliright. 
The cultivatorsculm0t go on making gUT and giving it to their cll;i.fdren to 
-eat; that \s not possible. ~  wants gur in thel;e days. Probably if 
?4ahatma Gandhi's 'Ulovement succeeds and people make more use of gUT, 
there may come some change, but it. is II. distant matter which we canllot 
oOonsider ~ present. 

I Bsid, Sir, is the Finance Member prepared to give us any other rAmsdy 
for unemployment, if he rejects industrinlisntion,-bccallse we ~nn  have 
industrialisation without protection. That is one way of lookmg at the 
.question, Sir James Grigg quoted Pendit Jawaharlal Nehru in his favour. 
Tha facti however, is that Pandit Jawaharlal Nehru's fear was thtLt as 1 he 
protective duty is increased nnd a mushroom of sugar factories have sprung 
up, the lot of.people who haV'e begun to cultivate sugarcane will become 
very hard' 'and.l,the ~ owners i~  exploit these cultivators. That 
is quite true. But we know that this defect is already remedied by means 
-of the ~ i n of sugarcane priess. If any manufacturer did exploit the 
sugarcane cultivators in the first year, the very next 'year there was the 
fixation of prices by this Assemhly. 

I say, thousands of these cultivators are living upon this sugarcane 
indu,stry and this crop givcs t.hem a sufficient return for their labour ;'vhich 
they .could not have got by any other cultivation. They have tllken to this, 
because it is more profitable. 

Then, Sir ,Tames Grigg said that India was suffering from the neglect 
of the effects of protection on revenue. If the revenue has decreased, t.hen 
he should have seen who has benefited by these ten crorel; whieh Java paid 
to him previously. He himself should see how his ten crores had benefit,ed 
'the people. I (l8nnot understand my friend, Dr. Ziauddin's position when 
he says that consumers were suffering. Sir, five years ago, consumers were 
getting 8\lgar at £0\11', ,seers to the rupee, nnd now they are able to get sugar 
:,t six seers to ~  rupee. Does it go to show that the consumers are 
suffering? They get tQda;y sugar much chea-per than before. It is the con-
sumers who are really .benefited. Most of the revenue, that went into the 
Government Treasury before, now goes into the pockets of ~  consumers, 
·and, therefore, ways should be lound to get that money out of the n~ 
'sumers' pocket. 

An Honourable Kember: Do you mean by levying a tax on profits? 

Bhai Parma Nand: By levying a tax so that the oonsumers may be 
made to pay for the advantage they are now getting. 

IIr. B. ])&8 (OriRsa Division: Non-Muhammadan): Why should not thQ 
Government take all surplus profits, 8'bove 71 per cent.? 

Bhal Parma .and: That suggestion is oot practicable. Why should 
bonest manufacturers suffer? The question is one of margin of profits. 
One faotory may produce 8 certain qllant.ity of sugar and make only five 
per cent, how Olm you charge that faotory for all the profit it makes? 
There may be another factory which can ma.ke 25 per cent. how; caR you 
.charge tbem so low? There are some cloth dealers who make ~  n~  
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{Bhai PwJQ Nr.ad.] 
profit, wMleihere are ~  who don't make anything. There are ~' 
smiths .......... killed men earn more, others who are Uil9killed make 'mooh. 
less. If you try to equalise wages in that way. I haT.e no objection at .It 
if Government can equalise the wages of everybody. Why should engineer .. 
get more than fitters or blacksmiths or labourers? Why should not your 
ohaprassis get as much as you are getting? The question of equalisation 
of wages is altogether a different question. If, Government want to equalise-
the wa'ges, let them do it. But I do not see why ull factories should be 
treated alike, because two or three of them are making prOfits. As the 
reve.nue has gone down. the Finance Member thinks that the reduction 
in protection on sugar would give him the necessary amount. Sir, 1 
don't believe for a. moment that a talented Finance Member would proceed 
on the old rut, follol" the old 1\'ays and kill all industries by, withdra.wing 
protection to indigenous industries. If he follows that policy, it would 
mean that we would never be a.ble to de.yelop anyl;industry. tn OUfI,COuntry .. 
I:f you allow foreign countries to dump their ,mamrlactured '&i:Ucles ,on to 
this country, how coUld it be possible for us to deTelop our' industries' 
without protection from the ~  I, shall just cite a simple instance. 
Sir. A few years ago, Japan started making pencils, and in Calcutt .. these 
pencils were sold at the rate of seven to a pice, while we in Lahore cannot; 
get seven tooth sticks for one pice, and these tooth sticks are cut from 
way-side trees I While the Japanese are able to mlmufactnre peneils, ex-
port them to India, sell them at 0. ridiculously cheap rate at the same time 
rnake huge profits, after making provision for paying the rniddleman.: 
Sir, it is next to impossible for Indio. to make Imy headway in industrial 
development without protection. It is the duty of the Government to 
protect our industries if they really want to solve the problem of poverty 
and starvation in the country. 
It is quite useless to talk about the one crore that is allotted for rural 

development schemes. What is this rural development scheme aud what 
is the va.lue of the one crore? My friend, Sir Frank Noyce, would develop 
rural broadca'Sting. What can the people do after hearing yom' music and 
talks and sermons in the radio? The question for them is how they can get; 
bread? For bread you have to give ~ some kind of employment, Sir.' 
there Rre in the United Provinces some villages round about factoTies, 
8ay within 0. radius of 60 miles, from where the people sell their sugarcane' 
to the factory owners, they get ready n'loney from the factory and nre well 
off. And the shopkeepers in these villages are quite well off. The result. 
is that all the people in these villages are doing well. They are I1ble 
to feed, educate and clothe their children. But when you do 'not SllTlply 
them bread, what will this one crore do for the whole of India? Without 
industrial development, Sir, we CRn never solve the· problem of unemploy-
ment and starvation. Therefore, protection is most essentiRI for us. If. 
on account of protection, there is some loss in revenue, the Finance Mem-
ber should devise some other meanRto make tip that loss in revenue .. ~  
country is sure to increuse in wealth dn account of the establishment ot 
~ i  industries as 0. result of protection, and it will ~ for ~  :Fip,,!<nc& 
Member to find out ways and means how to ~  up the loss In n ~ 

There ,are, Sir, many other causeR for the poverty of the country: Ther;e 
~  interest charges, ~ni  which ·IJ.II combined, are draining 
away the wealth ' n~  and, Bslong as this drain gQes on, I ~~ 
not think we will eve,t be a,blt) ~ strive at a real1Jolution of the unemploy-
liient problem in thisoountry. . .. , '  , .. ) 



111'. ltuladhu 0hIl1ha (Assam Valley: n i iIi n ~' i  1 
aiHry to be short sa ",ell al tiD be.weet. '1'11e diftioulv, iB,the imp<l8i-
tion 'of the'additWmal excise duty OIl" lug. has made it difficult to Bweeten 
even 01B' bowl of mileI'Y.· 'l'he otmerday,. some DOuun&ted· ·ofioialoo 
the 0ppo$ite side told. us ~ pOBiiblyw could huve mo.e gUT, and thiB 
maydzive. us to the position that ~  our morning ~  of tea. weoouid 
ohew a bit of gUT also .. :Another nOIll1nated Member, 'WIth a ~  ~  
of malicious glee, .suggested that some o£ the suga.r fact{)1'leS were domg 
.0 well, that their profits :should be mulcted, but the fat shareholders 
:n the bureaucracy ha'fe totally forgotten the lellDshareholders who 
.have nothing to· eat at! all, 'Bnd they will have 110 dividend'S for years io 
Gome. If he had' been ailusinsss' man dealing in sugar or tea, he would 
hav8seen what amount of difficulty there is ·to secure business, what 
.amount IOf trouble the Calcotta. tea and sugal' merchants are taking te 
bring their husiness to 8 stable. oonrlition. His' own countrymen, who 
-are in Ualcutt .... 1 mean the owners·;·and agent$"'of tea gardens in Jalpaiguri 
.aDd othet"-Oentres, al'2 ~  i~  gre-atdiHiculty to find suitable 
markets' for their produce, and get bet.ter priee. Our Deputy President 
might know something of these difficulties .. Therefore/ I -should advise 
my friends that Ithey 'should extend a little sympathy for th,e ~  
01 sugar factories who invested their 'money .with·thel·h()po& tliat unew 
field llsd been secured which would benefit themselves lind their country-
;men equalJy. . '. "  '  . ,',' 

The Honourable the .Finance MEimber..s!Ud thO;t he was imposing ~  
additional' 'excise duty to the sugar ind ~  with a view to shorteni rig 
.he ~i  of ~ shake uI?.H he i ~ in his theories and .impose.s 
tbe taX' on the mdustry, he wIll rultl the whole of the sugar mdustry 
which was just able to make headway: Before the War', ub'out 13 crores 
Qf rupf'!es worth of sugar used to come into this country; after the War, 
19 crores worth of suga.r was i~  ·to India; hut; since ]935-30, all 
thc money that used t.o go to Java and other foreign ~ i  rewnins 
in India.. About 30 crores' of rupees is invested iri -tbis . n~  but if 
be wants to get some money out· of the industry, 'he ought to fina out 
flome other means,and not strangle the industry in the way he proposes 
to do. If the Finance Member has a !loft corner in his heart for this 
country, if he really wants that this country shoul!1 prosper, he should 
take steps to industrialise the country as quickly as possible and there 
is no other alternative before him. • .' 

My Honourable friend, Bhai Panna Nand, WIlS also emphasising 
exactly the same point. My submission is that we have about 29 or 30 
erores in this industry subsrribed by a large num6er of shareholders. 
Do you want these shareholders,-and along with them there are B' IargB 
number of other people who nre also interested',-to go to ruin? We 
find that India consumes about 12 crorel' worth of sugar. Out of this 
money about 600 lakhs go to the agriculturists and about 200 lakhs to I,he 
labourers, and the rest goes t,o the fRetorv owners and ~  I 
a.m not one of those who -wou1cl not like to adjust consumption to pro-
duction. We know about the International Sugar. AWfement comm.only 
known as the Chadbourne Plan that was entered mto In order to fix Rn 
~  .quot.» b.t.wuen I~  J,a.vR nnd Cuba and a number Of Eur6p<>on 
~ n i  .. ~ ~ was. sOI?e difficulty in wiping out the surplus f01;" some-

o tune when they ente.r.ed. mto the, Agreement in !1931" but by 1935 the, 
. ha"e been able to wipe out a IRrge surplus. The world production ,)f 
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sugar i ' ~ i i n tons. You will .find from ~ n n~ Beview 
of Trade of India tha.t the conswnptlon of sugar 10 the meantttne after 
the Chadbourne Agreement has increased throughout the world, and. 
more so, . it hu increased in India also. Our production is 101 lakha 
of tons and our consumption is about lUi lakhs of tons. You will be 
aurpriaed to hear that between 1\l38-84 and 1934-85, our consumption 
has increased by 84,000 tons, and jf we increase our ~ i n  we hope 
that we can increase the consumption much ~  because "wehave such 
a large population that we should make it possible for them to buy 88 
much as possible and as cheaply as possible. Have you succeeded m 
reducing the cost of production? We have got to give protection not 
only to bring up the industry to a certain stage, but also to stabilise U, 
so that it may compete throughout the world. Our production cost,. 88 
Mr. Vissanji said, is Rs. 6, whereas, in Jan, it ill Rs. 3-14-0 to RS.4-6-0 
only, and unleBII, by rssearoo, by i ~ n i  the canes, b!L,improve-
ment of manure a·nd other work,' I n ~ tbe level oflowatl cosfI, 
I think protection should not be reduced, and much more, no additional 
excise duty should be imposed. :' 

'Mr. B •. DI8: 'rhere must also be honesty in management. 

Mr. Kuladhar Ohawaa: In this there are no dishonest people. ,I 
trust the sugar industry is in the hands of people who are very honest. 
I have not come across so far any case of embezzleJIlent and_ there is 
no reason to think that there are dishonest people in the industry. No 
such case has been reported that any sugar factory or Any sugar company 
has embezzled money and as such your remarks are out of place. 

Mr. B. D&I: You do not know how the balance sheets are prepared. 

Mr. Kuladhar Chal1ha: You are absolutely irrelevant. The point that 
I am arguing is that we want the sugar industry  to be in such a position 
that it should be able to compete in the world. We should give pro-
tection, not only to make it sufficient for our consumption, but it should 
enable us to compete in the world. Are we supplying the United 
Kingdom? Whereas in the pre-War years the export of our sugar was 
56 lakhs, it has dwindled down to two lakhs now. It is surprising that 
the Honourable the Finance Member has said that we are going to shorten 
the period of shake out to sieve out the bad elements and keep the good 
elements. As reg-ards over-production of sugar, there are two difficuities 
which he has raised, namely, that over-production of refined sugar and 
over-production of cane have exceeded the needs of the factories. Let 
us see whether there is over-production of sugar in India. I think it is 
a wrong explanation given by the Finance Member. Our consumption 
has increased to lot lakhs of tons and production is about the same 
quantity; and, a8 !lUch. there is no over-production at all. Let us also 
see ~  there is over-production of cane. What we want is a good 
qualIty of cane to be produced more and more, and in different provinces 
they are trying to do 80. 

There is another point made hv the Honourable the Finance Member 
nnd that is. the effect on the budgetary position, on the revenues of ~ 
Government. Rut he has forgotten what will be the effect of his policy 
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on the Provincial Governments. I shall cite only .00000i.nataoo&, that of 
Bombay. I think those who come from Bombay know about the Kama' 
Committee which recommended plantation of sugarcane in Sholapur. 
Nasik awiother districts. In pursuanoe oftha recommendation "llllge 
area was brought under oane cultivation and the Irrigation Departmeall 
makes about five lakhs of revenue from this. What will be the effect on the 
income of the Irrigation Department if thit! imposition is m8'de? In A881Pd1l 
Bnd other places, cane is being grown oIa better variety by takingop 
lanrus from Government, and it will affect their revenue also if there is· 
8 shrinkage of cultivation. The Honourable the Finance Member has-
not considered the effect that will be produced on the different Provincial 
Governments. In some, land revenue, in others, revenue of the Irrigation 
Department, and so on, will be affected, and the J'rovincial Governmenb 
will lose muc.q more than what you will gain. These ·'are the points that 
I wanted to bring forward. It is necessary that this tax should not be 
imposed and ~ we ~  tu to-stabilise the industry and not add  any 
fresh ~ to it. With, ~  I sup.port the amendment. 

Sir Kuhammad Yamin ][han (Agra Division: Muhammadan ~ 
We have got, under this motion, two dilIerent kinds ~ duty, one which 
the Honourable Member ~ to levy on the khahdsal'i' sugar, and 
the other on the factory sugar. Some Honourable Members have laid 
great stress on the factory produced sugar, but khandsari sugar has not 
been touched so elaborately, and I will try to deal with it now. My i ~  

was greatly misrepresented ~ when the Honourable the Finance 
Member was giving his reply. He tried to put into my mouth what I had: 
never said anywhere, The Honourable Member took a word here, a word 
there and a word elsewhere, joined them together and said that that was 
my speech. I have got what he said, as reported' by the Official Reporter. 
He did not have the Official Reporter's copy. to quote me, but I quote 
from the Official Heporter's copy what he said: 

~ said that it would not ~  been so bad if I had raised the import by elewD. 
annas Instead of the amount which we have proposed to do." 

Certainly I said that: I said that if the import duty-he has .'laid 
half the. truth-:-here I ~  lhat t.he import duty ought to have been equal 
to the flse whICh wus 10 the excise duty. He leaves out the excise dut 
at all. He says: Y 

. ...... it would not ~  bOeJl 80 bad if I had faised the import duty by 11 
In.etead of the amount which we have proposed to do." annas. 

The Honourab,le Sir James Grigg: May I get this clear? I still cannot 
understand the dIfference between the two stateIl\ents-what th II 
II M  b h · 'd e onour-
a) 0 em or . as U ~ sal n~ what I ~ n~  IJi!n to have said,-
~  exactly IS the ~ n  10 figures. Is It hiS suggestion that if the 
Import duty had been raIsed by 11 a!lnas as well as the excise raised b 
11 annas that would have been all right? Is that his contention? Y 

Sir Kuhammad Yamln Khan: I will say what my co te f 
because. ~  Honourable Member did' not ~ n  me. ~ n .ifn ~  
the posItIon today. He further said: "He then compla' d:hl clanfy 
h:v this means redueed the protection by 8 annas". ~~~  r at. I had 
The Honourable Member then went on to say: "That th • ~~  that. 
RImas import duty would not affect the price'" Wher d'der It ItJona.l 1 I 

•  P  I say that? 
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... ~ I  lamea Qrig,:  I understood you t.<>i!ay ~~  

8JI .... PMd 'J'aaua KbaD..: I never said thai it. would not ~  

...... prioe. 'l',be HODourable Membel' picked up one phrase here aoci 
I ~  phrase. there and misrepresented what 1 said 1 said thattbe 
~i  have sent out 80 muoh quantity into the market of ~n  

JNgar that any· kind of duty at present would not affect prices for a con-
.-.idtirable period of time. I did not say that any ·rise in'duty would not 
.$fteot prices at &11. 'l'he factories which had been fortunate to send out 
~ i  gOQds outside the mctory premises without paying the eKeise duty are 
jp. 8 hltppy pollition, a.nd they have supplied to the middleman so much 
,q.wontity that it would·sutJi.oe for the consumer for a long. period to (lome, but 
lllcver li&id.thatt.he import duty, if it; had been equally· ruiaed, would not 
.afiect the prices at.all. As the Honouruble Member ought to know, the 
manufacturer of the sugar advaDces mone,. a1l the time' when the sugar-
~ n  is sown which is the tirne of. i ' ~ and Mateh, and by his 
imposition of the duty at the time when the pe01'le were going to sow 
the c.rops, the manufacturer ~i  uat tinter,; iUt/) the .codaets as they 
have been entering ill the pal:lb, and when the cultivator finds that tb .. 
factory is not gpiug to purchase his crops, he will not grow the sunre 
quantity, as he has been growing for the last two yeal'S. 1£ the man in 
the village comes to know that his prodUC'.t.l of i~  can be COD-
8umed by the factory he .can produce 500 bigbas but wl1en he finds thnt 
the factory owner is not willing to have even 400 bighlrS produce, 
he win not cultivate 500 bighas. Tht! faetor.v owners will not enter into 
.c'ontracts for the future on account of this duty, because they kno,,' that 
the Honourable Member is giving eight annas profit into the pocket of the 
"importer. This difference will affect the prices and it is creating B kind 
of misapprehension in the minds of flletory ownerR. As I explained' last 
time, at ~ n  there is II difference of Rs. 7/12 in the excise duty and the 
import duty. The import dut.y is Us. 9/1 and the exciRe duty is Rs. 1/5. 
The difference is Rs. 7/12. What the Honourable Member proposes in 
future is a difference of Hs. 7/4 instl'ad of 7/12 per ewt, and this means 
that the importer will have an advantage of eight annnM over the producPf 
in this country beyond what he is enjoying at present. This menns thnt 
there will be a difference in prices nnd there will be a tend'eney for the 
imports to rise and the home manufaef.ure to decrea8e. The Honourable 
"Member says further on that as a matter of fact, Indian sugar was hefore 
·the exci!!e duty and even now may lie selling at TIs. 2 or Rs. 3 below 
.lava import parity. What a thing to get from the Honourable the Fin-
,snet' Member. 

'"!"he Bonour&ble Sir .Tames Grigg: It varies in different pnrtll of the 
.eountry. That is a statement of fnctlind not an argument. 

Sir :Muhammad Yamin Khan: Does hezealiee that it ·is ·ail. eftnbi/tuOIlR 
' i~  Between Rs. 2 Rnd Rs. 3, ~ is a difference of more than 50 
!per cent. 

"!'he Honourable 1Itr .T __ Grill: There is more thnn one sugar market 

:In India. 
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Sir lIubammAd Yamin Jtban: There lllay be hundreds, but the Hon-
~  the Finance Member should' be a.ble to say dllfinitely and not· give 
us these ambiguous i ' ~  2 or Rs. 3. It wakes a lot of difierence. 
If there had been only four annas difference that is a. di!ferent matter, ~ 
it is amazing to have such an Ilnlbiguous figure ol Rs. 2 or 3 from .a 
responsible officer of Government. We have no means of arriving at the 
.correct figure. We have no secretariat to help us. I wonder what market. 
he is thinking of. If there is such a lot of difference, then sugar will 
.certainly all go to one place. 

An Honourable Kember: What about freight charges '! 

Sir Muhammad Yamin KhaD: There is a difference of one rupee, and 
·t.he freight charges will not interfere very much. 

An Honourable Kember: Prices are different III different ~  

Sir KubammAd Yamin BhaD: If it is from Bombay to Delhi, you have 
.1.0 take into consideration a particular set of charges. If it is to Ilome 
..other place, you have to consider a different· set of charges. Each market 
)'OU have to take into consideration'separately and you cannot have an 
ambiguous figure quoted like this. Then the Honourable Member said 
that the Indian Members of this House have not got connection of one 
,brain oell with another, and that is why they make some kind of state-
ment once and then they make other statements contradioting it at 
rmother time. I ha·ve quoted the Honourable Member. He said in the 
.budget speech that ,;he inoome-tax receipts from the sugar manufacturers 
.have fallen down considerably, and, therefore, he could not get the pro-
per revenues, and knowing this, that the income of the factory owners 
iR going down, which is really reflected in the receipts from income-tax, 
he wants to impose a further duty on the very people who are already 
!!ufferillg. Where is the conneotion of brain cells? (Laughter.) I do not 
know how it is. When we take up different questions, that does not mean 
that you should take one phrase from one side and another phrase from 
another side; the whole thing may be taken together with regard to thl! 
question we a·re dealing with. Now in respect to khaniUari sugar, as the 
HonoUl'uble Member otlgh', to know, khandRari is a system of manufacture 
of sugar. Of eolU'!'lt'. m;v Honourable friend has not much sympathy with 
the people who have got small incomes or who have got lIo little wealth; 
he hu'8 no sympathy with the man who happened to save Rs. 500 in his 
whole life-time whioh is equal probably to my friend's two day's income, 
.and if such a man purcha.sesshares in the Iteserve Bank, then he must uot 
have tbe sympathy of the Honourable Member .  .  .  . 

The lIonour&ble Sir J&m88 Grigg: The lh>llourable Member is mis-
l'epresent,ing mo. The Honourable Member's remarks are not relevant 
I.t, the motion before the Hou!'le, but I may say that I expressed neither 
sympathy nor any lack of it; aU I said was that it was quite nonsenst:.' 
for the Honourable Member to desoribe sllch n man 88 starving. 

Sir Muhammad Ym·tn Dau: Sir, is u mlln whose whole life's savings 
nre equal to the Honourable Member's two day's income, not a. man who 
c:an be said to be starving? (Hear, hear). A man who gets onlv Rs. 18 
R :veRr as dividend I And such a man must pay two rnpeeR eXtra, nnd 

D 
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. [Sir l\Iuhmutnad Yamin Khall.] 
he shoufd 'Put up '\\"it,h all the hotheration, htll'uuse he 'has got. ns. 13,. 
as dividend, in the whole yenr !Sir, my friend has no sympathy with 
such a mall, but I have got sympathy with the poor people; I have got CII, 
concern' "for my poor tenn,nts, Rnd for small body of pett,yzemindnrs 01" 
·petty clerks or petty owners Rlld who mai' hove got paltry sllvings and 
,,·ho mBy be fortunate enough toO get five shares in the Reserve Bank. 
Bir, I say -do not force them to purt with their shures,in order that they 
ma,Y go into the hands of my friend, Sir CowHsji Jehm\gir. I wnnt thut 
these shares must remain in the possession of the i~ i  or the ngriclll-
t;urists or the poor people 8S one of their flssets. .. ., 

TIle JrODObl'able Sir .Jamel Grigg: If t,he Ronourahhi Member feels S('I· 
keenlv-of course, this does lIot nrisl' under this nnwmlment.-could he 
not ":rite a letter for them? • 

Sir Kuhammad Yamin Khan: Sir, T shall \hen open' an ' i ~  invite 
all the people' throughout India to send' me letters detailing their cases, 
and then I shall write letters on their behalf and ask that thev should' 
flll up all their i,ncomes for the purposes of in ~  ond ~  along 
t.heir returns to the income-tax officer, soying that they are not paying 
Itny income-tax and then Rend back the papers to them .  .  . 

'rile KcmOQ1'able Sir Jame. Gnu: That will solve the whole problem I 

Sir JIulIammad Yamin Dan: But will it not be possible for the· 
Honourable  Member to open a Branch in his Department for this purpoae, 
and spend something out of the crore of rupees which he wants to briD6. 
in 

.-r. Depu.,. ItIe8Id8llt (Mr. Akhil Chllndrn Dlltta): The Honourable 
Member had better go on with the main theme of his speech. 

8Jr Kabammad. Yamin Dan: Sir, t,he kha,ndRari man distributes to, 
the poor tenants inRtalments, and because he has got a small cone'enl 
and It small business, he wants to he assured of the sugar-cane crop 
coming up to him, and this man has to distrihute about ten per cent, 
sometimes n i ~ per cent to the cultivator in order that he may 
grow sugur-colle ill orl1ol" t,o supply him with that later on, and this work 
is IIl0St.ly i~  on ill the Hohilkund Division. The khand8ari peopl*, 
have small concerns, but they are petty dealers who have got no other 
husiness; the:v are engaged in large numbers in the Rohilkund Division 
and to ,;ome exhmt :11 the ~  Division and in the Meerut Division. 
Aftal' making the neceRF;ilr," advances, these people becOme Rssured t,hat 
they will get the sugar, and then they will have to compete with the ~ ' 

manufacture in the factories. Now It is reallv verv difficult for them 
to do t.hat, because their concern is not a big 'one ~n  is not organised, 
find if it had not been for the patronage of some orthodox Hindus, t,he,v 
would have been ruined long ago. They could not otherwise carry ')0, 
their business; they can only do AO becRlHIe orthodox Hindus do not like' 
t;c. use the refined sugar. ' 

AD Honourable Kember: That is wrong. 
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Sir Muhammad Yamin Khan: At any rate, in my part of the Province 
that is so. The .ort·bodox people have .some kind of apprebenaion with 
regard to f.he f!letory s'lgar and they patronise this kkGadaari sugar. Now 
it meaDS this, that if we tax these pOOl' manufacturers, eert&inly they 
will be forced-because their CODSUJner8 themsel:ves are forced. to buy 
from them on account of certa·in ideas-to raise their prices, and what-
ewr would be the pric;>" these consumers would have to pay for it. But is 
it right nnd proper  to til}; those people who,on aceount of eertain notions 
of theirs, religious or customary, cannot touch the other sugar ~  ,they 
must poy higher Jlric8s for the Bugar which is manufactured by the 
IdwlldlJ(I.'f1i processi' Yuu cannot punish a man simply because he believes 
in hiR religion. 

Sir Jr\Ihammad Yakub: Why not have 1m orthodox:v t.ax? 

Sir Jruhammad ~in Khan: 1'heH9now'ahle Member may propose 
fin orthodox,)' tux next time. Then, Sir, if you are taxing the khandaGr; 
sligar which is now confined to Rohilkund and certain other places, that 
would he very horel.. Now this is how kliandsclri sugar is manufaotured. 
Fil'l!t of all t,here is the njb. This rab is converted into sugar. You can 
either manllfncture rdb Of gur. It is from rab that you manufacture 
sugllf. Now, you fire raising the tax: on this khandsari f.rom ten Qnn8& 
tc oile rupee and five IlnnRS; that is, instead of ten anllas you are III wing 
twenty-one' annas,!,hat is, 110 per cent more duty than what it is at 
present,-and a 110 per eent increase in the duty will cert{Ainly kill this 
man, who hosnot been milking an:v profits, who has been compelled to 
competf.'with the factories without much bnlance of profit, and who hilS 
I;("J sell it anyhow. The direct result of this would be-and it is .here 
that J IIIlI mostly cOlleerned-thllt this khandsari will ask the tenant 
to givehil; juioe at a lower .price. In R-ohilkund, they do not get the 
suppl;\" ~' means of mm'nds of sugar-cane but they purchase the juice of 
the sugar-eRne and they bu:v by 100 mounds; the selling  price is generally 
coulltf"d in hundred mallnds, and if the khand8ari is paying about :Rs .. 28 
per hundred' maunds. then he will have to take out this excise duty frolD 
the poor tenant and instead of paying him RR. 28 he will pay him some-
thing like Rs. 25, which will comA t·o a loss of Rs, R so far as the cultivator 
is coneerned. This tax on the kh,and8ari sugar directly tells on the 
produC'E' of the villages and it will, as I pointed out in my previous 
speA!1h, destl"Oy these people who have taken to growing of sugar-cane 
inst.end of wheat. Therefore, nobody who has got at heart the good of 
the produC'e of the country can ever support this proposition, .beC'Ruse 
nobody cnn destro:v the wholc crop of the country because of this duty. 
~  province hilS been passing through very bad times lat.ely and the 
Honourable Member mnst hAV£> Ascertained from the United Provinces 
GOVE'flllnfmt t,hat. there has been 8 remission of the rent of about i~  
nnnas in thE' rllpee. If the rent cannot be paid by the tenants and the 
7.amindnr8 hail to fOl""!?.:l i~  IlnnttR out of every rupee, thev will not be 

~ t.o collect after this dItty even four annas in the rupee. There will be 
sllffering all OVE'r m:v pl"Ovince. and T cannot support this duty. The other 
question about the factory rnltde sugar hRs heen elaborately dealt with by 

~  Hrmo\lrable Members. As T said bl'!fore it. is very inopportune for 
him t,o hring this duty at-R time wlu'!n the people lt1'e ~in  in for sugar-
!1nnE' cultivnt.ion and nre pnt.ering i.nto eontl"8ets. If theBe contl'aets are 
!dqmed. ne"t yeRl' we will not have 110 muah aet'eage of sugar-cRne as we 

D 2 
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had this year. 'fherefore, whatever wealth they were bringing in in the 
'lihape of sugar-cane intc. the villages, that will be destroyed and the 
villagem will have nothing to fall back upon. Therefore, I strongly sup-
port the amendment and I am totally against this duty. 

Sir Oowujl leJlaDiir (Bombay City: Non-Muha.qpnadan Urban): Mr. 
, Deputy President, the inter-communication between the differ-
.... ent cells of the brain of my Honourable friend, the ~in n  

.Member, appears to have dwarfed his stature. Bom in mid-Victorian days, 
he still seems to believe that we live in the times of good Queen Victoria. 
He enunciated die-hard principles of free trade, and I would just remind 
him of what he said. Taking up a remark made by one of my Honoura.ble 
friends on this side of the House, he gave us some very interestiJ;lg details 
which showed how his mind was working. He said: take it for granted 
that 15 crores worth of sugar is made in this country today, and take it for 
granted that the oonsumer could get imported sugar of the same 
quality and the same quantity for five crores. ,Therefore, the consumer, 
he said, lost ten crores which we could well use for purchasing other com-
modities manufactured in this country. That was the argument he placed 
before us. I wondered whether the Finance Member was really living in 
the year 1987. I wondered whether, being a very distinguished civil 
servant in Ehgland as he has been, he had ever had an opportunity of 
placing his views before IDs Majesty's Government in England during hi. 
long and distinguished career. What is England doing? How much are 
England and her COnSllDlerS losing over the beet-root sugar industry? How 
is England encouraging her agriculture? If England had gone in for this 
principle of importing from the cheapest market and not encouraged 
manufacture in her own country, I could understand my Honourable friend 
preaching these old doctrines of free trade before this Honou1'8ble House. 
BJ.11; surely this is not the time to do that, especially when, just now, we 
!'ead ever day in the newspapers that attempts are heing made in his own 
country to start new industries in what they call distressed areas. That is 
going to cost money, and the tax-payer and the rate-payer will have to pay 
for it. Then. why should he come and preach to us these principles of 
free trade? I give him full credit for really believing what he preaches. 
There are some free traders still left in England. May I respectfully 
8uggest to him that he has got a great future in his own country trying toO 
convert tariff reformers into free traders. 

Sir, we firmly believe, and we have not hidden our opinions, expressed 
long before my Honournhle friend came to this country. that. the future 
of. thi&country lies in industrialisation. We ar.e not hlind tc, t,he fact that 
India is an agricultural country and that agriculture should n180 he en-
couraged in e.very way possihle. But to give 8u('.h an inlltan('e BS he did 
the other aay, merely shows us how his mind is working. Let us tell him 
frankly that our minds do not work in thRt dirc('tion Rnd we Cftnnot agree 
and, since the principles laid down by Government UTe differE"nt, t.o his 
sincere and honest opinions and convictions, he would ~ just fiR we.ll t.o 
leave out of his speeches attempts to persuade us to become free t,raders. 
'When it pays us to become free trade1'R,we shl\l1 he only too plenRcoit toO 
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follow his a.dvice. We do not think at present it is in our interests, and 
we shall, wlt·h great regret, refuse to take his advice however well meant 
it is. ' 

Well, Sit·, there was another point that he raised about the sugar ex('\ise 
which I waR not able to follow. 

The Honourable Sir .Tames Grigg: I am not surprised at that. 

Sir Oowaali .Tehangir: l' am not, surprised at anything that lOy Honour-
able friend will say now or in the future. After what he has said, he is 
capable of telling us anything. Well, Sir, he talked abOlit wiping out the 
inefficient part of the sugar industry. I would like to be informed us to" 
what he means by 'inefficiency'? We all want to wipe out inefficiency 
whether it be on the opposite benches or whether we have to confess that 
we are inefficient. (Hear, hear.) Wherever it is, we want to wipe it out 
but I do not know whethElr :it is greater there or here. But what does he . 
mean by "inefficiency" in a factory? There are today, I believe, sugar 
factories with the most modern machinery where the cost of production is 
thE" leARt possible, and yet ~' are in .difficulties. They may be difficulties 
of their own creation. Is that inefficiency of the factory? 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
sumed the Chair.] 

Iu other parts of the world, where a factory, with the latest type of 
machintlry, producing at the lowest cost comes into difficulties, the Gov-
ernments come to the assistance of such factories and such industries. If 
a factory is equipped with old rr.achinery and produces at a much higher 
cost than its better equipped neighbour, that factory, in my opinion, is 
inefficient, and everyLhillg should be done to help it to modemisll itself or 
wipe it out. What, therefore, is the meaning of ine6iQiency 1 If ineffi-
cienc:v mel\ll!; whnt I huve t,xpliiinod in t.he first instll-nce, vi •. , an up-to-dat.e 
fa('(or.y whieh gets into financial trouble, then I do not call that factory 
in i i n ~ It may. be in~ i i n  management, but that factory deserves 
assistance ·to make it pay. As to the second. kind of factory,.l would not 
call it efficient, and if it were wiped. out., I should not regret it. Or elae, . I 
would Ree that it is modernised and made efficient. I am· certain that 
nobody wants to wipe out the so called inefficient factory in this country 
of the first category. As I have already admitted, I have not the ex-

i ~  or knowledge of the sugar industry to be able to say as to how 
many factories there are of the first category and how many of the seCond. 
But what little information 1 have been able to obtain during the last 
couple of years shows that the largest number of factories Bre of the first 
category. . It may be that they were started without proper finannial pro-
vision. It may be thatencouragecl hy tariff protection the supply is R little 
largor tlUUI the demand but such things do happen in other parts of the 
wor1cl. Rut, there is ooe thing which does not happen in other parts. of ~  
world ~  oft·en. nnd that is a country making it,self self-RUffic!ent In 
l'f\Spect of u necessity of life within a space of eight years. ~ 18 ~  
HI(' sugar industrv ~ '  accomplished in India. I do think, leaVIng ~  
the meritR of the ~ i I  as t·o what effect this "dditional exciye duty ,:"11 
. have on the 'i i ~  or the consumer or on the industry i ~ I  
aside that question-<>n general prinoiples, I would strongly object to any 
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~ ~  by Government whi<lh would wipe out of existence 11 factory or fac-
' ~  of the first catego]'Y t.hut 1 have explained. Therefore, 1\11', President, 
I think Illy HonoUl'ubh: friclI<l, the HonOUl'uble the Finance Member, was 
I'8ther 1'I\sh when he brought forward this argument, in favour of this in-
crease of excise duty on the score of wiping out inefficiency. In an industry 
where the factories are more or less new, where eight years ago there were 
only 29 factories, today there are 146 all more or less new-this is one of 
the romances of Indian industry-(Hear, hear) I would urge Government 
now and in the future, after having brought Buch an industfy into existence, 
not to talk on the floor of the House of wiping out in i ~ n  It is a 
dangerous doctrine to expound espeeislly by Englishmen in In4ia, when we 
are perfectly aware nf ""hat is happening in England to inefficient facto-
ries, nnd wIlen we arc perfectly aware of the assistance t,he British 
Goyemlllf'llt nre i in~ tG their own industries. Even where there is real 
inefficiency in rertain din'ctions and in certain industries, industries that 
haye made the country, industriel! of which El1g1a.lld bas every 1'eason to be 
"roud, lind which, (Iue to ehange of times and drcumstunu6s. In ~ fallen on 
evil days und in which thf're is admitted inefficiency, Government do not 
f,ullt of wiping thf'1I1 out. bllt tlllk every ulIY of improving them, of giving 
them more und morE' tlf'lOistunCl' and seeing tlwir chinmoys beginning to 
!<IUoke raihel' than to ~ 'I' them irll(' and deteriorate f"om day to dllv. I~  

us hear t.he Honourablt> i\lemLflrs from the other sidl'! talk of in i~~ 'such 
industries into existence by helping and assisting sueh industries that are 
in existence. In short, I would suggest that Government follow the 
exu1l1ple of lUs Majesty's Government in England more .,losely and let 
us !Jolle and pray with aE; great a suC<'.ess as the British Government ad-
minister their own country in the interests of their own industries. 
(Applause.) 

Beth Ball Abcloola Karoon (Sind: Muhammadan Rural): Sir, after 
hearing the V'ery able speech of my Honourable friend, Sir Cowasji 
Jehangir, I wish to say only 9, few words about the indust.ry and how 
the United Kingdom lITe supporting their Own industries. 

Sir, fifteen years ago the Goove1"lrment of the United Kingdom. came 
forward and allked the people to establish sugar industries in England. 
Then they gave 211 8billings per cm. as subsidy to the manufacturers who 
eatablishe'd the sugar factory in England &00 ~ n today they are giving II 
lIubsidy-I do not remember now, hut it is not leBB than seven or eight 
shillings par ewt. In India, the Government did not give an, sort of 
BubsidYr but, on aceount of the '8Venue import duty, the Buge.r industry 
established itself in this country. 'Bllt after that the Government made 
it a protective duty. Now, Sir, they paBSed the Act in 1982, and today 
we are in 1987, and within five years they are coming forward to put, some 
more e%oil!l8 duty. The excise duty till now has been RSi 1-6-0, and now 
the GOTernment propose to put eleven aunas more. Whatever has been 
mid by the Honourable the Finance Member about the industry hRS bpen 
mfuted by my Honourable friend, Sir Cow8sji Jehangir. What my Honour-
able friend. Sir Cowasji Jehangir, said ahout wiping out the industry is 
right. InBteIrCl of wiping out the industry, YOll must encourage it to hecome 
,:tnorp. IftId more flourishing. When protection was given people camero!'-
"wanl with their capital and utilised it for the establishment of factories; 
and now comes forward ollr Finance Member and says that' inefficient fac-
tories should be wiped out. Besides that, Sir, my Honourable friend. Sir 
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Yamin Khan, has IJointed out how the :b'inance Member has given wrong 
or misleading informa.tion t,o the House. I will give you one more in-
stance. '1.'he Finance Member said yesterday that, of the 15 crore8 worth 
of tlugll.r which relllaintld in India, the imported sugar was worth only five 
crores. That is also very incorrect. 1£ he looks into the Secretariat 
papers, he will find that whtln this protectiun wa'S given, Indio. paid that 
year no le8s than 15 Cl'ores of rupees to J avu. and ten crores to Government 
in 1929-30 to consume their sugar. But on account of the industry estab-
lished in Iudiu, in 1930-31 the consumers paid for their consumption 25 
(lrores of rupees, whereas, today, including the excise duty, they a.re 
hardly paying 18 crores. In one wa.y, the consumer is benefited, and in 
.Ilnother way my friend:,;, Si):' Yamin Khun and Sir Muhammad Yakub and 
'others, have cOlupluined. /lguintlt this excise duty. Today we find, not only 
,in thiR House, hut also outside unanimity Qgainst this excise duty, and 
all the mercantile associations and industrial aasociations and everybody 
else, whether cultivator or merchant, are una.nimous against this excise 
.aut,y. I do not, know whet.her the Government of India consulted the Pro-
vincial (1overnmellts or not, and if they did, whether they supported this 
dut.y. Buf, T believe thll.t if they ,vere consult.erl, t.he Governments of t.he 
United Proviucel'; ancI of .BihoJ· Inust have opposed this proposal tooth and 
nail. Of course whnt we are saying here nobody will hear, but I again 
I'flqnl'st the Finance Member alJ(i appeal t.o him to consider this proposwl 
"cry sCl'iom;ly. According to the budget, he hilS estimated 1,95 lalths 
as the excise ~  today he will see that he can collect 2,35 lakhs up t,o 
the end of the year, but in my opinion he will collect 2,50 lakhs. India 
if' such a wonderful ~ n  t.hat if they get cheaper sugar o.nd if till>. 
Filllmce Member allows the indm;t.ry to develop and allows t,he consumer to 
get rhellppr SUgIU', I can ~  him that wit,hin the next, three years he 
will gd five llrores of rupees as excise dnt)·, because they will buy morE: 

~n at pl'e!:!ent. At present, the difficulty is that the Finance Mem-
ber in the last two year!:! got an increase of ill crm'fls over his estimate and 
spent it in some way; and when this yel1.l' he got 100 lukbs l-ess thlln the 
estimate, he came forward with a new excise duty proposal. I request 
the Finance Member to ~ n i  this proposal. 

Aa BoaotU'able •• mber: You throw it out. 

Sea Hajl Abdoola Baroc.: I may throw it out but there is the power 
of certification. I ask him to consider that; if he puts this duty this year, 
he will be dislocating all the organisations. The clI.ne suppliers are now in 
the soup. We read in the ~  that ffia.ny faotorieshave announoed 
that, on Rccount of their losses, t,hey might close down their factorie •. 
Besides that there is nlready some forward sale and many other things. 
80 I will appeal to the Finrmce Member to l'etlonsideJ' it and postpone this 
duty at lell.st for one year until the Tariff Bonrd hl\\'e repOl·ted. They will 
commence their inquiry into the sugal' ind\1!'tr;v Yt'J'Y soon and give all 
kinds of informflt,ion as l'egarclR the effieienc,V or otherwi8e of the factories. 
t,he present consnmpt,ion of sugar in the uountry, the ]1resent oondition of 
the cnlth·atol'R, the Mst of production of enne, how cane is supplied to 
t,he fn.ctories, and so on. If, after getting nIl this information, he comes 
forward with fuets and figures ant} makE'S ont n, case for the imposition of 
t.hiR ' ~i duty. I 1m SIIl'f',thf> HousE' will !l1o.'1'ee to it. But at present 
everythiJlg is in t,he· dark, and 0.11 sorts of figures Hnd RSlllUmptions and 
information come from· that side which are incol'rect" irregular Rnd harm-
ful to the country. imd to the, industry. 
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Pro!. X. G. BaDga (Guutur cum XeI\ol'e: Non-Muhammadan Hural): 
Sir, I am rather in a difficulty fu regard to this particular question, because' 
I find that, as far as the sugar mill owners Bre concerned, I would not· 

'~ thollght it necessary to get up and defend their position under ordi-
nary circumptances. But I find that the Honourable the Finance 
Member has been so very clever and confused us to dump in under the 
sume clause both the big manufacturer of sugar and the small cottage 
producer of khandsari. Moreover, Sir, he is ulso confused between his 
affection for the BUg'll' munufactur£'l' .and his Rolicitude for. the sugar-cane 
rn'ducer. It is indeed very difficult for a layman to judge ' ~ effect that 
this sug&r excise duty will have upon the sugur manufactl.lrpr and n\!;o 
UpOIl the sugar-cane grower. If my Honourable friend, Sir James Grigg, 
had simply tried t.o remember what he has reRd-I d6 not know where he 
studied--llt Camhridge or Oxford-I am glad he does not belong to either 
of our Universities, because, I am sure, anyone who has studied there 
would have displayed a little belter clarified Finance Bill than thp one 
that we have been presented with-if he had only tried, rUI I say, to. ~ 

member ,vhat: he has st.udied lin Prof. Marshall's Elements o£ Economics, 
htl would certainly have realised how impossible it is to try to extract this 
sugar exdse duty entirely from the sugar manufacturers. If in additir;o 
he had only tried to visit some of these sugar factories in this country. 
just when the cultivlltOl'S nre trying to sell their sugar-cane to the manu-
facturers, lind had tried to ascertain their difficulties in getting the manu-
facturers to t.ake their cane in, he certainly would not have commljttcd 
t.hig mist,alw of trying to enhance the sugar excise duty whose incidence 
is going to fall, not only on the sugar manufacturer, but also on the ~ 

CIlIlC grower. 

It is a well known fact that t.he incidence of a tax can be shifted and 
it does not always follow that the man who actually pays any particular 
tax to the State does himself pay the whole of it. Very often he tries to 
shifL it on to the primary producer or on to the consumer; and, in this 
case, I urn afraid it is not the consumer who is going to pay so much of 
it, although he may hnvc to pay B portion of it.; but it is the sugar-cane 
cultivat.or who has got to pay most, if not the whole of it. We find that 
in most parts of the country there is more area under sugar-cane cultiva-
tion than there are augnr factories to make use .of. ~ n  

there. It is for this r4:!i1l'on that the sugar-cane growers o.re obliged ,to take 
their sugar-cane to the factories, bribe the people who· are kept there a. 
gat.·-keepers to lE't theil' cane into the godown aDd th6Jl hope against hope 
that their cane may be accepted by the manufacturer ·or his agent in 
preference to somebody else's cane. because there is always more sugar-
cane offeted than is demanded bv the manufacturer. Under these cir-
cumstances, it is impossible for the sugar-cane grower. to try to prevent 
th(\ inaidencf; of this excise duty being shifted on to his own shoulders. 
In fact, we have found it in actual practice that our peasants are unable 
to ~  even the ordinary minimum price that has been fixed in lIome pro-
vinces.. They are ao much in need of ready money, they are so much 
anxious to dispose of their sugar-cane and thflY are 80 much obliged to dis-
pose of it Within twent.v four hours after it is cut, lest the "sakknr" cou-
tent of it should go down very rapidly. that they have no other option 
than to contro.ct out of this minimum price and reoeive milch smaller 
price than the minimum fixed by the Statute. . I am remfnded by my 
Honourable friend, Mr. B. Das, that they are4!Jven obliged to give rebate 
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in prices. lJ nder these circumstallces, how is it p08ll\ble for the peasants 
to escape paying the most of it or the whole of thiE-excise duty and 'the 
increase that is proposed to be made now? If the Honourable the 
Finance Member had ouly thought about it even for, a while, I am sure, 
he would huvE" hesitated and he would havtI even declined 'to R.gree wit,h 
his advisers when they proposed this increase in the sugar excise duty. 

I am told tha.t the Honourable the FinA.nce Member took to task some 
HonoUl'nble Member of the House for having mentioned that Sir 'f. 
V1j'ly:m',ghawchari8r had stated that this inorease in sugar excise duty 
Wltt.l going to affect not only the manufacturer, but also the pe$sant; and 
he if: reported to have taunted by saying that Sir T. Vijayaraghavnchariar 
is not entirely an expert now; he is sn interested party since he is engag-
E'db:v some people interested in this sugar trade. It is quite possible that 
Sir T. Vijnyaraghavachariar happens to be engaged now by some people 
or othel' interested in this trade, but it is an incontrovertible fact that my 
HonourahlEl frif'nd, the Finance Member" lis a paid agent of this Govern-
menL, the Government which have brought this industry into existence 
ann the Oovernment which are responsible for 'that supposed loss to the 
('ommmer UP tG ] 5 crores of l'Upees even according to him. a Ilovernment 
which h:we promised to this country the development of this ~n  and' 
1ncidentally the development of a cottage industry all over the oountry-
side, and R.Iso the economic prosperity of the peasants. And for this 
Government and its Finance Member to come and sav tha.t Sir T. 
VijaYl.lrughavachariar, whose advice they ~'  • only till the 
other day, is today an, interested party, and, therefore, whatever he says 
~  be accepted only at, B discount, is really hypocrisy and noth,nJ!' else. 
If. Sir JI. Vijsyaraghavachariar had been all Englishman and an English 
expert interested in the introduction of English machinery and English' 
p!'!',ducts into this country, interested in pushing forwRrrl t,he sRles of 
Dritillh goods in this country, I am sure, Sir James Grigg would not hR""f> 
dared to attribute such a motive to such an expt'rt. 

We are told that in levying this additional excise dut, he is only try-
Ii,ng to help the revenues of this country. He is badly in need of a crore 
of rllpees, so he says. Personally I feel that there is a flea somewhere 
here, I teaU" do got think 'that next year he will be faced with anv 
deficit at all .. I shall not be surprised if he WElre to be faced with even ~ 
good enough surplus. There is SOUle additional revenue somewhere hid-
den; he alone knows where it is hidden. I am sure, if he were to consult 
his own conscience, he would be prepared to admit to himself in privacy 
th.lt, he ill playing some jugglery with facts and he is playing !!lome jugglery 
wit" ",omp, r,f UEI. I know thnt there is going to be more money ooming 
from incomc-tax·-more money than the 20 lakhs which he has estimated. 
If hp OOP!; not get anything more, it must be his own fault and thCl fault 
of hill own Departmp-nt. I know there is going to be mOl'Cl money from 
cllst0mf:, because, even according to him, prices are rising and imports 
rtre st.reaming in, He is not going to stop them: he is even interested in 
lowering t.he rcvenue duties: so many other tMngs are going to bring in 
more money and he knows he is going to hllve it. I thillk purposely 
somewhere he has made !'ome under-estimating alld he is going to have 
that money. 

Then. why did he think of this additional excise duty? Because he-
wanted to provide for something that he hilS got up his sleeve sometime-
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next, year. lEI it the Quetta earthquake? We do not know. Is it un 
additional expenditure on the army? We arb not told. But we are 
given a ruther sman hint in the explanatory memoritndurn which h'ls been 
submitted to Uti, that for lohe le.st so many years the re-equiprnent, pro-
gramme of the army has had to be postponed, has had to be taken up 
very slowl.v, and, therefore, very soon thtly would be-obliged to spend 
~ U  more money on it. They had estimated that they had t,o spend 
two crores more than they had estimated in 1928. 'fhey' . should have 
nmshed this programme by 19"...8, but they could nOt do i"t, and they 
are ohliged to finish it only 'this year or the next year. In the l)leanwltilo 
~  many improvements have had to be efleeted on the army, and they 
l'ouId not. effect, them. Therefore, they will (lome forward with an addi-
tional progrnmme of expenditure on the army next year, und for that he 
will need money. Les't he might be unable to impose 80 much additional 
taxation at vne stroke next year, he thought it better to come forward 
with t.his additional taxRtion proposal this year,' get the money [I,nd }{eep 
it rendy to mf't't the demands of the army for the defencos of this country 
11('Xt "cor 

Hir, ll{' w:Jonts a crore of rupees. How is he to get it? He proposes 
to get iL h;". raising thiR rlllt:v from Re. O-lO-O to Rs. l-li-O on lfhanaRari, 
ana fl'OHi Hs. 1-5-0 to Rs. 2-0-0 on sugar. Does he at least try to keep 
t.he !i-AJ1l/3 h:tll1nc(, RS between these two grOUpR of producers? No, Sir. 
Hlll'('l'tl('iully tll"re is some balance,-\.he increase is 11 anna!': in pnB case 
and tI.l:: Sllllle in thE' other case as well, but it is only a fluperficial simi-
brity. If we go into it 8 little more in detaU, we find that the duty ell 
k:1wnd8l/Ti is proposed to be raised by mOTI'I t,hfln 1()() pP.T cent. whereas 
til", excise duty on sugar is pl'C'posed to be increa:sed by It little more than' 
.')/) per cent. Why should there be so much difference? Why hflR he 
gOUf' out of his wa-y to deal such a death hlow to 'thatldR",.i producers? Is 
it lWClIlIS" ~' are a gmall people? II ~ because the-y are not obllOl ttl 
defend themselveil? Or if'. it because they are not, so wpll organised. or 
is it ~  they are not able to flood him with as many memoranda as 
t,he t;ugar manufacturers have flooded him with. Why has he shown 1\11 
thi;; ]lwtinIity" He may sa.!I1 that he does not expect to get very much 
mOl Ie;\-" from these kkandsaris; bllt whutever he will get from them, it will 
he 1Il nn unjust manner. We were told by Sir Muhammad Yamin Khan 
thllt thef'c n ~ i  are also money, lenders, they lend money to the 
producers on forwRrd contra.cts and 'try t.o take the cane frum tht· pro.' 
dllcer". That does not, reoommend these l(.hllnd8a,.is verv mllC'h for mv 

nn ~  hut· J do know of Rome khandsari producers' who Ilre ~ i  
pt'oplc, who are I'ltruggling to make some rieeent living for themseh·..3s, 
wh,) 'lrl' living in "illnges qUlte close to all the others who are able to (ItTord 
some ~ 'n  for some pensants and workers, 'lnd who nre not aft,er 
1111 "lwh grPflt ~ i  as the sugar manufacturers. So, dS between 
tht'St' two peoVle, if I had been the Finance Memher, I would nertainl;v 
hnye preff·rred tc levy a higher dllty on the sugar mnnufact.urers f\nd a 
very touch lower dlltv, if it was found necesRnry at all, on the l:handsltTi 
producer;;. But .. ItR U811al, tJlC Finnnce Member glibly talkq in one way 
and looks in Rllother ~ i n  He t,alks of the producers, Ilf' talks ()f the 
small permle, ~ talks I)f the poor peoplp, :mc1 all the time he IS' afraid (If 
t.he rich people. (An HOll.n1l'Tahle Memher: "Oh.") Yep, the rich people 
.nTP ·\'er,'l' nn ~' with him, and I t,hink it is IIlONl'fL pret,ence than Rny 
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gl\lllline freling. They know that he menns well by them, but they must 
Sl,llwhow or other lwep up n I>how, and, therefore, they protest. again and 
again, and he jo(mlarly pleases them by cutting jokes at th6Ui and thu8 
trie.s to 1V:ll'iunge Ollr own suspicions and feelings bllt all the time there is 
It lie in hip. OWll heart, and not in the Congresb. 

'We are told, Sir, that this sugar excille duty is guing t(1 produce some 
,mustantiul l'el:lults. I only wish he had thought of the other results that.t 
talked nbcut.-the result of shifting this tax from one to the other, from 
t.he one who clln bear it to the other who cannot bear it, from the one who 
trioa t.o avoid it, to the other who cannot try even to avoid it. Instead of 
that. he hlHI fhought of some other results. What are they? Even ,1C' 
cordinlJ to my friend there is over-production today, or there is a serious 
fear of over-production in the sugol' market, 8nd, therefore, there is a great" 
need forcheoking that ~ i  Row does he propose to check it? 
DoelS he propose the constitution of a Produotion und Control Board 88 
thel'e ~ been in the cllse of jute or ten, aod, for some time, in the CQse 
of cuffee nlso:' He dC'e8 not propose that, becllusfl thnt is much too con-
structivE' for him, and that savours too milch of planned el!ollomy.Oh, he 
takes fright at all these, becnuse he is It laissez-fa-ire walla. HI' ~i  ~' 

~  this el(ci'se duty is going to bring in Q millennitlm, it is Joing t.) put 
down 011 thoi>e inE'ffiderit, f!lcOOries' " .. hieh tire found toda,v iii tlw industry. 
it; is going toO ]Jut down all that tinheelthy speculation that one Huds lin 1:he 
mnrket, and. therefore. we must recommend it. He ~ !'IO very unwilling 
f,,) puligt>ten us !it the time of his budget speech as to the consequences of 
Jli,; 'llctiom:, bnt scmphow this time he ha.s gone out of his way snd has 
OVl}t-l'enched himeelf, I am afroid, nnd ,'in t.hnt, he ~ given aWI1.V Hw whole 
R(Jcret of his economic policy. Sir, if he ~ U  we,nts to ymt down inefficient 
r falliorieA, if he reeUy wants to eliminate in~ Ii i n  factories from this 
~n  if he wRnb. to eliminate Rpeculalion in this trade, then what I ~ 

ollght, 1;0 do IS try to take more effective, direct and specific measures, in 
order toO nehiev(· t,hese results, and not to trllst to t·his kind of vicarious 
inst.mment, because, by trusting to this vicarious instrument, he 'Is only 
trying to bamboozle us, because I really don 'tthink 1ihat he ~ to effect 
thOle MsnJts. What a1'8 thhse faok·rieswhiob 'are lik4y·to be eliminated? 
Is it always the inefticient On88'?- 'Oo88ha not kndw that there at8 officliE'nt 
factories also which m-elikelv . 10 be affeoted? "He knOW1l·it. As mv 
h'!lInd, HiT O<'wr,sji Jahangir,' just pointed out,there are two kinde of 
1nctcries,-thoge which are well on the way to pay their own way, and 
those whteh nan never pay their own' 'Way. It, is the duty of the It'ina.nce 
Mamhet· to() fhld out which are those factories which are well !)n the way to 
pay their own way and to encourage them, and to discourage the rest. 
~  c&nnotbp. done by this instrument of additional taxation: 

Then. Sir, we are told thal theSE) factories are making huge profits. I 
ugr'::E- ~  U!'e HlakiJ;J.g huge profits. M;y friend, BhRi Parma Nand, him-
self l1dmitted thai many of these factories are making as much as 20. BO 
nnd f'ven 40 per cent. profits. He has admit.ted it. There is money, they 
are making it, they are mfl.king it becausc of thiR Finnnco Member. They 
arc IlInkinc; 'it hMBuse of this Government. They are making if, bt'c&u;;;e 
thi" Government would. not accept my proposal 'It ~ time of the Indian 
~ ni  AQt i,hatthere should be put a maximum figure beyond which 
t,heFln companies find thege industrialists shol11d not he ~  k) t.nkP i.n 
dividend.!, f,o draw any T'Il'ofits. They arc, Inalcing t.hese profits hO(,II\I3('\ ~  
Government did not CBl'e to ta.ke ony.act-ion whatsoever, l\itberBtth,e' time 
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of n in~ prot;-ction to th;s i ~  or at the time of their first propl)sa,1 
If ... hwy tIllS eXCise duty on thIS mdustry, that the profits of this industr 
should bp rt'p-ulated in the 'interests of the Stat,e, in the interest of the busl 
IlOSS nnd the wOl'kers employed 'in the industry. Even now it is not too 
lutc. Tht' Honourable the Finance Member could have thought about it, 
but he would not .• becallse, to do Ilny I:!uch thing is to go against his pet 
thoorios of 7aissez-lairf.'. 

~  Ril'. I. n~ prepared to. sgl'ee with my Honourable', friend, Sir 
COWUSJI Jchangtr, m oongr.:atulatmg this industry and in sayingiLlso that it 
ha;J hud really a, romantic oareer. In eight years it has been able to show 
Ufo tlHlt. it is able to supply the whole of the Indian market with all the 
sligar that it o(1uld consume. That is a great thing to be ssid of an,v 
industry, and especially of an Indian industry, and 8 great thing it is ~  
an 'infant, industry and the most recent industry. That oannot be said of 
t.he te:.:tile industry. The i ~  i.ndustry has bad 6ixty years of life mid 
even more, and nearly fifteen years of protection; and yet the itextile indus-
try iii net able to satisfy even one-third of the Indian demand for textile 
go')ds. But look at this industry, a new one, lit is able to satisfy us. Such 
an industry certainly deserves a better treatment than what is souJlht to hI.' 
nlet.ed out to it by the Honourable the Finance Meml;ler. By trying to 
raif;e t.hir,; excise duty and thus to eliminate inflfficient factories, 1nefficiellt 
ir,dustmlirts-it ie really not helping this. industry at all. If the Honour-
ahle the Finance ~I  wmhes to help thia industry in a genuine fBDhion. 
wishes to assure a long career of Pl'08perit.y to this industry ~n  to those-
who lire employed in it, then what he ought to do is not to go on in this 
Wt\y, b1lt to try to establish some machinery by which he ,can regulate .th&., 
' ~' 'n n  Bnd management of this industry. 

All Honourable .ember: State control. 

Prof. 5. G. Baap.: I would have liked 'if the Stute had csred to deve-
lc.p the whole of this industry under & own management. Hehimself 
savs that. :the consumers 81'8 ,losing so muoh ,'!Doney.,; But why ure t·he 

~  losing all that? Not because the oonsumera have asked this 
henill'n Government. to benefit these few capitalists interested in ~  

f1lci.ories. but betlBusethe ffiD\"emment themselves had thought it better to 
please· theBe p£-ople who were l}!ooming rather voeJUerous. Now, it comea 
forwardn.nd says: "No: 'no. They arebeooming too noisy. They 6re 
Iweonling tdO prosperous. ,Tbey are making 80 muoh profit!!. they clr& 
becoming inconvenien't for us, and they are likely to go behind i,he Congress. 
Therdol'r.. we mnst put these people down, nnd here is my propoSftI which 
plellR13 nee·ept". If you really want protection .for your conflumers, !f you 
renlly want prot.ection for t.he a.gricII]tur'ists,-c-we know enough of the ~'innn  

Membm' 1I0t tc. get into his snares. 

Then. ~ nre the pOot: cultivators. My Hononra.ble friend from Cam-
hringe ~ othcrilay came forward and advanced the I ~ n  that Bfter 
nIl tbe cnne cultivllt.or;! are not going to be affect'!ld by thls duty at all . 

.An Honourable _ember: He comes from OxforCl. 
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Prof. H. G. BaDI&: What a pity, Sir, that such people blaBBed ",ith so 
milch of brilliance should turn out to be such traitors J (Laughter.) 

An HODourable .ember: What about yourself? 

Prof. W. G. :&anla: You know ~  for yourself. How do the ~ n  

growers fare by this ~  When this protection was being offered in 1930 
or ]931, we were told th&t sugar-cane growers were going to be benefited, 
that they were going to be assured of a money crop, of a profitable crop, 
an,1 n diversified agrarian economy, that they were going to be assured of 
relllly a pnying crop and a profitable ont'o But whflt has been our expilr-
ience? ~  year the Government came forward with a piece of legislation 
which proved ta be almost fut,iIe in itll effect. This piece of legislatbn 
Bought to gh'e But,hority to Provincial Governments to fix a minimum price 
for sugur-cane. How many Governments have fixed this? Only the other 
day, my HcnouTll.ble friend, Sir Girja Shankar Bajpai said in rerlly to a 
<"Illest,ion that Bihar and the United Provincep had fixed a min1mum price. 
What about other pro'vinces? Madras has not fixed it. Why has not 
Madras fixed this minimum price? 

The Honourable Sir .James GrIU: Because it is paying tWice as much. 

Prof. W. G. Banga: I will give my answer to that. Why has not Madras 
fixed this minimum price? The Finance Member has given one 8nswer-
it is paying ~  as much. Is he sure about it? He has got it from a 
second hsnd authority, that is not first hand authority anyhow. I come 
from th" Madras Presidency, and I come also from the Sugar-cane Grow-
ers' Conference, fresh from it, and I can assure my Honourable friend, the 
}'inance Member .  .  .  .  . 

AD HODourable .ember: Any sugar in your pocket? 

Prof. JJ. G. Banga: All the sugar is in the pocket of the Finance Mem-
her; he would not spare anything for me. (Laughter.) I wish I could 
t.o\'c it, hut I cannot We Bre nmAous to sell the cane. How arA we to 
!'lP,1I it wh!'n the Chief Minister and several others, who are interested in the 
!lugar mAnufacturing companies, escape from incomfl-tax by calling ~  

eo-operative factories and then refuse to fix this minimum price for the 
benefit of t,he cultnvators? 

Mr. A. H. Lloyd (Government of India.: Nominated Official): Row d,.., 
j,hny eSC'Lpe from income-ta.x? 

Prof. N. G. Ranga: I haVA heen told,-and I speak suhiflct t·o corlOW'· 
t,ion---that co-o'!'flrative societies are free from income-t.ax. The minimum 
price hAS not heen fixed there, and it is not going to be fixed. Tt haR not 
heen fixen anvhow. and T hope that. it Will soon be fixer! if mv Ronomnhle 
frilmds were to go n.nd makp-Ministers in Rpite of some of ns.' (Langht.er.) 
'Vh:v is it that rflVenne from ineome-tax on t.hcSA RUgal' manufnd,llrerR 

has ~  down? If it has gone down. it is not because of IInv WAnt of 
fIl'ofHs. Mv HononrRhlp. £riP,TId. Mr. Chanda, himself haR pointE'rl out from 
t.he Indian Fin.aMP, whot hn!.!e proiit.s t,hfl!!fl people are making. When they 
are mnking sllch profits, why iA it thllt 'the income is going down? There 
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is something wrong some\Vhere with Mr. Lloyd and his Department. You 
n.lve got to tighten your maohinery for the i ~ ,of 19ur in~  

L'hese people-I think-they know 4t also in England they are past masters 
in that art, two or three accounts they keep. If your ~  .thrtle,beoause 
t)f this dreadful Government, I am sure, ~  people keep two accounts ut 
least. Wl' are a little better than you British, but yet we are bad enough. 
I want my capitalist friends to be properly taxed so that my -tloor people 
may be freed from a small portion of this burden of taxation. You cannut 
get money as long as you allow these factories to be started in a benami 
fll3hion as co-operatli.ve manufacturing companies, when most of these are 
not genuine co-operative manufacturing cOlllplluies at nIl. If . they are 
genuine co-operative companies, certainly I would be the first to ask for 
their t'xemption from the incidence of income-tax. But they are not. I 
haw brought to the notice of Government twice or thrice in the form :>f 
questions and supplementaries this purticulllr fnct, but they would not 
car,) to investigate into it. ' 

Mr. President (The Honourahle Sir Abdur i~  The Honourable 
~  can continue tomorrow. 

The Assemhl;v then adjourned till Elen'n of the Clock on l;'hursda;v. the 
lt01th March, 1987. . 
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